Annexure-l

QUORUM

HON'BLE MR. JUSTICE B. D. AGARWAL, FORMER
JUDGE; GAUHATI HIGH COURT, GUWAHATI

MR. S. C. BHOWMIK, PROFESSOR REPRESENTATIVE
OF INDIAN SCHOOL OF MINES,
(IT - I1SM), DHANBAD
(Email id: bhowmik44@gmail.com)

DR. SHANTANU KUMAR DUTTA, ADDITIONAL DIRECTOR
REPRESENTATIVE OF CENTRAL POLLUTION CONTROL BOARD
(Email id: shantanucpcb@gmail.com)

IN THE MATTER OF

Threat to Life Arising Out of Coal Mining in South Garo Hills District
Vs-

The State of Meghalaya & Ors. And
other connected matters

PRESENT

Mr. C. P. Marak, IFS (Retd),

Chairman, i

Meghalaya State Pollution Control Board Government of
Meghalaya

Email id:megspcb@rediffmail com,
cpmarak1@gmail.com

Mr. Manjunatha C, IFS

Secretary to the Government of Meghalaya, Mining &
Geology Department

Email id: manju2020@gmail com

Mr. A. Kembhavi, IAS

Director, Directorate  of Mineral  Resources,
Government of Meghalaya,

Email id: arunkumar kembhavi@gmail.com

Dr. Z. Changsan

Regional Director, Central Pollution Control Board, Regional
Directorate North East, Shillong

Email id: zchangsan cpcb@nic.in

Mr. J. H. Nengnong,
Member Secretary
Meghalaya State Pollution Control Board, Shillong Email id:

megspcb@rediffmail.com

|
e




Mr. S. Tiwari, Director
Coal India Limited
Email id: insnm ci@loadlink.com

Mr. J. K. Borah,

General Manager,

North Eastern Coalfields, Coal India Limited
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PROCEEDINGS NO. 24

RECORD OF MINUTES OF TWENTY FOURTH SITTING OF THE COMMITTEE
CONSTITUTED BY THE HON'BLE NGT UNDER CHAIRMANSHIP OF HON'BLE MR.
JUSTICE B.D. AGARWAL, FORMER JUDGE, GAUHATI HIGH COURT HELD THROUGH
VIDEO CONFERENCE ON 03™ AUGUST, 2020 AT 11:00 A.M. AT COMMITTEE HALL- Ii,
MAIN SECRETARIAT BUILDING, MEGHALAYA, SHILLONG

AGENDA

1 To «consider the report submitted by the North East Regional Directorate of Central
Pollution Control Board in relation to the Coke oven units of Meghalaya

2. To review the Comprehensive Plan prepared by Mining & Geology Department
Government of Meghalaya, in accordance with the directions of Hon'ble NGT and Hon'ble
Supreme Court of India dated 03.07.2019 in Civil Appeal No. 10720 of 2018

3. With the aid of the high resolution satellite imaginaries preparation of land use and land
cover maps of the coal dump sites existing prior to the date of filing the affidavit by the
Mining & Geology Department in the Hon'ble Supreme Court in Civil Appeal No. 10720 of
2018 as directed by the Hon'ble NGT in it's Order dated 27/07/2020 in OA No
110(tuc)/2012.

AGENDA- |

L. Consider the report submitted by the North East Regional Directorate of
Central Pollution Control Board in relation to the Coke oven units of

Meghalaya. & L&\; /\? 2




4.

1. Pursuant to the decision taken in the 18" proceeding held on 15.09 2019, the Central
Pollution Control Board (CPCB) was directed to Cause an audit of the sources of coal
being utilized by the coke oven industries in Meghalaya A three member team was
constituted by the Central Pollution Control Board. Finally the CPCB has submitted a
report to this Committee on 15.07.2020 subsequently corrected on 31.07.2020 A
copy of the said report was submitted to the Industries Department, Government of
Meghalaya, as well as Meghalaya State Poliution Control Board Today nobody
represented the Industries Department. The Chairman of Meghalaya State Pollution
Control Board, Mr. C. P. Marak, submitted that they have issued Consent to Operate
(CTO) only to four units, clearance to establish these four units have been issued by
the Single Window Agency (SWA) of the Government of Meghalaya, and the owners
of other coke aven units have not yet reached the stage for obtaining either Consent
to Establish (CTE) or CTO.

The Committee has carefully perused the report of CPCB and finds that nearly
20 (twenty) Industries are using Meghalaya coal though its purchase and
transportation have been banned by the Hon'ble NGT and Hon'ble Supreme Court
Hence, notices to all these 20 (twenty) units/industries listed in the report shall be
issued to show cause as to why the Committee shall not recommend to the Hon'ble NGT
to close their operations and also to pay royalty, contribution to MEPRF, GSTNVAT. GST
compensation and additional penalty for purchasing and using Meghalaya coal in
violation of the Hon'ble Supreme Court and Hon'ble NGT Orders. The State of

Meghalaya and Meghalaya State Pollution Control Board (MSPCB) are also directed tc

submit their written replies against the Report of CPCB. The reply is to be submitted to

this Committee within two weeks of receipt of the notices, which would thereafter be
considered in the next sitting of the Committee

AGENDA-I|

To review the Comprehensive Plan prepared by Mining & Geology Department
Government of Meghalaya, in accordance with the directions of Hon'ble NGT and
Hon'ble Subreme Court of India dated 03.07.2019 in Civil Appeal No. 10720 of 2018.

In the matter pertaining to preparation of comprehensive plan by Mining & Geology
Department, Government of Meghalaya, under supervision of the NGT Committee
relating to auction and transport of coal the Hon'ble NGT has given the following

direction in their order dated 27/07/2020 N/__})
3
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“We find that the recommendation of permitting ‘coal owners’ to transport the coal
and for such coal owners to be identified by the State by draw of lots is
contrary to the judgment of the Hon'ble Supreme Court. Under the said judgment,
it was observed that coal owners had already been identified as per record and
that process of handing over coal was to be undertaken by the State. The quantum
of coal unscientifically mined was mentioned to be 23,25 663.54 MT (para 188). it
was held that the said coal be handed over to CIL for disposal by the State in the
manner laid down by the Committee. Out of the sale price, an amount could be
paid to the owners, as already mentioned above (para 192 of the judgement). The
suggestion of the Committee that the coal owners may transport the coal and
coal owners are yet to be identified by draw of lots is against the judgment of
the Hon'ble Supreme Court wherein it is mentioned that coal owners were already
identified and that it was the State which was to hand over the coal to the CIL."
Having analyzed as above in para 11 of their judgment the Hon'ble NGT directed

as follows in para 13 of their judgment:

“The recommendation that the transportation may not be done by the State but
by the ‘coal owners’ who are yet to be identified being against judgment of the Hon’ble
Supreme Court cannot be approved. The State must transport the coal and give the
locations in terms of the Sixth report. New exercise for identifying landowners beyond the
judgement of the Hon’ble Supreme Court is not permissible. The Committee may revise its
report accordingly.”

In view of the aforesaid orders of the Hon'ble NGT dated 27/07/2020 in OA
No. 110(ruc)/2012, the provision contained in the earlier comprehensive plan relating
to selection of coal owners by drawing of lots (from among the list of coal owners
identified by the Mining & Geology Department as furnished by them to the Hon'ble
Supreme Court) in respect of 2 lakh MT of coal permitted to be transported in the
first phase, and the decision of the NGT Committee in this regard in their 7™ Special
Sitting held on 12" March 2020 as contained in the minutes of the said Special
Sitting stand withdrawn and cancelled.

In view of the NGT order Dated 27/07/2020 the Mining & Geology Department. Govt
of Meghalaya was also advised to recast the aforesaid comprehensive plan for
auction of coal which they have submitted now for the perusal and acceptance of the
Committee. However, it is noticed that in addition to the aforesaid changes few other
minor changes too have been done by the Mining & Geology Department to the
comprehensive plan document. The Department submitted that these changes are

necessary to accommodate the constraints expressed by the Coal India Limited in
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this regard and also some administrative contingencies It is noticed that these
additional changes do not alter the principal intent and character of the document in
a significant manner :

The sum changes to the comprehensive plan document are compiled in a
tabular format and annexed herewith which are approved herewith by the
Committee.

The Secretary, Mining & Geology Department, Govt of Meghalaya is directed
to upload the modified in the website of mining and geology department

AGENDA-III

With the aid of the high resolution satellite imaginaries preparation of land use and
land cover maps of the coal dump sites existing prior to the date of filing the
affidavit by the Mining & Geology Department in the Hon'ble Supreme Court in Civil
Appeal No. 10720 of 2018 as directed by the Hon'ble NGT in it's Order dated
27/07/2020 in OA No. 110(yuc)/2012.

The Hon'ble NGT vide their order dated 27/07/2020, passed in OA No
110(+4c)/2012, have directed that the study hitherto recommended by the NGT
Committee, Meghalaya (vide their 8" Report dated 03 122020 to the Hon'ble
NGT) to be entrusted to NESAC for the purpose of undertaking analysis of the
areas where coal was located using high resolution satellite imageries for the
relevant period and also to make three categories of such coal i.e. (i) coal that
existed on 17.04.2014, (ii) coal dumped at the depot after 10.04.2019 and (iii) coal
dumped between 17.04.2014 to 10.04.2019 through analyzing the aforesaid
satellite imageries may now be entrusted to National Remote Sensing Centre
(NRSC), Hyderabad if NESAC is not able to undertake the said exercise and that
the CPCB may coordinate with the NRSC for the purpose

The recommendation of the NGT Committee in this regard in their 6"
Report is extracted below:

“3. The North Eastern Space Application Centre (NESAC),
Department of Space, Government of India, Umiam shall undertake
land-use land-cover analysis of areas where coal to be handed over
to the Coal India Limited is located by using high resolution satellite
imageries for the following period:

(a) Immediately before the illegal rat-hole mining of coal was banned
by this Tribunal by an order dated 17.04.2014; (Para 2.20 (iii) (a)}

(b) Immediately before the additional affidavit dated 10.04.2019
containing details of 32,56,715 MT coal stated to be available at

her?




various depot was filed before the Hon'ble Supreme Court by the
Commissioner and Secretary to the Government of Meghalaya,
Mining and Geology Department; and (Para 2.20 (iii) (b}}.

(c) Once in the year 2015, 2016, 2017 and 2018, preferably in the
month of April. (Para 2.20 (iii) {c)}

4. Based on the said land-use land-cover analysis, the NESAC shall
divide the coal available at each of the depot where the 32,56,715 MT
coal is stated to be available into three categories namely:

(a) The coal continuousiy existing at the depot since the ban on the
illegal rat-hole mining was imposed by this Tribunal on 17.04.2014;
(Para 2.20 (iv) (a))

(b) The coal dumped at the depot after the filing of additional affidavit
before the Hon'ble Supreme Court on 10.04.2019; and (Para 2.20 (iv)

(b)}

(c) The coal dumped at the depot on any day between 17.04.2014 and
10.04.2019. (Para 2.20 (iv) (c)}.”

The Committee has decided that the aforesaid study as contained in the

Recommendation Chapter of 6th Report of this Committee extracted above shall

now be entrusted to the National Remote Sensing Centre (NRSC), Hyderabad and

the CPCB may coordinate with the NRSC for the said purpose. Letters shall be

addressed in this regard to NRSC, Hyderabad and also to the Member Secretary

CPCB to coordinate the aforesaid exercise with National Remote Sensing Centre,

Hyderabad either through their Regional Office at Hyderabad or through any other

mode as they deem fit.

The CPCB is directed to pursue the matter with NRSC and submit the

progress report in this regard after 4 weeks

The Chairman concluded the meeting after thanking all present

XY
(Retd.Justice B .D. Agarwal)

Chairman
NGT Committee, Meghalya




Modifications in the Comprehensive Plan as approved during the sitting of the NGT

Committee held on 3™ August, 2020

Clauses

Existing provisions

Modified/additional provisions

1.b

b. The the
designated depot shall undertake

land owner of
to install all necessary
infrastructure at his cost and
submit the bills in respect of the
same to the State Government for
payment which may include rental
for the premises, at a later date.
In addition to that, he is allowed to
charge Rs 20 (Twenty) per MT for
weighment of each truck. Fifty
percent of the weighment fee
shall be deposited with the DMR

as administrative cost.

b. The land owner of the designated
depot shall undertake to install all
necessary infrastructure at his cost
and submit the bills in respect of the
same to the State Government for
payment which may include rental for
the premises, at a later date. In
addition to that,
charge Rs 20 (Twenty) per MT for

he is allowed to

weighment of each truck. Fifty percent
of the weighment fee shall be
with  the DMR as
administrative cost. The weighbridge

deposited

owner shall discharge the liability of
GST, if any.

3.a

a. It shall be the sole and

exclusive responsibility of the
Coal stock owner to transport the
stock

coal from places of

origin/storage to  designated

depots at her/his own cost.

a. The State Government shall
transport the coal stock from places of
origin/storage to designated depots.
Expenses of transportation shall be
borne by the State Government, which
shall be deductible from the price

received of the coal.

3.b

b. It shall

exclusive

be the sole and

responsibility of the

Coal stock owner to ensure
complete compliance of
applicable statutory regulatory

framework, and the provisions of

the instant policy during transit.

b. It shall be the responsibility of the
State Government to ensure complete
compliance of applicable statutory
the
provisions of the instant policy during

regulatory  framework, and

transit.




3d

Addition of new sub-para d.

d. The owners of coal stock shall
submit an affidavit to abide by all the
terms and conditions of the e-auction
spelt out in the Comprehensive plan

and scheme for sale of extracted coal

' in Meghalaya through Spot-e-Auction.

3.9

Deputy Commissioners  shall

ensure that same grade coal is

stacked together to the extent
possible for easy auction and that

correct entries are recorded in the
register depicting the quantity of
coal against each owner so as to

avoid confusion post auction.

Deletion of sub-para g.

6.b

b. It shall be mandatory for the
coal-owner to have the quantity of
coal measured prior to its entry
into the designated depots at
nearby designated weighbridge
and weighment slip shall be
enclosed along with Transit pass.
No coal shall be permitted to be
dumped at designated depot
without such a certificate of

weighment.

b. It shall be duty of the State
Government to have the quantity of
coal measured prior to its entry into
the designated depots at nearby
designated weighbridge and
weighment slip shall be enclosed
along with Transit pass. No coal shall
be permitted to be dumped at
designated depot without such a

certificate of weighment.

c. The Deputy Commissioner of
respective district shall ensure the
installation of CCTV cameras at
the concerned weighbridges.
Sufficient security shall also be
District

Administration at the

deployed by the

weighbridges to ensure strict

The DMR shall ensure the installation
of CCTV cameras at the concerned
weighbridges. Sufficient security shall
also be deployed by the District
Administration at the weighbridges to

ensure strict compliance of the instant

| policy.




compliance of the instant policy.

6.d

The validity of the Transit Pass is
only for 15 (Fifteen) days from the
date of issuance meaning the coal
owner shall complete the
transportation of coal from the pit
heads to the depots within 15

(Fifteen) days.

The validity of the Transit Pass is only
for 15 (Fifteen) days from the date of
issuance and the transportation of
coal from the pit heads to the depots
shall be completed within 15 (Fifteen)
days from the date of issue of transit

pass.

7.a

a. Deputy Commissioner shall get
installed CCTV cameras at entry
gate of depots and each
consignment entering and exiting
the depot shall be video recorded
and footage of such recording
between the date of
commencement of the process of
dumping of coal for e-auction till
conclusion of auction process
shall be stored for one year by
DMR.

a. The DMR shall get installed CCTV
cameras at entry gate of depots and
each consignment entering and exiting
the depot shall be video recorded and
footage of such recording between the
date of commencement of the process
of dumping of coal for e-auction till
conclusion of auction process shall be

stored for one year by DMR.

7.b

b. As far as practicable, coal
belonging to same grade shall be
put up for single auction in a
particular depot. The coal stacks
will be kept in that depot, owner-
wise for easy identification and
handling. A unique lot number

shall be assigned to each lot.

b. Coal received in the depot shall be
stacked grade-wise. As far as
practicable, coal belonging to same
grade shall be put up for single
auction in a particular depot. Lot will
be prepared for each grade stacked in
the Designated Depot. Each lot can
have coal from more than one owner,
but having same grade. The Director
of Mineral Resources (DMR) will
maintain register for names of coal

owners and quantity from respective




owner in each lot. A unique lot

number shall be assigned to each lot.

8.a

a. Government of Meghalaya
shall depute sufficient number of
officials to plan, execute and
monitor sale of coal through e-
auction. CIL will provide requisite
manpower at the designated
depots and such other support for
accounting the 32,56,715 MT of

auctioned coal.

'a. Government of Meghalaya shall

depute sufficient number of officials to
plan, execute and monitor sale of coal
through e-auction. CIL shall deploy
manpower to the weighbridges
attached to the Designated Depots
and provide such other support for

accounting the 32,56,715 MT of

~auctioned coal.

8.c

c. The Coal owner/Seller shall get
their coal sample tested for Gross
Calorific Value (GCV) of each lot
from any NABL
laboratory. The

accredited
information
regarding requirement of having
such certificate shall be made by
the DMR.

c. The Coal owner shall get their coal
sample tested for Gross Calorific
Value (GCV) from any NABL
accredited laboratory. The information
regarding requirement of having such
certificate shall be made by the DMR.

8.e

e. Notice Inviting Tender (NIT)
shall be

completion of stacking of coal for

issued only after

auction in a particular yard in a

designated depot.

e. ‘Notice for e-auction’ shall be issued
only after completion of stacking of
coal for auction in a particular yard in

a designated depot.

8.f

f. Reserve price of coal shall be
as per the Coal India Limited
notification dated
CIL:M&S:GM(F)/

Pricing 2018/07 dated 8" January
2018. A copy of the said

notification is annexed herewith

f. Reserve Price shall be the sum of
pithead price notified under CIL’s
Price Notification
No.CIL:M&S:GM(F)/Pricing 2018/07
dated 8.1.2018 and the add-on
notified for NEC, vide CIL’s Price
Notification No.CIL:M&S:Pricing




as Annexure 2 for ready

reference.

2018/327 dated 26.9.2018. A copy of
the said notifications are annexed

herewith as Annexure 3.

8j

j. The successful bidder shall
transfer the total bid amount to
separate bank account opened,
maintained and notified by the
MSTC for the instant auction
process before lifting the
auctioned coal. The successful
bidder shall, in addition to the bid
amount, shall also deposit Royalty
at the rate notified by the State
Government, contribution to
Meghalaya Environment
Protection and Restoration Fund
(MEPRF), Cess under Meghalaya
Minerals Cess Act, 1988 and GST
at the following rates:
a) Royalty- Rs 675 per MT
b) MEPRF- Rs 485 per MT
c) Cess-Rs 300 per MT
d) GST- 5% of the bid

value excluding levies

i- The successful bidder shall transfer
the total bid amount to separate bank
account opened, maintained and
notified by the MSTC for the instant
auction process before lifting the
auctioned coal. The successful bidder
shall, in addition to the bid amount,
shall also deposit Royalty at the rate
notified by the State Government,
contribution to Meghalaya
Environment Protection and
Restoration Fund (MEPRF), Cess
under Meghalaya Minerals Cess Act,
1988, GST and GST Compensation
Cess at the following rates:-

i.  Royalty- Rs. 675 per MT

ii. MEPRF-Rs. 485 per MT

ii. Cess-Rs. 300 per MT

iv. ~GST- 5% of the bid value,
royalty, MEPRF and Cess

v. GST Compensation Cess @
Rs. 400 per MT

vii 1% TCS on the above charges
under Income Tax Act

8.k

k. The EMD of the unsuccessful
bidders shall be refunded by
MSTC within 10 (Ten) days.

k. The EMD of the unsuccessful
bidders shall be refunded by MSTC
only against the online refund request
bidder and the

processing of online refund will be

raised by the

completed within 3 (three) working

days.




9.c

c. The Government of Meghalaya,
after deducting Royalty, MEPRF,
Cess and GST, shall transfer the
remaining amount to the account
of actual owner of the coal stock
after completion of dispatch of
coal by the buyer which shall not
be more than thirty (30) days from
the date of issuance of MTCs.

c. The Government of Meghalaya,
MEPREF,

expenses of transportation of coal

after deducting Royalty,

from pithead to depot, Cess, GST,
GST Compensation Cess and 1%
TCS under IT Act shall transfer the
remaining amount to the account of
actual owner of the coal stock after
completion of dispatch of coal by the
buyer which shall not be more than 30
(thirty) days from the date of issuance
of MTCs.

10.c

c. The MTCs shall be issued by
DMR on receiving authenticated
confirmation letter and payment
invoice from MSTC after payment
of necessary dues by successful
bidder., MSTC shall issue
confirmation letter in duplicate,
one to the successful bidder and
the other to DMR. MTCs shall be
issued only after verifying both the
MTCs shall be

countersigned by the officials of

copies.

CIL at the designated depot at the

time of exit from depots.

c. The MTCs shall be issued by DMR
on receiving authenticated
confirmation letter and payment
invoice from MSTC after payment of
necessary dues by successful bidder.
MSTC shall issue confirmation letter in
duplicate, one to the successful bidder
and the other to DMR. MTCs shall be
issued only after verifying both the
copies. MTCs shall be countersigned
by the officials of CIL posted at the

weighbridge of the Designated Depot.

10.e

e. The buyer is required to
approach the designated coal
depot with the 3 (Three) copies of
MTC. After completion of loading,
the in-charge of the depot shall
retain one copy of the MTC after

obtaining the signature of the

e. The buyer is required to approach
the designated coal depot with the 3
(Three) copies of MTC. After
completion of loading, the in-charge of
the depot shall retain one copy of the
MTC after obtaining the signature of

the buyer in acknowledgment of




buyer in acknowledgment of
receipt of coal. The in-charge of
the depot shall also certify the
delivery of coal on the other two
copies of the MTC and the same
shall be handed over to the buyer.
Any loaded truck shall necessarily
carry both the copies of MTC
which are signed by the in-charge
of the depot indicating the date of
delivery of coal. Any movement of
loaded
without MTC or with MTC not

having the certification by the

consignment of coal

person in-charge of the depot
regarding delivery of coal will be
considered as illegal coal and
action shall be taken by
Meghalaya Government against

such illegal coal in accordance

receipt of coal. The in-charge of the
Depot shall issue the tax-invoice to the
Bidder on behalf of the owner of the
coal. The MTC shall be countersigned
by the in-charge of the depot and the
official of NEC/CIL posted at the
weighbridge of the Designated Depot.
The in-charge of the depot shall also
certify the delivery of coal on the other
two copies of the MTC and the same
shall be handed over to the buyer. Any
loaded truck shall necessarily carry
both the copies of MTC which are
signed by the in-charge of the depot
indicating the date of delivery of coal.
Any movement of loaded consignment
of coal without MTC or with MTC not
having the certification by the person
in-charge of the depot regarding
delivery of coal will be considered as

with law. illegal coal and action shall be taken
by Meghalaya Government against
such illegal coal in accordance with
law.
10.f f. At the state exit point, |f. At the state exit point, consignment

consignment of each truck shall
be weighed, and all the coal laden
trucks shall be checked for valid
documents. The tare weight of the
vehicle shall be based on the RC
of each vehicle. All exit points
shall be manned by officials of the
DMR, Government of Meghalaya

and details of all challans shall be

of each truck shall be weighed, and all
the coal laden trucks shall be checked
for valid documents. The tare weight
of the vehicle shall be based on the
RC of each vehicle. All exit points shall
be manned by officials of the DMR,
Government of Meghalaya and details
of all challans shall be entered in the
ledger maintained for that purpose




Annexure-ll

SPEED POST
URGENT

GOVERNMENT OF MEGHALAYA
DEPARTMENT OF FORESTS AND ENVIRONMENT
OFFICE OF

THE PRINCIPAL CHIEF CONSERVATOR OF FORESTS : MEGHALAY A
& HEAD OF FOREST FORCE

No.MFG/39/87/NGT(C)/Vol-XIIl/ & 30 Dated Shillong, the ]"‘5&\ Aug, 2020.
To. BSoed 09 e

Sub:

Sir,

The Director
National Remote Sensing Centre,
Balanagar, Hyderabad-500018

Implementation of the order of the Hon'ble National Green Tribunal dated
27/07/2020 in O.A.No. 110/(THC)/2012.

The undersigned is directed by the National Green Tribunal Committee,

Meghalaya headed by Hon'ble Mr. Justice B. D. Agarwal, Former Judge, Gauhati High
Court to state that the National Green Tribunal Committee in their sixth report to the

Hon'ble National Green Tribunal have recommended as extracted below, which has
been duly accepted by the Hon'ble National Green Tribunal vide their order dated
09/01/2020 in O.A.No. 110/(THC)/2012 :-

“3. The North Eastern Space Application Centre (NESAC), Department of Space,
Government of India, Umiam shall undertake land-use land-cover analysis of
areas where coal to be handed over to the Coal India Limited is located by using
high resolution satellite imageries for the following period:

(a) Immediately before the illegai rat-hole mining of coal was banned by this
Tribunal by an order dated 17.04.2014; (Para 2.20 (iii) (2)}

(b) Immediately before the additional affidavit dated 1 0.04.2019 containing
details 32,56.715 MT coal stated to be available at various depot was filed before
the Hon'ble Supreme Court by the Commissioner and Secretary to the
Government of Meghalaya, Mining & Geology Department; and (Para 2. 20(iii)

(b)}.




(c) Once in the year 2015, 2016, 2017 and 2018, preferably in the inonth of

April.(Para 2.20 (i) (¢)}

4. Based on the said land-use land-cover analysis, the NESAC shall divide the
coal available at each of the depot where the 32,56,715 MT coal is stated to be

available into three categories namely:
(a) The coal continuously exiting at the depot since the ban on the illegal rat-
hole mining was imposed by this Tribunal on 17.04.2014; (Para 2.20(iv) (a)}
(b) The coal dumped at the depot after the filling of additional affidavit before the
Hon'ble Supreme Court on the 10.04.2019; and (Para 2.20 (iv) (b)}
(c) The coal dumped at the depot on any day between 17.04.2014 and
10.04.2019. (Para 2.20 (iv) (c)}.”

The Hon'ble National Green Tribunal vide their order dated 27/07/2020

(copy enclosed Annexure |) in the aforesaid matter have directed the National Remote

Sensing Centre, Hyderabad to undertake the aforesaid study.

The geographic (GPS) coordinates of the coal dump sites as furnished by

the Mining and Geology Department in their additional affidavit filed in the Hon'ble

Supreme Court is enclosed herewith (Annexure I1.)

You are requested to undertake the aforementioned study as directed by

the Hon'ble National Green Tribunal and furnish a report thereof to the National Green

Tribunal Committee, Meghalaya as soon as the study is completed.

This letter issues under the direction of the Chairman, National Green

Tribunal Committee, Meghalaya.

Encl: As above

Yours faithfully
(g2 =
l"\. s ’(v/\‘r\vlj
(M.B.K. Reddy, IFS)

Additional Principal Chief Conservator of Forests
(Planning, Development & Legal Matters)
Meghalaya: Shillong.



Annexure-lll

Government of India
Department of Space

National Remote Sensing Centre

Balanagar, Hyderabad-500 625, AP India

Telephone : +040-23879572-76
+040-23879261-65

Fax : +040-23878648

——

HRG VPR
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T {gR HAEq B
AR, BEYETE-500 625, 3.4, WRd
e | +040-23879572-76
+040-23879261-65

%ea : +040-23878648

G Rajashekar Tel: 040 2388 4531/ 2388 4218
Group Head, Forestry and Ecology Group email: - > el@sis o
NRSC/FEG/Meghalaya August 31, 2020
Dear Sir /7?9‘ %74;(#

This is with reference to your letter number MFG/39/87/NGT(C)/\Vol-XI11/6801 dated 18th Aug 2020
regarding satellite based analysis of areas where coal is located.

We understand that NESAC has done significant amounts of work towards the estimation of coal at

coal depots addressing Para 4 (page 34) of NGT order dated January17, 2020. Specifically that
the NESAC has

(i) completed the task of preparing the geo-referenced map depicting the locations of coal
dumps based on data provided by the Mining & Geology Dept. Govt. of Meghalaya;

(ii) provided detailed inputs on the on the satellite data based preparation of landuse /
landcover of areas and including cost estimates and time frame required and also,

(iii) noted that land use/ landcover map provide area information but are not suitable for the
assessment of the volume or quantity of coal available at depots.

As NESAC has already provided inputs and is in the process of completing the tasks identified in
the Hon'ble NGT order, we submit that there is no requirement for NRSC, Hyderabad to undertake
any additional study. We also note that Point no 12, Pg 10 of the NGT order reads "however if
NESAC is not able to undertake the said exercise, the same may be entrusted to the National
Remote Sensing Centre (NRSC) Hyderabad”

For the record, we state that we are in agreement with the technical limitations noted by NESAC
with respect to providing satellite based assessments of the volume and quantity of coal available

at depots.
Best regards Yours sincerely
[D 5 g i
LENOT -~
(G RAJASHEKAR)
To,

Shri M. B. K. Reddy, IFS

Addi. Principal Chief Conservator of Forests (P & LM),
Government of Meghalaya, Meghalaya Forest Head Quarter
Sylvan House, Lower Lachumiere Shillong-793001, Meghalaya

Cc:

Director, NRSC

Director, North Eastern Space Applications Centre,
GOlI, DOS, Umiam - 793103, Meghalaya

DD RSAA, NRSC

for kind information

S,

- un—cﬂu H=IRE JHH HSA E'.'ﬂ'digrﬂ_n Indian Space Research Organisation




Annexure-lV

¢ GOVERNMENT OF MEGHALAYA L
f MINING & GEOLOGY DEPARTMENT
dekkek
No.MG.38/2020/133 Dated Shillong the 25 August 2020

' From: Dr. Manjunatha C, IFS
Secretary to the Govt. of Meghalaya
Mining and Geology Department
To ¢
1. The Director General of Police, Meghalaya Shillong.
2. The Director (Marketing) Coal India Limited,
Coal Bhawan Newtown, Rajarhat, Kolkata.
3. The Chairman, Meghalaya State Pollution Control Board
' 4. The Director of Mineral Resources, Meghalaya Shillong.
5. The Deputy Commissioner, West Khasi Hills/South West Khasi Hills/East
Jaintia Hills/South Garo Hills Districts.
6. The Commissioner of Transport, Meghalaya Shillong.
7. The General Manger (Marketing and Coal Cell)
MSTC Limited, HO, Kolkatta.
8. The General Manager, North Eastern Coal Field, CIL, Margherita Assam.

Sub: Revised Comprehensive Plan for handing over of extracted coal to Coal
India Limited for auction prepared jointly by the Mining and Geology
Department, Government of Meghalaya and Coal India Limited.

Sir/Madam,

In inviting a reference to the above cited subject, I am directed to forward

herewith a copy of ‘Revised Comprehensive Plan’ for handing over of extracted coal to

‘ Coal India Limited for disposal through auction prepared jointly by the Mining and
Geology Department, Government of Meghalaya and Coal India Limited (CIL) and duly

approved by the NGT Committee, Meghalaya headed by the Hon’ble Justice Mr B.D

wﬁﬂgm?cr Judge of Gauhati High Court during the 24t sitting held on 3
ALPN s {7 5 . ;
I,,-;Q\;‘f/ﬂugust, 2020?&&'&)},‘“ kind information and necessary action.

f', (07,
~/ Encl: As stated abéﬂ(e

i fl'.

foi
a 0 3 SEV 2070 \r-':‘; Yours faithfully,
I\ D244 - ST
‘._\"‘. b PAS) ‘.‘J
SN rotll /’7.&/-” 7 (Dr Manjunatha C, IFS)
NIy -;;m};ﬁ_ Thela Secretary to the Govt. of Meghalaya
R AL Mining and Geology Department
Memo No.MG.38/2020/133-A Dated Shillong the 25t August 2020
‘ Copy to:-
‘ 1. P.S to the Chief Minister of Meghalaya for kind information of the Hon’ble Chief
| Minister.
\ 2. P.S to the Chief Secretary to the Government of Meghalaya for kind information
' of the Chief Secretary.

S//ﬁe Member Secretary, NGT Committee, Meghalaya for kind information of the
Hon'ble Committee. Copy of revised comprehensive plan enclosed. )
4. State Informatics Officer/Senior System Analyst, NIC, Meghalaya Shillong for

wand R o, Webs;ﬁ/!

P am—
-
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GOVERNMENT OF MEGHALAYA
MINING AND GEOLOGY DEPARTMENT

o g &

Dated Shillong the 24" August, 2020

Revised comprehensive Plan for handing over of extracted coal to Coal India
Limited for auction prepared jointly by the Mining and Geology Department in

Government of Meghalaya and Coal India Limited.

The Hon'ble Supreme Court vide judgment and order dated 3" July 2019 in
Civil Appeal No.10720 of 2018 has held that the Government of Meghalaya shall be
the receiver-cum-custodian of all the extracted coal lying at different places in the

State of Meghalaya.

The Hon'ble Supreme Court has directed in the aforesaid judgment that the
entire extracted coal lying at various places shall be handed over by the State of
Meghalaya to the Coal India Limited for the purpose of disposal/auction as per the
usual rules of Coal India Limited and as per the mode and manner to be formulated

by the NGT appointed Committee.

The Hon'ble Supreme Court has further directed in the aforesaid judgment
that Department of Mining and Geology of the State Government along with the
officials of the Coal India Limited may deliberate with NGT appointed Committee to
finalize a comprehensive plan for transportation and handing over of the coal to Coal
India Limited for disposal/auction as per rules of Coal India Limited and further held
that disposal/auction by Coal India Limited shall be beneficial to both the owners of

mines as well as to the State of Meghalaya.

With an intent to protect the interests of all concerned in mind and with a view
to minimize environmental damage and to ensure transparent, effective and
seamless handing over and transportation of the entire extracted coal amounting to
32,566,715 MTalready identified and lying in East Jaintia Hills, West Khasi Hills,
South-West Khasi Hills and South Garo Hills, a Comprehensive Plan was prepared
jointly by the Government of Meghalaya and Coal India Ltd and was approved on
12" March 2020 by the NGT Committee, Meghalaya under chairmanship of the
Hon'bleJustice Mr. BD Agarwal, former Judge of the GauhatiHigh Court.

In compliance of order of Hon’ble National Green Tribunal dated 27.07.2020
in O.A. No. 110(THC)/2012 and to incorporate additional provisions as decided by
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2 G the CIL and State Government during the subsequent meetings held after approval

of the comprehensive plan, the following Revised comprehensive plan has been

Prepared in consultation with NGT Committee, Meghalaya.

1. Identification and Notification of Designated Depots:

a.

The Mining and Geology Department with the help of Deputy Commissioners
concerned shall identify and notify sites for establishing designated depots.
Number of depots in each district shall be determined based on quantity of
assessed coal.

The land owner of the designated depot shall undertake to install all
necessary infrastructures at his cost and submit the bills in respect of the
same to the State Government for payment which may include rental for the
premises, at a later date. In addition to that, he is allowed to charge Rs 20
(Twenty) per MT for weighment of each truck. Fifty percent of the weighment
fee shall be deposited with the DMR as administrative cost. The weighbridge
owner shall discharge the liability of GST, if any.

The designated depots subject to the availability of land, fitness of terrain,
and ease of accessibility, shall be established near the existing weighbridge
and road network.

Having regard to hilly and inaccessible terrain in the State of Meghalaya, on
account of lack of availability of contiguous piece of land, each depot shall be
identified to store as far as possible 50,000 MT of coal at any point of time.
Movement of trucks to ang from designated depot shall be restricted to day

time between 7am to 4pm

2. Depot Infrastructure:

a. Each depot shall have Depot Number to be assigned by DMR.

b. The State shall authorize an officer to act as in-charge of one depot or more

than one depot and the authorized officer shall ensure that adequate
measures have been taken to prevent release of Acid Mine Drainage (AMD)
into rivers/streams by constructing gariand drains and AMD neutralization
chambers or such other measures as are necessary.

The coal stacks/heaps at designated depots shall be covered with waterproof

tarpaulin to protect from rain and to prevent generation of AMD.
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d. The DMR and Police Department shall depute officials and manpower to
protect the depots till the time entire quantity of extracted coal is disposed of
through auction. Necessary infrastructure shall be created in the depots such
as office chamber, security barrack, computer and accessories, electricity,
water supply, gate, fencing etc. to the extent possible.

e. The designated depots shall adhere to all the guidelines issued by the
Meghalaya State Pollution Control Board (MSPCB) annexed herewith as
Annexure 1 and before commencement of the auction process depot operator
shall obtain Consent to Establish and Consent to Operate from MSPCB. The
same provision shall apply to secondary depots also, which may be set up by

the prospective buyer.

3. Responsibility of transportation of Coal to Designated Depots:

a. The State Government shall transport the coal stock from places of
origin/storage to designated depots. Expenses of transportation shall be
borne by the State Government, which shall be deductible from the price
received of the coal.

b. It shall be the responsibility of the State Government to ensure complete
compliance of applicable statutory regulatory framework, and the provisions
of the instant policy during transit.

c. It shall be the sole and exclusive responsibility of the Coal stock owner to
ensure that absolutely no fresh mining of coal is undertaken in the garb of
transportation of coal from the place of origin and/or storage to designated
depots or otherwise.

d. The owners of coal stock shall submit an affidavit to abide by all the terms
and conditions of the e-auction spelt out in the Comprehensive plan and

scheme for sale of extracted coal in Meghalaya through Spot-e-Auction.

4. Mode and manner of issuance of ‘Transit Pass’ for Transportation of Coal to

Designated Depots:

a. The transport of extracted coal for auction under the instant policy shall only
be permitted pursuant to issuance of temporary ‘Transit Pass’ by the Office of
the Directorate of Mineral Resources, Government of Meghalaya (DMR).

b. ‘Transit Pass’ to transport coal to designated depot shall be issued after

verification of records by DMR and officials of District Administration.
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c. DMR officials and Deputy Commissioner concerned shall ensure that detai
of name of owner and place from where it is collected, quantity, depot number
where the coal is being transported and other required details are mentioned
in the Transit Pass so as to ensure that only assessed quantity is transported
to designated depots for disposal and a separate record in this regard shall
be maintained in the office of the Deputy Commissioner and DMR. The
officials of Coal India Limited shall also be present at the depots to check the
correctness of the procedure adopted therein.

d. The Transit Pass’ shall be valid only for transport of coal from pitheads to the
notified Designated depots and it shall have a validity period of not more than
15 (Fifteen) days.

e. Grant of permission to transport the coal to the designated depot shall be
decided by the District Administration and DMR upon satisfactory production
of all records.

f. Office of the DMR shall issue press release mandating all coal owners to get
the coal sample tested in NABL accredited laboratories. The copy of the test
result shall be enclosed before making an application to transport coal from

pithead to designated depot.

5. Form and Particulars of Transit Pass:

a. The Transit Pass issued shall be different from Mineral Transport Challan
(MTC) and mentioned as ‘Transportation of coal within Meghalaya State' and
each transit pass shall mention the place of origin/storage and route to the
designated depot and the quantity permitted to be so transported.

b. It shall be the duty of Deputy Commissioners, DMR and Police to ensure that
the assessed coal is not transported to other places or outside the State.

¢. There shall be no transportation without permit in the form of ‘Transit Passes.’
Any transportation without issuance of ‘Transit Pass’ or contrary to the
permission stated on the Transit Pass, shall be deemed to be an offence and
may result in prosecution of the persons involved in such illegal and
unauthorized transportation and seizure of such coal and the vehicles by the
Government of Meghalaya. The said seized coal shall be dealt with by the
State in accordance with Section 21 of the MMDR Act, 1957 as directed by
the Hon'ble Supreme Court in paragraph 189 of the Judgment dated
03.07.2019 passed in Civil Appeal No 10720 of 2018.
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6. Mode and manner of Transportation of coal by coal owners from pitheads to

Designated Depots after issuance of ‘Transit Pass’:

a. The issuance of temporary ‘Transit Pass’ shall be a mandatory pre-requisite
for transport of all coal from pithead to designated depots. However, even
after receipt of ‘Transit Pass', it shall be mandatory for transportation to be
carried out strictly in accordance with the instant policy and all applicable
statutory and regulatory framework, includingthe provisions of the MMDR Act
1957. Environment Protection Act 1986, rules and guidelines issued
thereunder from time to time.

b. It shall be duty of the State Government to have the quantity of coal

measured prior to its entry into the designated depots at nearby designated
weighbridge and weighment slip shall be enclosed along with Transit pass.
No coal shall be permitted to be dumped at designated depot without such a
certificate of weighment.

c. The DMR shall ensure the installation of CCTV cameras at the concerned
weighbridges.  Sufficient security shall also be deployed by the District
Administration at the weighbridges to ensure strict compliance of the instant
policy. ‘

d. The validity of the Transit Pass is only for 15 (Fifteen) days from the date of

issuance and the transportation of coal from the pit heads to the depots shall

be completed within 15 (Fifteen) days from the date of issue.

7. Verification process at Designated Depots:

a. The DMR shall get installed CCTV cameras at entry gate of depots and each
consignment entering and exiting the depot shall be video recorded and
footage of such recordingbetween the date of commencement of the process
of dumping of coal for e-auction till conclusion of auction process shall be

& stored for one year by DMR.

b. Coal received in the depot shall be stacked grad-wise. As far as practicable,
coal belonging to same grade shall be put up for single auction in a particular
depot. Lot will be prepared for each grade stacked in the Designated Depot.
Each lot can have coal from more than one owner, but having same grade.
The Director of Mineral Resources (DMR) will maintain register for names of
coal owners and quantity from respective owner in each lot. A unique lot

number shall be assigned to each lot.

i S5iaf 15

-



c. Receipt will be handed over to owners after receiving the coal in the depot-

indicating quantity of coal received in the depot. However, final payment to
the owners shall be made on the basis of actual weighment which will be
weighted at the designated depot of coal at the time of dispatch.

A separate register shall be maintained for each stock and the quantity of
coal in each lot and other required details shall be recorded in the register.
Similarly, corresponding entries shall be made in respect of that lot at the time
of loading of coal post auction. The register shall be signed jointly by officials
of DMR and owner of stocks after verification of details.

The decision of the officials of the Deputy Commissioner and DMR on
matters pertaining to categorization of lots, weighment, quality and payment
shall be final and that the coal owners or buyers shall have no claim against
the State Government or Coal India Limited with regard to quality and

quantity etc.

8. Auction process:

a.

Government of Meghalaya shall depute sufficient number of officials to plan,
execute and monitor sale of coal through e-auction. CIL shall deploy
manpower to the weighbridges attached to the Designated Depots and
provide such other support for accounting the 32,56,715 MT of auctioned
coal.

Quantity of Coal to be considered for disposai through instant process of e-
auction by CIL shall be limited to the lots, details of which have already been
submitted before the Hon'ble Supreme Court and shall be limited to
32,56,715 MT. In this regard, the competent authorities shall give a certificate
to the CIL that the coal offered for auction in a particular depot is part of
32,56,715 MT.

The Coal owner shall get their coal sample tested for Gross Calorific Value
(GCV) from any NABL accredited laboratory. The information regarding
requirement of having such certificate shall be made by the DMR.

The certificate from an NABL accredited laboratory shall be submitted by
each owner seller to the Government of Meghalaya to be forwarded to the
CIL/MSTC Ltd in respect of each lot which shall be displayed against each lot
to be put up for auction. A copy of the NABL test report shall be made
available to the bidder upon request. Thereafter, any dispute in respect of the

quality of coal in that lot will be intersethe seller and bidderand Government of
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Meghalaya/CIL/MSTC shall neither entertain any claim in this regard nor owe

any responsibility to either the seller or the bidder.

It shall be open to the prospective bidder to physically visit and verify the
quality of coal in a particular lot to satisfy himself/itself before making the bid
and no claim will be entertained by the Government of Meghalaya/CIL/IMSTC in
this regard nor will they have any responsibility for quality of the coal in a
particular lot The prospective bidder shall be at liberty to take two random
samples per lot up to a maximum of 2kgs per sample to get the sample tested
in any laboratory of his choice.

‘Notice for e-auction’ shall be issued only after completion of stacking of coal

for auction in a particular yard in a designated depot.

Reserve Price shall be the sum of pithead price notified under ClIL's Price

Notification No.CIL:M&S:GM(F)/Pricing 2018/07 dated 8.1.2018 and the add-

on notified for NEC, vide CIl's Price Notification No.CIL:M&S:Pricing

2018/327 dated 26.9.2018. The copies of the said notifications are annexed

herewith as Annexure 2 and Annexure 3 for ready reference.

The prospective bidders are required to submit an EMD of Rs.200 per MT of

the quantity of coal they intend to purchase.

Coal India Ltd. and Government of Meghalaya shall formulate terms and

conditions of e-auction in consultation with MSTC Ltd. The auction period

shall be 14 (Fourteen) days from the date of issue of auction notice in the
website of MSTC Ltd and Mining and Geology Department respectively.

Bidders shall be allowed to inspect lots before participating in e-auction

process.

While any citizen of India is eligible to participate in the competitive bidding of

coal put up for auction, however, only such individuals who belong to the

notified Schedules Tribes of Meghalaya or those non-tribals who possess a

trading license issued by Autonomous District Councils of Meghalaya and a

valid GSTN Registration will be entitled to sell the coal procured through the

aforementioned auction within the State of Meghalaya to any prospective
buyer who is a resident of Meghalaya state.

Before participation in the e-Auction, a prospective Bidder shall be required to
get itself/ himself registered with the service provider, MSTC Limited by online
submission of application in the prescribed format available on the website of
the Service Provider along with documents as prescribed in the auction notice.

The successful bidder shall transfer the total bid amount to separate bank

account opened, maintained and notified by the MSTC for the instant auction
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process before lifting the auctioned coal. The successful bidder shall, in
addition to the bid amount, shall also deposit Royalty at the rate notified by
the State Government, contribution to Meghalaya Environment Protection and
Restoration Fund (MEPRF), Cess under Meghalaya Minerals Cess Act, 1988
GST and GST Compensation Cess at the following rates:-

i. Royalty- Rs. 675 per MT;
. MEPRF- Rs. 485 per MT;
iii. Cess- Rs. 300 per MT;
iv. GST- 5% of the bid value, royalty, MEPRF and Cess;
v. GST Compensation Cess @ Rs. 400 per MT and
vi. 1% TCS on the above charges under Income Tax Act.

The successful bidder shall remit the entire payment as aforesaid after
adjusting the EMD within 10 (Ten) days from the date of completion of
auction proceedings failing which the bid shall automatically stand cancelled
and his/their EMD forfeited. The amount of EMD(s) so forfeited shall be
transferred to the Government of Meghalaya after deducting 10% of the
same, which 10% shall be transferred to CIL as facilitation fee. The lot for
which the bid is cancelled shall be auctioned afresh.

The EMD of the unsuccessful bidders shall be refunded by MSTC only
against the online refund request raised by the bidder and the processing of
online refund will be completed within 3 (three) working days.

The cost of transportation of coal after conclusion of bidding process and
auction shall be that of the successful bidderfrom the designated depot.

. The cost of loading of coal in trucks/vehicles of the auction purchaser at the
designated depot, including labor and instrumentation, shall be that of the
buyer

The employment of the labor shall be compliant with the applicable Labor
laws, with particular reference to the following: -

i. No child labor under age of 18 (Eighteen) years shall be employed
either by any employer or any contractor engaged by the employer in
terms of Section 45 of the Mines Act, 1952.

ii. Health and safety norms as laid down in Chapter V and VI of Mines
Act, 1952, shall be complied particularly by providing helmets, masks,
hand gloves, safety shoes and raincoat to laborer.

ii. Appropriate compensation shall be paid in the event of accidental
injury or death as provided under Employees Compensation Act,
1923.
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iv. Wages to the laborer shall not be less than the prescribed minimum
Wage rate applicable in the State.

v. Inter-State migrant workman shall register with theconcernedDeputy
Commissioner or the Commissioner of Labor who are registering

officers under the Inter-State Migrant Workman Act, 1979.

9. Payments and maintenance of accounts:

The successful bidder shall transfer all the dues to an account opened for this
purpose by the MSTC. The MSTC shall transfer 10% of the bid value to CIL
and the remaining sum to the Government of Meghalaya within 3 (Three)
days of receipt of amount. The interest accrued on such amount shall be
transferred by MSTC to the Government of Meghalaya along with the
collected amount.

A joint bank account shall be opened in the name of ‘Proceeds of Auctioned
Coal, Meghalaya' to be operated jointly by the Director of Mineral Resources,
Meghalaya and Joint Secretary to Government of Meghalaya, Mining and
Geology Department as a Saving Bank Account which shall be opened only
in the scheduled/nationalized bank.

The Government of Meghalaya, after deducting Royalty, MEPRF, expenses
of transportation of coal from pithead to depot, Cess, GST, GST
Compensation Cess and 1% TCS under IT Act shall transfer the remaining
amount to the account of actual owner of the coal stock after completion of
dispatch of coal by the buyer which shall not be more than thirty (30) days
from the date of issuance of MTCs.

The MEPRF amount received by the Government of Meghalaya shall be
transferred to the designated MEPRF Account maintained by the Mining and
Geology Department, Government of Meghalaya within 30 (Thirty) days.

The owner(s) of the coal which has been put up for auction in a particular
depot shall not be eligible to participate in theauction process pertaining to

the coal in the same depot.

10. Post Auction Transportation:

The successful bidders shall be required to comply with all statutory and
regulatory requirement including the provisions of the MMDR Act 1957,
Environment Protection Act, 1986, while transporting the Coal after purchase.

9.0f 15
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Transportation of auctioned coal shall be allowed under the cover of Mineral
Transport Challan (MTC) having multiple security features, including unique QR
Code also, issued by the Mining and Geology Department, Government of
Meghalaya. Details of all MTCs issued by DMR shall be entered in a ledger
maintained in the DMR office.

The MTCs shall be issued by DMR on receiving authenticated confirmation
letter and payment invoice from MSTC after payment of necessary dues by
successful bidder. MSTC shall issue confirmation letter in duplicate, one to the
successful bidder and the other to DMR. MTCs shall be issued only after
verifying both the copies. MTCs shall be countersigned by the officials of CIL
posted at the weighbridge of the Designated Depot.

The MTCs shall be issued by DMR on receiving authenticated confirmation
letter and payment invoice from MSTC after payment of necessary dues by
successful bidder. MSTC shall issue confirmation letter in duplicate, one to the
successful bidder and the other to DMR. MTCs shall be issued only after
verifying both the copies. MTCs shall be countersigned by the officials of i |
posted at the weighbridge of the Designated Depot. The MTCs shall be issued
against the quantity for which dues have been paid by the successful bidder.
For each consignment, 4 (Four) copies of MTCs shall be issued, one office
copy and three copies to be handed over to the buyer or his authorized
representative. The MTCs shall mention the date of issue, name of designated
depot, destination, exit point and the route to be followed from origin to the
destination.

The buyer is required to approach the designated coal depot with the 3 (Three)
copies of MTC. After completion of loading, the in-charge of the depot shall
retain one copy of the MTC after obtaining the signature of the buyer in
acknowledgment of receipt of coal. The in-charge of the Depot shall issue the
tax-invoice to the Bidder on behalf of the owner of the coal. The MTC shall be
countersigned by the in-charge of the depot and the official of NEC/CIL posted
at the weighbridge of the Designated Depot. The in-charge of the depot shall
also certify the delivery of coal on the other two copies of the MTC and the
same shall be handed over to the buyer. Any loaded truck shall necessarily
carry both the copies of MTC which are signed by the in-charge of the depot
indicating the date of delivery of coal. Any movement of loaded consignment of
coal without MTC or with MTC not having the certification by the person in-

charge of the depot regarding delivery of coal will be considered as illegal coal
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and action shall be taken by Meghalaya Government against such illegal coal in
accordance with law.

At the state exit point, consignment of each truck shall be weighed, and all the
coal laden trucks shall be checked for valid documents. The tare weight of the
vehicle shall be based on the RC of each vehicle. All exit point's shall be
manned by officials of the DMR, Government of Meghalaya and details of all
challans shall be entered in the ledger maintained for that purpose which shall
contain signature of the officials of DMR. At the exit point, the QR code shall be
scanned and the respective MTC shall stand invalidated after scanning of QR
Code at Exit point. An endorsement '‘Used Challan’ shall also be inscribed on
the MTCs.

The transporter shall produce Mineral Transport Challans to the DMR check
post at state exit point and the officer-in-charge of check post shall physically
verify consignment, place their signature and seal on MTC. Original copy of
MTC shall be retained and duplicate Copy shall be handed over to the
consignor. The challans shall be properly stamped and QR Code scanned at
the exit point so that they cannot be reused.

CCTV shall be installed at the exit check gate and video recording of each
consignment shall be made at check gate to capture front side of truck, rear
side of truck with registration number and from top to capture images of
consignment to determine nature of consignment. CCTV footage of one year
shall be stored at the check gates.

The trucks transporting coal shall have valid Registration Certificate (RC) from
the Transport Department.A fluorescent sticker ‘Coal sold under Supreme
Court Order’ to be issued by DMR, shall be pasted on the windshield from
inside of the truck. The sticker shall bear the printed/facsimile signature of the
Chairman of Meghalaya NGT Committee. The sticker shall also be signed by
the officers on the backside of the sticker, who will be the signatory to the
MTC.One fluorescent sticker shall be issued chronologically against one MTC.
The loaded truck shall be fully covered with waterproof tarpaulin during period
of transportation so that there is no spillage. Adequate free board shall be kept
to avoid spillage. In case of spillage, the transporter shall ensure that the spilled
coal is collected and transported to destination. There shall be no washing of
coal en-route.

Overloaded coal trucks shall be asked to offload the excess quantity in the
space provided for the purpose at the weighbridge itself as per Section 23C of
MMDR Act 1957. This offloaded coal shall be auctionedby the concerned
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Deputy Commissioners in accordance with law and in accordance with th-
guidelines for transportation of the extracted coal issued on 1* September 2014
by the Committee constituted by the Hon'ble NGT vide order dated 1% August
2014 in OA No 73 of 2014.

The officers authorized by the State Government under subsection (4) of
Section 21 of MMDR Act, 1957 shall seize the coal which is transported without
any lawful authority along withthe vehicle used for such unlawful transportation
of coal and make written complaint before competent Court.

The validity of the MTC is 30 days from the date of issuance of the MTC and
ordinarily, the validity shall not be extended beyond 30 days. The successful
bidder shall complete the evacuation of allotted coal from the designated depot
within 30 days.

No addition of fresh coal shall be allowed till the evacuation of the entire

auctioned coal in that particular yard.

11. Less Delivery/Less Lifting of Coal.

a.

For quantity not delivered to bidders due to seller’s failure, the corresponding
amount shall be refunded to the buyer by the State Government.

For quantity not lifted bybidders due to bidder’s failure, EMD shall be forfeited
and the balance amount of bid value shall be refunded by State Government to
the bidder. However, CIL shall be entitled to 10% of the amount of EMD so
forfeited.

12. Notification of Designated Exit Points.

a.

All Coal laden trucks carrying coal under this auction process shall have follow
the route prescribed on the MTCs and will need to pass through one of the
following 17 (Seventeen) designated exit/check points or any other exit/check
point notified by the State Government from time to time, which will be manned
jointly by the officials of the State Government so that there is no leakage of
revenue to state exchequer and there is no misuse of MTCs issued under the
present dispensation of coal. The mentioned list is only indicative and is

subjected to change.
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sI. Location Area to Cover (Clusters)

No.

1. | Ratacherra  Village, East | For all Trucks exiting to Assam via |
Jaintia Hills District.  (All | Silchar in NH 6.

Mineral laden trucks exiting | Proximity to auctioned coal sites
to Assam via Silchar Pass
through this village).
[2 Khup village, East Jaintia | For trucks transporting minerals to
Hills District (For local | Cement Industries.
transportation)

3 "Umtyra Village, for local | For trucks entering to cement
transportation and to Cement | industries originating from places
industries other than Khup village

Proximity to auctioned coal sites.
4. 7™ Mile Village, West Jaintia | For trucks exiting to East Khasi Hills
Hills and passing through Jowai Town via
NH 6 and NH 44(E)
5. Amsarin Village From Jaintia Hills exitng to
Bangladesh via Tamabil

B. IewsyiemlarbamoniVIukertiIla From Khasi Hills exiting to
(Pynursla) Bangladesh via Tamabil

T Saphai Village, West Jaintia | For trucks exiting to Garampani via
Hills District Assam

8. Umling Village, RiBhoi | For trucks exiting to Guwahati in
District Assam visa NH 6.

9. Borsora | For all trucks exiting to Bangladesh in

south-west Khasi Hills via Borsora
LCS.
10. Cherragaon | For trucks transporting minerals to
: t Bangladesh

141 ﬁ_Bain For all trucks exiting to Bangladesh in

south-west Khasi Hills via Bagli LCS.

12. | Athiabari | For all trucks exiting to Assam via_
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‘ e

| Athiabari in West Khasi Hills.

‘ . Garo Hills via Gasuapara LCS. I

[

Lo

' 13. | Gasuapara
|

|

14. “Béghmafé"_'_

i |
J For all trucks exiting to Bangladesh |
via South Garo Hills via Borsora LCS. ‘
sh |

J
15. ’ Mahendragan] hfofall trucks exiting to Bangladesh
i ' via Mahendraganj in West Garo Hills, |

16. | DepaGarat | For trucks going to Assam via |
rDudhnoi

|
|
| =
|

Fil Bajengdoba Checkpoint | For trucks going to Assam via
| Bajengdoba and Jengjal

e

b. All the above exit points shall be under the authority and supervision of the
Mining and Geology Department till the completion of transportation of
extracted coal.

c.  The movement of coal laden trucks along the transportation route shall be
monitored by mobile patrolling teams consisting of Police, DMR, Transport,
Taxation Department and Executive Magistrate to be detailed by Deputy
Commissioners. The patrolling team shall conduct checking on highways and
other roads for verification of the Mineral Transport Challan and seize the
trucks without valid documents. Traffic shall be regulated by State Police and
speed limit of 40 (Forty)kmph shall be enforced for these trucks.

13. Indemnity and Dispute Resolution.

a. Itis hereby clarified that the instant auction process is being conducted in
accordance with the directions of the Hon'ble Supreme court and in order to
ensure minimization of adverse impact on environment as a consequence of
transportation of coal.

b.  The instant auction process is being conducted on the basis that the
Government of Meghalaya has been deputed as the custodian cum receiver of
coal extracted at various pit heads in Meghalaya. As such, it is hereby clarified
that no-claim shall lie against the government of Meghalaya/CIL, either by the

owners of the Coal, or the bidders, transporters and participants in the auction
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process in relation to the manner and mode of conduct of auction process. |t
shall be open to the prospective bidder to physically visit the lots to verify the
quantity and quality of coal in a particular lot to satisfy himself before making
the bid and no claims shall be entertained by the Government of
Meghalaya/CIL/IMSTC nor will they bear any responsibility for quality and
quantity of the coal in the particular lot.

o It is further clarified that matters pertaining to quality, lot sizes, weighment being
technical issues are to be determined by the State Government in consultation
with Coal India Ltd. No claim shall lie against the State Government or Coal
India Ltd. in relation to any decision in relation to any issues arising out of, or in
relation to the conduct of auction process.

d. By participating in the auction process, the mine owners and the buyers are
deemed to have agreed to indemnify the State Government and the Coal India
Limited during the conduct of auction process.

e. The State Government shall notify Grievance Redress Forum with a retired
District Judge as Chairperson and one representative each from State
Government anda reputed NGOas members for redressing the grievances

between buyers and stock owners.

14. This Comprehensive Plan shall be reviewed periodically and modifications in the

Plan may be made, if necessary.

This Revised comprehensive plan has been approved by the NGT Committee,
Meghalaya headed by Hon'ble Justice Mr B.D Agarwal, Former Judge of Gauhati High Court
during the 24" sitting held on 3™ August, 2020.

ko
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ot Annexure-V

HON’BLE MR. JUSTICE B. D. AGARWAL,
FORMER JUDGE, GAUHATI HIGH COURT, GUWAHATI

MR. S. C. BHOWMIK, PROFESSOR
REPRESENTATIVE FROM INDIAN SCHOOL OF MINES,
(IT — ISM), DHANBAD
(Email id: bhowmik44@gmail.com)

DR. SHANTANU KUMAR DUTTA, ADDITIONAL DIRECTOR

REPRESENTATIVE OF CENTRAL POLLUTION CONTROL BOARD
(Email id: shantanucpcb@gmail.com)

IN THE MATTER OF

Threat to Life Arising Out of Coal Mining in South Garo Hills District
Vs-

The State of Meghalaya & Ors.
And other connected matters

PRESENT

Mr. C. P. Marak, IFS (Retd),

Chairman,

Meghalaya State Pollution Control Board
Government of Meghalaya

Email id:megspcb@rediffmail.com,
cpmarak1@gmail.com

Shri S.M. Sahai, IFS

Addl PCCF Research & Training
Forests & Environment Department
Govt of Meghalaya

Mrs. I. Nongrang, IPS

Add|. Director General of police (L & O)
Meghalaya, Shillong

Email id: adgplo.mlp-meg@gov.in

Mr. W. S. Manner, IFS

CCF Social Forestry & Env

& Member Secretary, SEIAA
Forests & Environment Department,
Government of Meghalaya

Mr. W.I. Yatbon, IFS,
Deputy Inspector General of Forests (Central)
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Ministry of Environment, Forests & Climate
Change, North Eastern Regional Office, Shillong
Email id: yatbon123@gmail.com

Mr. Manjunatha C, IFS

Secretary to the Government of Meghalaya,
Mining & Geology Department

Email id: manju2020@gmail.com

Mr. A. Kembhavi, IAS

Director, Directorate of Mineral Resources,
Government of Meghalaya,

Email id: arunkumar.kembhavi@gmail.com

Mr. K. D. Talukdar

Chief Engineer,

Public Health Engineering Department,
Government of Meghalaya

Email id: cephe.meg@yahoo.com

Mr. B. Hajong. MCS

Joint Secretary,

Revenue & Disaster Management Department,
Shillong

Email id: mgkrevdm@gmail.com

Dr. Z. Changsan

Regional Director, Central Pollution Control Board,
Regional Directorate North East, Shillong

Email id: zchangsan.cpcb@nic.in

Mr.N. Bhattacharjee,

Chairman

State Level Expert Appraisal Committee,
Meghalaya

Email id: nabameister@gmail.com

Mr. J. H. Nengnong,

Member Secretary

Meghalaya State Pollution Control Board, Shillong
Email id: megspcb@rediffmail.com

Mrs. |. Mawlong

Joint Secretary

Revenue & Disaster Management Department,
Shillong

Email id: mgkrevdm@gmail.com

Mr. M. Somorjit Singh




Scientist, North Eastern Space Application Centre,
Department of Space, Government of India,
Umiam,

Email id: msomorjit69@gmail.com

Prof. O. P. Singh,

Department of Environmental Studies,
North Eastern Hill University

Email id: opsinghnehu@gmail.com

Dr. H. Tynsong, Scientist ‘D',

Ministry of Environment, Forests & Climate
Change, North Eastern Regional Office, Shillong
Email id: h.tynsong@gov.in

Smti. R. Kynjing

Executive Engineer, Rural Water Supply Division,
Public Health Engineering Department, Jowali,
Email id: ronkyn88@gmail.com

Mr. M. Passah

Sub - divisional Officer, Public Health Engineering,
Khliehriat, Government of Meghalaya

Email id:montripassah@icloud.com

Mr. I. R. Lyngdoh

Meghalaya Institute of Natural Resources -
Meghalaya Basin Development Authority,
Government of Meghalaya

Email id: iaisan.ryngkat@gmail.com

Deputy Commissioner
East Jaintia Hills District, Khliehriat.

Deputy Commissioner
West Jaintia Hills District, Jowai

Deputy Commissioner
West Khasi Hills District, Nongstoin

Deputy Commissioner
Ri-Bhoi District, Nongpoh

The Deputy Commissioner
South West Khasi Hills District, Mawkyrwat

The Deputy Commissioner
East Garo Hills District, Williamnagar




PROCEEDINGS NO. 23

RECORD OF MINUTES OF TWENTY THIRD SITTING OF THE COMMITTEE
CONSTITUTED BY THE HON’BLE NGT UNDER CHAIRMANSHIP OF HON’BLE
MR. JUSTICE B.D. AGARWAL, FORMER JUDGE, GAUHATI HIGH COURT
HELD THROUGH VIDEO CONFERENCE ON 0157 JULY, 2020 AT 11:00 A.M. AT
MAIN CONFERENCE HALL, MAIN SECRETARIAT BUILDING, MEGHALAYA,
SHILLONG-793001.

AGENDA

Review of the progress and action taken by the concerned departments/
authorities/organizations in the matter of implementation of the Action Plan
(prepared by the National Green Tribunal Committee, Meghalaya) for
restoration of environment damaged on account of illegal coal mining in
Meghalaya as directed in the 21% Sitting of the NGT Committee on
14.02.2020.

Status of compliance of the directions of the Hon’ble NGT in their order dated

17.01.2020 in O.A No 110(THC)/2012:

(i) Report from District Magistrates (Deputy Commissioners) regarding
sale of seized equipments and trucks involved in illegal mining and
transportation;

(ii) Progress by Mining & Geology Dept in the matter of installation and
making fully functional, within a month, a system involving
establishment of a centralised server, uploading of transport
permit/challans and tracking of coal loaded trucks through GPS and
RFID tags as stipulated in the EIA Notification, 2016;

(i)  Furnishing to the NGT Committee, Meghalaya, the details of the
exporters by Mining & Geology Department for each consignment of
coal originating from Meghalaya which was allowed by the Mining and
Geology Department, Meghalaya for export to Bangladesh from each
of the seven LCS in Meghalaya since the ban on rat hole coal mining in
Meghalaya imposed by the Hon'ble NGT in April, 2014;

(iv)  Action by Mining & Geology Department against aforesaid defaulters in
accordance with provisions of Section 21 of the Mines and Minerals

(Development and Regulation) Act, 1957 in addition to action under




(ix)

(x)

(xi)

(xii)

(xiii)

sub-section (5) of Section 21 of the said Act to recover price of such
illegally raised coal along with rent, royalty or tax;

Preparation of Disaster Management Plan in relation to coal mining
related tragedies or disaster by concerned authorities (Revenue &
Disaster Management Department);

Progress of the Pilot Project for treatment of acidic water,;

Progress of the Pilot project for reclamation and aforestation of coal
mine affected land;

Progress in preparation of guidelines by CPCB and Govt of Meghalaya
for utilization of Rs100 Crores deposited with CPCB by Govt of
Meghalaya;

Statistics and status of cases registered U/s 21 of the MMDR Act for
the year 2018-19 and 2019-20 — Information to be provided by the
Police Department;

Progress to be reported by Mining and Geology Department in the
matter of developing coal mine surveillance system in Meghalaya by
NESAC;

Progress by the State of Meghalaya in the matter of realization of
royalty, GST/VAT, contribution to the MEPR Fund and any other
statutory tax and/levy payable on the illegally mined coal utilised by the
Cement Manufacturing Plants and the Thermal Power Plants in the
State of Meghalaya (listed in the order of the Hon'ble NGT dated
17.01.2020) after the ban on illegal rat-hole mining was imposed by
the Tribunal in April 2014 in the State of Meghalaya;

Progress by the State of Meghalaya in the matter of realization from
each of the aforementioned Cement Manufacturing Plants and Thermal
Power Plants who have used illegally mined local coal after the ban on
illegal rat-hole coal mining since April 2014, at the rate of Rs. 400 per
tonne of coal which is being utilised by each such plant on or after the
date of the order of the Hon'ble Tribunal (17.01.2020) and deposit the
same in the MEPR Fund;

Progress by the State Government regarding establishment of
integrated check post and tamper proof weigh in motion way bridges in
the 7 LCSH,;




(xiv) Progress by the State of Meghalaya (Revenue and Disaster
Management Department) in the matter of disbursing an amount of Rs
Five lakhs to next of kin of each of the labourers who were killed while
working in any illegal rat-hole coal mining in the State of Meghalaya
including the labourers which were killed in a tragic accident in an
illegal rat-hole mine in Ksan village in East Jaintia Hill district in
December 2018;

(xv) Progress by the Police Department in ensuring that all the persons and
vehicles, equipment, tools and machineries involved in raising and
transportation of about 80,000 MT seized by the Meghalaya Police are
identified, and necessary action as per the provisions of the Mines and
Minerals (Development and Regulation) Act, 1957 and all other
relevant Statutes are initiated,

(xvi) Progress by the Police Department in providing to the Meghalaya State
Pollution Control Board details of persons involved in illegal mining and
transportation of the coal and the progress by the Meghalaya State
Pollution Control Board in filing complaint before the concerned
competent Court of Law under Water (Prevention and Control of
Pollution) Act, 1974; the Air (Prevention and Control of Pollution) Act,
1981, the Environment (Protection) Act, 1986 and the rules, guidelines

and notifications issued thereunder against such persons.

lll. Progress in utilization of Rs100 Crores deposited with CPCB by the

concerned authorities for restoration of environment of Meghalaya.

IV. Strategies and action taken by the Police Department to prevent illegal coal

mining and transport of illegal coal.

PROCEEDINGS

AGENDA- |

. Review of the progress and action taken by the concerned
departments/ authorities/organizations in the matter of

implementation of the Action Plan (prepared by the National
6




Green Tribunal Committee, Meghalaya) for restoration of
environment damaged on account of illegal coal mining in
Meghalaya as directed in the 21°* Sitting of the NGT Committee
on 14.02.2020.

1. Clause A of the Action Plan, which relates to prevention of human

and animal deaths by accidental falling in coal mine shafts,

comprises various sub-components: With respect to clause A.1 -

identification and delineation of coal fields as well as each coal
mine, coal shaft, coal dump etc- in continuation with the earlier
similar exercise initiated by NESAC they were requested to furnish
a detailed cost estimate for preparation of such maps for the
remaining districts viz.,West Khasi Hills, South Garo Hills and
South West Khasi Hills and submit a report to this Committee.

The North Eastern Space Application Centre have presently
submitted detailed cost estimate for preparation of maps for the
remaining three coal mine bearing districts viz. West Khasi Hills,
South Garo Hills and South West Khasi Hills totalling Rs. 60 lakhs
covering all the three districts. The detailed estimate would be
forwarded to the Mining & Geology Department who will meet the
said expenditure from MEPR Fund after obtaining approval from

the Committee.

2. A2 of the action plan relates to creation of awareness about ill

effects of illegal coal mining: Education Department was requested

in the previous sitting of the Committee to furnish a status report on
the progress of implementation of A2 of the action plan.

None represented the Education Department during the current
proceedings nor any status report has been furnished by them to
the Committee prior to the date of the current sitting of the
Committee.

In this regard the Secretary Mining & Geology Department
informed that a sum of Rs 25,000/- per training session will be

released by them to Education department from MEPR Fund for
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taking further necessary action relating to this component of the
Action Plan after the MEPR Fund guidelines are notified by the

State Government.

A3 of the action plan relates to installation of signboards etc:

The Secretary, Mining and Geology Department apprised the
Committee that they have so far installed 45 signboards in East
Jaintia Hills District in areas having presence of coal mines. He
also submitted that the remaining districts will be covered after
APO is submitted in this regard by the Director, DMR after the
MEPR Fund guidelines (‘guidelines’ for short) are notified. He
further stated that on receipt of the APO from the Director requisite
fund will be released by the Department from MEPR Fund to
undertake the said activity.

The Committee is of the view that it is desirable to place sign
boards along the road leading to the coal mine, covering all
possible approach paths. The sign boards should be painted with
fluorescent paint, so that it is visible at night considering that
chances of accident are more during night time than during day

time.

. A4 of the action plan relates to erection of physical barriers at

periphery of shafts of mines where coal reserve has not been

exhausted: The Deputy Commissioners of all coal mine bearing
districts were directed in the previous sitting of the Committee to
submit a report on progress in erection of physical barriers at
periphery of shafts of mines where coal reserves have not been
exhausted by the mine owners, and steps taken by the District
Administration to obtain such proposals from the mine owners who
have not embarked on any such activity.

The Deputy Commissioners of West Khasi Hills, East Jaintia
Hills & East Garo Hills stated that they have issued notices to the
mine owners and feedback is yet to be received from the miners.
The DC West Khasi Hills submitted that directions in this regard

8




have been issued by him under Section 144 CrPC but report of
compliance is yet to be received from the coal mine owners.

The Deputy Commissioners of all coal mine bearing districts are
again requested to take needful action in this regard and submit

report of progress to the Committee within four weeks.

A5 of the Action Plan relates to Closure of shafts of mines where

coal reserves have already been exhausted: Mining & Geology

Department during the previous sitting of the Committee were
requested to submit through an appropriate APO further fund
requirement for the purpose of installation of sign boards in areas
having presence of coal mines where the coal reserves are
exhausted and the Deputy Commissioners were requested to take
steps to create awareness on erection of physical barriers by coal
mine owners around such coal shafts.

The Secretary, Mining & Geology Department apprised the
Committee that they have so far installed 45 (forty five) signboards
in East Jaintia Hills District in areas having presence of coal mines.
The Committee is however not sure whether these coal mines
correspond to those where the coal reserves are exhausted. The
Secretary, Mining & Geology Department is requested to clarify in
this regard.

The Secretary, Mining & Geology Department submitted that
installation of similar sign boards would be done after APO in this
regard is submitted by the Director, DMR after guidelines are
notified. On receipt of the APO funds would be released from
MEPR Fund.

The Deputy Commissioners during the previous sitting of the
Committee were requested to take steps to create awareness on
erection of physical barriers by coal mine owners around such coal
shafts. However, no report of concrete action has been received
from any of the DCs. The Deputy Commissioners of coal mining
affected districts are again requested to take concrete steps in this

regard to create awareness on erection of physical barriers by coal
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mine owners around such coal shafts and submit report of progress
in this regard within four weeks.

Further, the mine owners should be made aware of the circulars
issued by the Director General, Mines Safety in relation to closure
or sealing of mine shafts and fencing/erecting barriers for mines

which need to be followed by them.

. A.5.1 of the Action Plan relates to controlled blasting to secure

closure of shafts where coal reserve has already been exhausted:
During the earlier sitting of the Committee the CIMFR-CSIR

were requested to make a power point presentation on the matter
before the Committee but due to the prevailing situation the
personal presence of the officials of CIMFR-CSIR could not be
secured.

The Member Secretary, MSPCB is requested to liase with
CIMFR-CSIR in this regard and obtain a power point presentation
from them through email and present the same to the Committee
on their behalf on the next date of sitting of the Committee. The
presentation of the CIMFR- CSIR shall cover the techniques which
could be applied in Meghalaya to secure controlled blasting.

The Director DMR during the previous sitting of the Committee
was requested to identify at least one abandoned coal mine where
a pilot project can be undertaken by CIMFR-CSIR in respect of the
safe and cost effective technique of control blasting and intimate
the Committee on its next date of sitting. No report in this regard
has been received from the Director DMR till date.

The Director DMR is requested to submit a report in this regard

within two weeks to the Committee.

Component B of the Action Plan relates to prevention of Acid Mine

Drainage (AMD) through various devices. B.1 refers to coal dumps

of cement factories and their captive power plants. The

components B.1.1 to B.1.3 are as follows:
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a. Covering of dumps by permanent sheds/ water
proof tarpaulin.

b. Construction of garland drains along with acid mine
drain storage tanks.

c. Treatment of acid mine drains collected in storage

tanks.

The Deputy Commissioners of East Jaintia Hills District and Ri
Bhoi Districts where cement factories and captive power plants are
set up were requested during the previous sitting of the Committee
to direct the cement factories and captive power plant owners to
develop such devices and obtain a road map from each of them in
this regard and submit the same to the Committee within two
months.

No report of compliance in this regard has been received from
any of the Deputy Commissioners.

The Deputy Commissioner of East Jaintia Hills informed that
orders have been issued to cement factories and captive power
plants owners to develop such devices but the roads map from each
of them in this regard is yet to be received.

The Deputy Commissioners of East Jaintia Hills District and Ri
Bhoi Districts are requested to obtain such road maps from the
concerned companies through adopting strict measures if required
and submit the same to the Committee within four weeks.

The Committee requests the Deputy Commissioners of Garo
Hills districts in whose bordering areas in Assam such plants exist to
tie up with their counterparts in Assam to secure aforesaid
compliance from the cement factories and captive power plants
operating therein since the ill effects of their neglect are felt in

Meghalaya as well.

. Item B.1.4 of the Action Plan relates to amendment of environmental

clearance (EC) already granted to the above mentioned cement

plants and captive power plants to stipulate additional conditions in
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such ECs to provide for above measures in case such measures

have not been stipulated:

During the previous sitting of the Committee a status report on
the implementation in this regard was directed to be furnished by the
the Regional Office for North East region of MoEF & CC, Shillong.

The Deputy Director General, MoEF & CC, Regional Office for
NE Region, Shillong informed that the Secretary, MOEF has been
formally intimated to amend the environmental clearance along the
above lines. However, no reply has been received from them in this
regard.

The Deputy Director General, MoEF & CC, Regional Office for
NE Region, Shillong is requested to issue a reminder to MoEF & CC,
GOl in this regard to do the needful within four weeks and report

progress to the Committee thereafter.

9. Item B.1.5 of the Action Plan relates to revocation/ withdrawal of EC

and launch of prosecution in case of non-implementation of

aforementioned measures:

MoEF & CC shall take steps in this regard after concluding

action as requested at SI No. 8 above.

10. Item B 1.6 of the Action Plan relates to revocation/withdrawal of
CTE and launch of prosecution in case of non-implementation of
afore-mentioned measures:

It was submitted by the Member Secretary MSPCB that there
has been no instance of withdrawal of CTE since all units which
were directed by the MSPCB for compliance have complied.

The Member Secretary MSPCB shall furnish details of
compliance by the Industries in this regard within four weeks with
reference to letters issued by the MSPCB and photographic
evidence of compliance of the same by the industries in Meghalaya.
The Secretary MSPCB shall also specifically report whether the

industries covered under item at S| 8 above have also complied.
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11. Item B.2 of the Action Plan relates to dumps of assessed coal.

The sub-items are as follows:

a. Covering of dumps by water-proof tarpaulin/ permanent
sheds.

b. Construction of garland drains along with acid mine drain
storage tanks.

c. Treatment of acid mine drain collected in storage tanks.

d. Promulgation of order under section 144 or any other
relevant section(s) of IPC to prohibit open/uncovered
dumping of assessed coal.

Sub items (a) to (d) are to be implemented by the plant owners.
The Deputy Commissioners of West Khasi Hills, South West Khasi
Hills, West Jaintia Hills & East Garo Hills Districts have furnished
status report on the implementation of item B.2. Further instructions

in this regard will be issued to them in due course.

12. ltem B.3 of the Action Plan relates to dumps of seized coal.

The sub-items of B.3 are as follows:
a. Construction of permanent depots for seized coal.
b. Covering of dumps by tarpaulin/ permanent sheds.
c. Construction of garland drains along with acid mine drain
storage tanks.
d. Treatment of acid mine drain collected in storage tanks.

The Director of Mineral Resources shall submit APOs to the relevant
Committee detailing the fund requirement to secure implementation
of the sub-items listed under this item within a week after the MEPR
Fund guidelines are notified by the State Government and submit a
report of compliance in this regard to the Committee within a week
thereafter.

The Mining & Geology Department has identified land for
constructing depots for seized coal. The construction will commence
after the funds from MEPRF are released in this regard after the

guidelines are notified.
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13. ltem B.5 of the Action Plan relates to insulating coal while in

transit. The sub-items are:

a. Covering of coal by waterproof tarpaulin while its
transportation by road.

b. Seizure of trucks carrying coal without covering it with
waterproof tarpaulin.

c. Promulgation of order under section 144 or any other
relevant. section(s) of CrPC to prohibit open/uncovered

dumping of assessed coal.

The Deputy Commissioners of South West Khasi Hills, East
Khasi Hills, West Jaintia Hills & East Garo Hills have furnished status
reports on implementation of item B.5 . Further instructions in this

regard will be issued to them in due course.

14. Iltem B.6 the Action Plan relates to Rat hole coal mine

openings-:
Deliberation is postponed till CIMFR-CSIR make presentation in this

regard to the Committee.

15. Iltem B.7 of the Action Plan relates to coal mine shafts located in

river/ stream bed:

Deliberation is postponed till CIMFR-CSIR gives a presentation in

this regard to the Committee.

16. ltem C1 of the Action Plan relates to restoration of water quality

in rivers/streams affected by Acid Mine Drains (AMD):

During the previous sitting of the Committee the Chief Engineer,
PHE was requested to submit status report on implementation of
item C.1- Identification and prioritisation of rivers/streams to be
restored- and a road map for full implementation of the same to the

Committee before its next date of sitting.
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The Chief Engineer, PHE has submitted the requisite status
report on implementation of item C.1. Further instructions in this

regard will be issued to him in due course.

17. ltem C.2 of the Action Plan relates to development, refinement

and transfer of AMD treatment technology:

Professor O.P.Singh, NEHU made a presentation through
MBDA to the Committee along with a report on the pilot project run
by his team in this regard. The Committee appreciated the efforts of
Prof. Singh and his team from MBDA this regard.

The Mining & Geology Department suggested that an
independent monitoring agency, in respect of which MSPCB is
currently suitable, be requested to monitor the progress and success
of the three pilot projects currently underway in respect of item C.2
and submit report on the same to the Committee within four weeks.
The suggestion of the Mining & Geology Department is accepted.
The MSPCB is requested to submit a report in this regard within four

weeks.

18. ltem C.3 of the Action Plan relates to restoration of prioritised

stretches of rivers/streams:
The MSPCB and the PHE Department are requested to jointly

formulate action plan in this regard and submit the same to the

Committee within eight weeks.

Agenda ll

. Status of compliance of the directions of the Hon’ble NGT in their
order dated 17.01.2020 in O.A No 110(THC)/2012.
1. Sub-item (i) Report from District Magistrates (Deputy Commissioners)

regarding sale of seized equipments and trucks involved in illegal

mining and transportation of coal:

In response to a letter from NGT Committee in this regard report

of compliance has been received only from the Deputy Commissioners
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of East Khasi Hills and West Jaintia Hills districts respectively. Further
instructions in this regard would be issued to them in due course.
The remaining DCs are requested to submit report of

compliance in the aforesaid matter within two weeks.

. Sub-item (ii) Progress by Mining & Geology Dept in the matter of

installation and making fully functional, within a month, a system

involving establishment of a centralised server, uploading of transport

permit/challans and tracking of coal loaded trucks through GPS and
RFID tags as stipulated in the EIA Notification, 2016:

In the matter of installation and making fully functional a system
involving establishment of a centralised server, uploading of permits/
challans and tracking of coal laden trucks, the Secretary, Mining &
Geology Department submitted that in collaboration with NIC, a server
will be set up shortly to upload transport permits/ challans and for
introduction of QR coded challan system to enable better tracking of
coal through GPS and RFID. He also submitted that the Mining &
Geology Department are also instructing the coal transporters to install
GPS and RFID system in the trucks used by them for transporting coal
and that only after installation of these systems the coal owners would
be permitted to transport coal though their trucks. It was also submitted
by the Secretary, Mining & Geology that a project has been
conceptualised to set up computerised check gates for monitoring

mineral laden trucks exiting the State.

. Sub-item (iii) Furnishing to the NGT Committee, Meghalaya, the

details of the exporters by Mining & Geology Department for each

consignment of coal originating from Meghalaya which was allowed by

the Mining and Geology Department. Meghalaya for export to

Bangladesh from each of the seven LCS in Meghalaya since the ban
on rat hole coal mining in Meghalaya imposed by the Hon'ble NGT in

April, 2014:
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The Secretary, Mining & Geology Department with respect to
the above submitted that they are in the process of compiling data and
they would be in a position to submit the same to the Committee within

a month.

. Sub-item (iv) Action by Mining & Geology Department against

aforesaid defaulters in accordance with provisions of Section 21 of the

Mines and Minerals (Development and Regulation) Act, 1957 in

addition to action under sub-section (5) of Section 21 of the said Act to

recover price of such illegally raised coal along with rent, royalty or tax:

The Secretary, Mining & Geology Department submitted that in
relation to illegal mining and transportation of coal they have registered
10 cases from January 2020 to June 2020 under Section 21 of MMDR
Act, 1957. The Secretary, Mining & Geology Department shall initiate
action under sub-section (5) of Section 21 of the said Act also to
recover price of such illegally raised coal along with rent, royalty or tax

and submit a report in this regard to the Committee within two months.

. Sub-item (v) — Preparation of Disaster Management Plan in relation to

coal mining related tragedies or disaster by concerned authorities

(Revenue & Disaster Management Department):

The Revenue & Disaster Management Department submitted
that they would be submitting the aforesaid plan, which has already
been prepared by them and approved by NEHU and submit the same
to the Committee within two weeks.

The Committee directs that Revenue & Disaster Management

Department shall comply with the same accordingly.

Sub-item (vi) Progress of the Pilot Project for treatment of acidic

water:
The Secretary Mining & Geology Department stated that a pilot project

has been undertaken by Trinity Impex International and the
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Environmental Science Department, NEHU. In this regard, Prof. O. P.
Singh of NEHU has made his presentation before the Committee today.
Trinity Impex International shall give their presentation in the next
sitting of the Committee. The Secretary, Mining & Geology Department
shall coordinate action in this regard.

The Mining & geology Department have communicated with the
MSPCB to send an official to the site to record the PH value of the
streams to enable them to record the success of the project. The
MSPCB assured the Committee that they would dispatch an official in
this regard.

. Sub-item (vii) — Progress of the Pilot project for reclamation and

aforestation of coal mine affected land:

In respect of progress of the Pilot Project for reclamation and
aforestation of coal mine affected land the Addl PCCF (Research
&Training) submitted that the proposal for pilot project for restoration of
coal mine affected areas in Jaintia Hills has been duly prepared and
accepted by the Committee. The amount proposed for expenditure for
the first year would be submitted by him to the Mining & Geology
Department for releasing under MEPR fund. The Secretary, Mining &
Geology Department assured the Committee that the required sum
would be released immediately after the proposal is received by them
to enable the Forest Department to undertake the project. The APCCF
(R&T) is requested to submit the aforesaid APO within two weeks to
the Mining and Geology Department following which the Mining &
Geology Department would release the requisite sum to the APCCF
(R&T) within two weeks thereafter as directed by the Hon’ble NGT in
their order dated 17.01.2020.

Regarding afforestation of coal mine affected land, the CCF
(Social Forestry) submitted that APO in this regard has been submitted
to the Mining & Geology Department for raising 300 nursery beds
(during 2020-21) for afforestation purpose in four Districts viz.,. East
Jaintia Hills, East Khasi Hills, South West Khasi Hills & West Garo Hills

which will be implemented only after completion of the pilot project by
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the Research & Training Wing of the Meghalaya Forest Department. In
each district, 75 nursery beds will be raised. The APO for an amount of
Rs. 28,73,000 has been submitted in this regard by the CCF (SF &
Env) to the Mining & Geology Department for raising the 300 bed
nurseries. The Secretary, Mining & Geology Department confirmed
that they have received the proposal and shall release the required
sum to the CCF (SF & Env) only after successful completion of the pilot
project in this regard. It is to be noted that afforestation program of
Social Forestry Wing is directly linked to the success of the pilot project
which will finally determine the species which could be taken up for
afforestation and the protocol to be followed for undertaking such

afforestation in coal mine affected land.

. Sub-item (viii) — Progress in preparation of guidelines by CPCB and
Govt of Meghalaya for utilization of Rs100 Crores deposited with CPCB
by Govt of Meghalaya:

The Regional Director CPCB submitted to the Committee that
an application has been filed by the CPCB before the NGT on
26.11.2019 requesting permission of the NGT for transferring Rs. 100
crores to the Govt. of Meghalaya for the purpose of implementation of
the Action Plan prepared by the Committee for restoration of
environment in coal affected Districts in Meghalaya. The application is
still pending before the Hon’ble NGT. The Committee in this regard
suggested to the Regional Director, CPCB that since the case (O.A.
110(THC)/2012) is listed on 26" July, 2020 before the NGT, Principal
Bench, the same could be intimated to the Counsel of the CPCB and
request him to draw the kind attention of the Hon’ble NGT on the said
date regarding their pending application before the NGT.

Sub-items (ix) & (xv) were taken up together being interlinked —

Sub-item (ix) Statistics and status of cases registered U/s 21 of the

MMDR Act for the year 2018-19 and 2019-20 — Information to be

provided by the Police Department;
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Sub-item (xv) Progress by the Police Department in ensuring that all

the persons and vehicles, equipment. tools and machineries involved in

raising and transportation of about 80,000 MT seized by the Meghalaya

Police are identified. and necessary action as per the provisions of the

Mines and Minerals (Development and Regulation) Act, 1957 and all

other relevant Statutes are initiated:;

Smt Ida Nongrang, IPS Additional Director General of Police (Law
& Order), Government of Meghalaya, briefed the Committee on the
progress made by the Police department in ensuring that persons
involved in raising and transporting 80,000 MT (approximately) of coal
which has been seized by the Meghalaya Police are identified and
action is taken against them as admissible under law: It was stated by
the ADG that till date 215 cases have been registered under Section 21
of the Mines and Minerals (Development and Regulation) Act, 1957
(MMDR Act, 1957), of which 154 are still under investigation, 56 are
charge-sheeted and 5 have ended in Closure Report (CR). Insofar as
seizure of materials, tools and equipments are concerned action too
has been taken under law. Between January 2019 till date the Police
have registered 138 cases of illegal mining and transportation of coal.
The ADG also undertook to furnish the information with regard to illegal
mining and transportation of coal from January to June 2020 within
fifteen days. In this regard, the Office of the NGT Committee,
Meghalaya shall furnish to the ADG the format (as designed by the
Chairman of the NGT Committee) in which the aforesaid information
needs to be furnished by the said Officer.

The ADG shall also furnish information on seizure of materials,

tools and equipments involved in the crime within four weeks.

10.Sub-item (x) - Progress to be reported by Mining and Geology

Department in the matter of developing coal mine surveillance system

in Meghalaya by NESAC:
The Secretary Mining & Geology Department submitted that

they have requested the NESAC for submitting a proposal for
surveillance system and NESAC is already working on it and that they
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would submit a report to the Mining & Geology Department on the
matter. The Mining & Geology Department will follow up with NESAC

for expediting submission of the proposal.

Sub-item (xi) — Progress by the State of Meghalaya in the matter of
realization of royalty, GST/VAT, contribution to the MEPR Fund and

any other statutory tax and/levy payable on the illegally mined coal

utilised by the Cement Manufacturing Plants and the Thermal Power
Plants in the State of Meghalaya (listed in the order of the Hon'ble NGT

dated 17.01.2020) after the ban on illegal rat-hole mining was imposed

by the Tribunal in April 2014 in the State of Meghalaya:

The Secretary Mining & Geology Department submitted that
they have issued notices to the Cement and Thermal Power Plants
who have used illegally mined coal but no reply has been received from
them. The Secretary Mining & Geology Department submitted that the
State Government would further examine the matter to explore
avenues as to how to realize the sums due from them in this regard

and submit a report before the Committee within four weeks.

12.Sub-item (xii) — Progress by the State of Meghalaya in the matter of

realization from each of the aforementioned Cement Manufacturing

Plants and Thermal Power Plants who have used illegally mined local

coal after the ban on illegal rat-hole coal mining since April 2014, at the

rate of Rs. 400 per tonne of coal which is being utilised by each such
plant as per the order of the Hon'ble Tribunal (17.01.2020) and deposit
the same in the MEPR Fund:

The Secretary, Mining & Geology with respect to the above
suggested that as per the order of the Hon’ble NGT, this particular fine
should be imposed on the Cement Plants and Thermal Power Plants
who have used illegally mined coal after 17" January 2020 being the
date of the order under discussion in OA No. 110(THC)/2012 since the
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same seems to be the intent of the relevant para in the judgment of the
Hon'ble NGT.

However, the Committee disagreed with the interpretation
placed by the Secretary, Mining & Geology Department. It is made
clear that before submitting the 5" Interim Report to the Hon'ble NGT
this Committee had made an elaborate excercise to ascertain the
requirement of coal by the cement and thermal plants in Meghalaya
and the source of procurement of coal by them. After thorough audit
this Committee prepared an exhaustive chart of utilisation of coal by the
cement and thermal plants and recommended to the NGT to direct
realisation of Royalty, GSTNVAT and contribution of MEPR Fund etc.
The relevant recommendation is extracted below:

“3.2.3- The State of Meghalaya shall realise royalty,
GST/VAT, contribution to the MEPR Fund and any other statutory
tax and/levy payable on the illegally mined coal utilised by these
Cement Manufacturing Plants and the Thermal Power Plants in the
State of Meghalaya after the ban on illegal rat-hole mining in the
State of Meghalaya was imposed by this tribunal in April, 2014.”

The aforesaid recommendation, amongst others, was approved
by the Hon’ble NGT vide it's Order dated 17.01.2020. In the opinion of
the Committee realisation of MEPR Fund amount and penalty of Rs.
400/- per MT stands on the same footng and the
recommendation/order to realise royalty etc will apply mutatis-
mutandis to realise penalty @ Rs. 400/- per MT of coal retrospectively.
Thus, there is no justification for the Mining & Geology Department not
to issue demand notices for the aforesaid penalty similar to the ones
issued earlier to the Cement Manufacturing Plants and Thermal Power
Plants for other dues. Accordingly, the Secretary, Mining & Geology
Department stated that on the basis of the decision of the Committee
they will issue notices for collecting Rs. 400/- per ton of coal as well
from the defaulting industries. The Mining & geology Department is
directed to pursue to realise the royalty etc at the earliest possible and

update this Committee in the next sitting.

22




13.Sub-item (xiii) — Progress by the State Government regarding

establishment of integrated check post and tamper proof weigh in

motion way bridges in the 7 LCSH:

The Secretary, Mining & Geology Department submitted that in
each of the 7LCSH there is a proposal for setting up integrated check
post which has been sent to the Transport Department and action will
be further pursued in the matter after the computerized check gate
project takes off which would be part of that.

The Committee directs the Transport Department to intimate the

progress made in this regard during the next sitting of the Committee.

14.Sub-item (xiv) — Progress by the State of Meghalaya (Revenue and

Disaster Management Department) in the matter of disbursing an

amount of Rs Five lakhs to next of kin of each of the labourers who

were killed while working in any illegal rat-hole coal mining in the State

of Meghalaya including the labourers which were killed in a tragic

accident in_an illegal rat-hole mine in Ksan village in East Jaintia Hill
district in December 2018:

The Joint Secretary, Revenue & Disaster management
Department submitted that compensation at the rate of 5 lakhs to the
identified labourers who lost their lives in Ksan Village in East Jaintia
Hills District in the illegal coal mining activity has been released to the
Deputy Commissioner for a total amount of Rs 80 lakhs and the Deputy
Commissioner has been instructed to disburse the amount as soon as
possible to the next of kin of the labourers who have died. He also
submitted that the Deputy Commissioner will release the amount to the
affected families within two weeks. The Committee directs the Deputy
Commissioner to release the amount to the affected families within two

weeks.

15.Sub-item (xvi) — Progress by the Police Department in ensuring that all

the persons and vehicles, equipment, tools and machineries involved in
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raising and transportation of about 80,000 MT seized by the Meghalaya

Police are identified, and necessary action as per the provisions of the

Mines and Minerals (Development and Regulation) Act, 1957 and all

other relevant Statutes are initiated:

With regard to providing the MSPCB the details of persons
involved in illegal mining and transportation of coal, the ADG (L&O)
stated that they have submitted information to the MSPCB in respect of
the following districts viz. East Jaintia Hills, North Garo Hills, East Garo
Hills, West Garo Hills, and South West Khasi Hills districts.

The Chairman Meghalaya State Pollution Control Board
submitted that they have received the information pertaining to accused
persons from the aforesaid Districts and they are taking up the matter
with their Counsel for taking further legal action as admissible under

law.

Agenda IV
Strateqgies and action taken by the Police Department to prevent illegal

coal_mining and transport of illegal coal.
The Additional Director General of Police (L&O) submitted that a

dedicated helpline to prevent illegal mining and transportation of coal

has been set up which has been functional since March 2020 and that
a system for rewarding informers is also in place. The Officer stated
that the police are also undertaking surveillance in remote areas in
coordination with the Mining & Geology Department and that she would
instruct the Superintendents of Police to take further necessary steps
towards prevention of illegal coal mining. The ADG also briefed the
Committee on the efforts taken so far towards controlling illegal coal
mining. It was submitted that 75% of the 215 cases registered by
police with respect to illegal coal mining, have been done suo motu by
them. From among these 215 cases registered since January 2019 to
June 2020, 154 are still pending investigation, 56 have been charge-
sheeted, and 5 have ended in CR. The Committee appreciated the

efforts of the Police in this regard.
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The Chairman thanked all present in the venue of the
meeting and also all those who participated in the deliberations of the

Committee through video conference and concluded the meeting.

Lo

(Justice (Retd) B.D. Agarwal)
Chairman, NGT Committee, Meghalaya
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PROCEEDINGS NO. 25

RECORD OF MINUTES OF TWENTY FIFTH SITTING OF THE COMMITTEE
CONSTITUTED BY THE HON’BLE NGT UNDER CHAIRMANSHIP OF HON'BLE MR.
JUSTICE B.D. AGARWAL, FORMER JUDGE, GUWAHATI HIGH COURT HELD
THROUGH VIDEO CONFERENCE ON 0157 SEPTEMBER, 2020 AT 10.30 A.M. AT
COMMITTEE ROOM-II, MAIN SECRETARIAT BUILDING, MEGHALAYA, SHILLONG-
793001.

Agenda
1. Consider the application filed by Shri. Pawan Sharma, G.S. Road, Shillong in I.A. No.
244/2020 in O.A. No. 110(THC)/2012.

2. Review the progress in implementation of item D & E of the Action Plan prepared by the
NGT Committee for restoration of environment in areas affected by coal mining in
Meghalaya.

3. Presentation by Trinity Impex International with respect to progress in the
implementation of the project for Phytoremediation of AMD affected streams in East

Jaintia Hills district.

4. Any other item with permission of the Chairperson.

PROCEEDINGS

AGENDA NO. 1

Consideration of the application filed by Shri. Pawan Sharma, G.S. Road,
Shillong in |LA. No. 244/2020 in O.A. No. 110(THC)/2012 before the Hon’ble NGT,
Principal Bench

Shri Pawan Sharma, a resident of G.S. Road, Shillong, Meghalaya had submitted a
complaint to the Hon'ble National Green Tribunal, Principal Bench, New Delhi
alleging that the State of Meghalaya has not complied with several directions given
by the Hon'ble Tribunal in their order dated 17.01.2020 in OA No. 110(THC)/2012.
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D.1

D.2.

Dr Manjunatha C IFS, Secretary to the Government of Meghalaya, Mining & Geology*
Department submitted that a number of directions of the Hon’ble NGT have already
been complied with and the Government is in the process of implementing the
remaining directions.

Upon hearing both the parties, the Government of Meghalaya is directed to submit a
detailed reply/ counter, along with annexures, against the complaint of Shri. Pawan

Sharma within the next four weeks.

AGENDA NO.2

Component D of the Action Plan for restoration of environment in areas
affected by coal mining in Meghalaya.

PROVISION OF SAFE DRINKING WATER IN AREAS AFFECTED BY ACID

MINE DRAIN

Development of potable water purifier to treat acidic water to ensure
availability of good quality potable water in affected areas

During the deliberation, Dr. Shantanu K. Dutta, Additional Director, Central Pollution
Control Board and Member of the Committee suggested that the Public Health
Engineering Department, Government of Meghalaya should be requested to submit
a scheme regarding development of potable water purifier to treat acidic water.
However, the Executive Engineer, Rural Water Supply Division, Public Health
Engineering Department, Jowai, Government of Meghalaya informed the Committee
that they do not possess any technology to treat the acidic water. On the other hand,
Dr. Manjunatha C, IFS, Secretary to the Government of Meghalaya, Mining &
Geology Department suggested that this task should be given to some expert
agency like Indian Institute of Technology, Guwahati/CIMFR (CSIR), Dhanbad.
Accordingly, it is decided that Civil Engineering Department of Indian Institute of
Technology, Guwahati and CIMFR — CSIR may be requested to submit a concept
note and detailed project proposal as to how to develop this project technology and

make it operational across the State in areas affected by coal mining.

Distribution of potable water purifier in areas affected by acid mind drain
This agenda is deferred till a suitable agency develops the system of converting
acidic water into potable water in areas affected by coal mining.

e
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D.3.

D.4.

D.5.

.1,

Financial assistance for construction of roof top rain water harvesting
structure to store rain water to meet requirement of potable water in areas
affected by acid mine drain

During the deliberation of the Agenda, the officers representing Public Health
Engineering Department and Meghalaya Basin Development Authority submitted
that it would be appropriate in the first instance to obtain schemes indicating design
and estimates for roof top rain water harvesting and also undertake survey of
requirement for providing potable water in AMD affected areas.

The Executive Engineer, Rural Water Supply Division, Public Health Engineering
Department, Jowai, Government of Meghalaya is directed to submit a detailed
estimate for executing this project in Acid Mine Drain affected districts of Meghalaya

after conducting the required survey within four weeks.

Assessment of feasibility to provide safe drinking water in AMD affected areas
through deep bore wells

The requisite survey for the purpose of assessment would be undertaken by the
PHE Department in AMD affected areas and submit a report thereof to the

Committee within four weeks.

Provision of safe drinking water in AMD affected areas through deep bore
wells wherever found feasible

The Executive Engineer PHE who represents the Chief Engineer, PHE Department
has expressed willingness to implement this item of the Action Plan. The PHE
Department shall submit the estimate for actual Implementation of the project within

four weeks to the Committee.
BIOLOGICAL RECLAMATION OF AREAS AFFECTED BY COAL MINING

Identification/ delineation of areas affected by Coal Mining

The Secretary to the Committee informed that North Eastern Space Applications
Centre, Department of Space, Umiam has already submitted a report of estimates in
relation to identification/ delineation of areas affected by coal mining though

application of remote sensing and GIS technology. The Secretary is requested to
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circulate the report and estimates to the members of the Committee to enable the «*

Committee take a decision in the next Sitting of the Committee.

E.2. Development of cost effective models for biological reclamation of coal mining

affected areas

E.2.1 Identification and prioritisation of AMD resistant species

E.2.2 Development, standardisation, field demonstration and documentation of cost

effective nursery and plantation techniques for prioritized species

In respect of item E. 2.1 and E. 2.2 relating to identification and prioritisation of AMD
resistant species, and development, standardisation, field demonstration and
documentation of cost effective nursery and plantation techniques for prioritized
species the pilot project report submitted by Research & Training wing of the Forest
Department detailing an estimate for a total sum of Rs 40,36,500/- . which includes a
sum of Rs. 4.63 lakhs pertaining to the component to be undertaken by the Central
Pollution Control Board, a total sum of Rs. 40,36,500/- has already been approved
by the Hon'ble National Green Tribunal for release to the Forest Department.

The Additional Principal Chief Conservator of Forests (Climate Change. Research &
Training) requested that implementation of the pilot project pertaining to the
components to be implemented by the State Forest Department be done by the
Social Forestry Wing of the State Forest Department. The proposal of the Addl
PCCF was discussed threadbare and in view of the fact that the Hon'ble National
Green Tribunal has already approved the earlier recommendation of the Committee
for implementation of the pilot project by the Research & Training Wing of the Forest
Department therefore, the Additional Principal Chief Conservator of Forests (Climate
Change, Research & Training) was requested to ensure that the pilot project in
relation to the components pertaining to the Forest Department be executed by the
Climate Change, Research & Training Wing. Once the pilot project is executed
successfully, thereafter raising the plantation over the areas affected by coal mining
employing the protocol developed by the Climate Change, Research & Training Wing
may be carried out by the Social Forestry Wing. However, insofar as the component
of the pilot project pertaining to the Central Pollution Control Board (reclamation of 1
Ha of land using Miyawaki method at a total cost of Rs 4,63,000), the same shall be

executed by the Central Pollution Control Board. ﬂ
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The aforesaid sums shall be released in favour of the Climate Change, Research &
Training Wing of the State Forest Department and the Central Pollution Control
Board (N E Region) respectively from the MEPR Fund by the Mining & Geology

Department since the said release has already been approved by the Hon'ble NGT.

Insofar as request of the Additional Principal Chief Conservator of Forests (Climate
Change, Research & Training) for sanctioning the balance sum of Rs. 43.59,600/- for
undertaking the raising of one nursery at Tuber and its maintenance for three years
is concerned, which is part of the pilot project, the said proposal shall be processed
in the manner laid down under the guidelines for utilizing MEPR fund notified by
Mining & Geology Department under MO No.MG.61/2018/149 dated 20.08.2020.

Biological reclamation of identified/delineated areas
This component will be undertaken after execution of the pilot project as detailed in
EZ2

AGENDA NO.3

Presentation by Trinity Impex International with respect to progress in the
implementation of the project for Phytoremediation of AMD affected streams in
East Jaintia Hills district.

The Chief Executive Officer, Trinity Impex International has been assigned the
work of implementation of the project for Phytoremediation of AMD affected streams
in East Jaintia Hills District. In today's sitting, the said agency was supposed to give
the presentation on the pilot project. The Chief Executive Officer of the Company,
submitted that due to law and order problems at the initial stage during January —
March 2020 followed by lockdown in Meghalaya and other parts of the country on
account of COVID-19, they could not make much progress at the site in respect of
in-situ remediation of AMD affected streams. However, the site has been developed
and algae have been cultured and the same is ready for dosing.

The Secretary to the Government of Meghalaya, Mining & Geology Department
informed the Committee that presently the Government of Meghalaya has eased the

restrictions of Lockdown and technical persons are allowed to enter Meghalaya and

: o



the Department will facilitate obtaining passes for the executive and technical staff of*

the Company to visit Meghalaya. The CEO is requested to furnish the details and

itinerary of his staff to the Secretary, Mining & Geology Department, Govt of
Meghalaya to enable him to facilitate issuance of e-passes.

Accordingly the agenda of presentation is deferred since the slides pertaining
to progress in site development, culturing micro algae etc have already been seen by

the Committee on earlier occasion.

The Chairman thanked all present and concluded the mjit'bng.

KVT d
( Justice B .D. Agarwal)
Former Judge, Gauhati High Court

Chairman
NGT Committee, Meghalya
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PROCEEDINGS OF 26" GENERAL SITTING

MINUTES OF TWENTY SIXTH SITTING OF THE COMMITTEE CONSTITUTED
BY THE HON’BLE NGT UNDER CHAIRMANSHIP OF HON’BLE MR. JUSTICE
B.D. AGARWAL, FORMER JUDGE, GAUHATI HIGH COURT HELD THROUGH
VIDEO CONFERENCE ON 1°" OCTOBER, 2020 AT 10.30 A.M AT NIC
BUILDING, 15T FLOOR, CONFERENCE HALL, MEGHALAYA, SHILLONG-
793001.

Agenda

1. Consider the application filed by Shri. Pawan Sharma, G.S. Road, Shillong in
I.LA. No. 244/2020 in O.A. No. 110(THC)/ 2012.

2. Review the progress in implementation of item A, B & C of the Action Plan
prepared by the NGT Committee for restoration of environment in areas
affected by coal mining in Meghalaya.

3. Status of compliance of the following directions of the Hon'ble NGT in their
order dated 17.01.2020 in O.A. No. 110 (THC)/ 2012:

(i) Progress by the State of Meghalaya in the matter of realization of
royalty, GST/ VAT, contribution to the MEPR Fund and any other
statutory tax and/ levy payable on the illegally mined coal utilised by
the Cement Manufacturing Plants and the Thermal Power Plants in the
State of Meghalaya (listed in the order of the Hon'ble NGT dated
17.01.2020) after the ban on illegal rat —hole mining was imposed by
the Tribunal in April 2014 in the State of Meghalaya;

(i) Progress by the State of Meghalaya in the matter of realization from
each of the aforementioned Cement Manufacturing Plants and Thermal
Power Plants who have used illegally mined local coal after the ban on
illegal rat — hole coal mining since April 2014, at the rate of Rs.400 per
tonne of coal which is being utilised by each such plant on or after the
date of the order of the Hon’ble Tribunal (17.01.2020) and deposit the
same in the MEPR Fund.

4. Consider the response submitted by the Coke Oven Units with respect to the
show cause notice issued to them by the National Green Tribunal Committee.
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5.

Any other item with permission of the Chairperson.

PROCEEDINGS

AGENDA NO. 1

Consideration the application filed by Shri. Pawan Sharma, G.S. Road, Shillong
in LA. No. 244/ 2020 in O.A. No. 110(THC)/2012.

The counsel of Shri Pawan Sharma, Shri. A. S. Sidique is present through

Video Conference.

The Committee has received a reply from the State Government today only.

The Secretary to the Committee is directed to furnish a copy of the Government's

reply to the complainant through mail by today evening.

The Petitioner is given 1 (one) week's time to file his rejoinder if any. The

matter may be listed for further hearing after 2 (two) weeks.

AGENDA NO.2

Review the progress in implementation of item A, B & C of the Action Plan
prepared by the NGT Committee for restoration of environment in areas
affected by coal mining in Meghalaya.

A.

AA1

PREVENTION OF HUMAN AND ANIMAL DEATHS BY ACCIDENTAL
FALLING IN COAL MINE SHAFTS

Identification and delineation of coal fields as well as each coal mine, coal
shaft, coal dump etc-

In continuation with the earlier similar exercise undertaken by NESAC in
respect of East Jaintia Hills district, the NESAC were requested in the 21%
sitting of the Committee held on 14" February 2020 to furnish a detailed cost
estimate for preparation of such maps for the remaining coal mining affected
districts viz.,West Khasi Hills, South Garo Hills and South West Khasi Hills
and submit a report to this Committee. The NESAC has duly furnished a

detailed project proposal including the cost estimate for preparing geospatial
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A.2

database (maps) which would provide geospatial inputs for planning and
restoration of the aforesaid three districts for a sum of Rs 60, 77,275/-.

The Committee considered the proposal submitted by the NESAC with the
following objectives.

(i) Preparation of base map (roads & settlements updated with satellite data)
(ii) Preparation of drainage, watersheds/catchments, mine holes, location of
coal depots (user input), etc.

(iii) Preparation of one season land use and land cover map using 2018/2019
satellite data

(iv) Suggestion of water sample collection point for regular monitoring of water
quality

(v) Location of springs (SOl Toposheet) for spring-shed development &

management for uninterrupted supply of drinking water etc.

While the Committee agree with the objectives (i), (iv) and (v), it is suggested
that NESAC shall delineate the major coal dumps/depots with the help of high
resolution satellite imagery with required ground truthing besides the location

of coal depots to be identified from user input (ref: Objective # (ii) above).

Moreover, in addition to the preparation of one season land use and land
cover map using 2018/2019 as proposed by NESAC (objective # iii ), the
Committee suggests that preparation of one more land use land cover map
shall be included in the study for any of the years 2014, 2015, 2016, 2017
covering the coal mining areas of a part or whole district, preferably East
Jaintia Hill District; in this specific land use and land cover map, mines holes/
box cuttings and coal depots shall be highlighted as separate land use
classes and number of mine holes/box cuttings shall finally be
compared with the proposed land wuse land cover map of
2018/2019. NESAC is requested to include the aforesaid scopes in the

project proposal and submit fresh cost estimate at the earliest.
Creation of awareness about ill - effects of unregulated coal mining

In respect of A.2 of the Action Plan relating to creation of awareness about ill

— effects of illegal coal mining, the Secretary to the Government of
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A3

A4

Meghalaya, Mining & Geology Department submitted that he has informed the
Education Department to submit the requisite estimate for undertaking training
session @ Rs. 25 000/- per session and as soon as the Education
Department submits an estimate of requirement, the Mining & Geology
Department would release the fund from MEPR Fund. The Committee also
noted that there has been substantial progress in conducting various
awareness generation activities in various districts within the State as
reported by the respective Deputy Commissioners and the Joint Secretary to
the Government of Meghalaya, Education Department in their action taken

reports in relation to the minutes of the 21% sitting of the Committee.

Installation of sign boards in areas having presence of coal mines

With respect to A.3 of the Action Plan where coal reserves have already been
exhausted, the Deputy Commissioners are directed to issue order under
Section 144 CrPC to the owners of those coal mines whose coal reserves
have already been exhausted for erection of physical barriers around the shaft

and submit a report in this regard to the Committee.

The Secretary to the Government of Meghalaya, Mining & Geology
Department informed the Committee that within one month from today they
would complete installation of sign boards in the rest of the areas which they
have prioritised.

Further, the Secretary to the Government of Meghalaya, Mining &
Geology Department is also directed to submit photographs of the sign boards

which have already been installed on a sample basis (atleast half dozen).

Erection of physical barriers at periphery of shafts of mines where coal
reserve has not been exhausted

In relation to the Action Plan on erection of physical barriers at periphery of
shafts of mines where coal reserve has not been exhausted, the Deputy
Commissioner of West Khasi Hills District submitted that these coal mines
being horizontal in nature, no danger could be apprehended on account of

their existence without the barriers around them. But, this was contested by
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A.5

the members of the Hon'ble NGT Committee, saying irrespective of the mine
shafts being horizontal or circular, they would still pose a danger to the cattle
and human beings as well. Apart from that, there is also fear of their catching
fire. Therefore, the request of the Deputy Commissioner, West Khasi Hills is
not entertained by the NGT Committee.

However, in view of the fact that the Deputy Commissioner,
West Khasi Hills District and other Deputy Commissioners have already
issued orders under Section 144 for erection of physical barriers around the
coal mines where coal reserves have not been exhausted they shall submit a
report to the Committee on the extent of compliance of the directions issued
by them by the public. And those members of the public who have not obliged
with the order or directions, reasons shall be sought from them for non
compliance of the orders issued by the Deputy Commissioners under Section
144. The Deputy Commissioners shall submit a report in this regard within
one month.

Closure of shafts of mines where coal reserve has already been
exhausted :

The Member Secretary, Meghalaya State Pollution Control Board
(MSPCB) informed the Committee that the design and methodology of closing
the exhausted mines are still under consideration of CIMPFR —CSIR and .
after they standardize the technique a presentation and a report will be
submitted to the Committee which would be considered by the Committee
thereafter.

The Director Mineral Resources is directed to identify one closed mine
for the purpose of CIMFR — CSIR to undertake their study for preparing and
finalising their methodology pertaining to controlled blasting within one month

and submit a report of compliance to the Committee in this regard.

PREVENTION OF ACID MINE DRAIN (AMD) GENERATION BY:
Coal dumps of cement factories and their captive power plants

B.1.1 Covering of dumps by permanent sheds/ water proof
tarpaulin

B.1.2 Construction of garland drains along with acid mine drain
storage tanks

B.1.3 Treatment of acid mine drain collected in storage tanks
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The Secretary to the Committee is directed to remind the concerned Deputy
Commissioners to submit their reports regarding Component B of the Action

Plan which relates to prevention of AMD generation etc.

B.1.4 Amendment of Environmental Clearance (EC) to stipulate
additional conditions to provide for above measures, in
case same have not been stipulated

Dr H. Tynsong, Scientist in the Ministry of Environment, Forests & Climate
Change, North East Regional Office, Shillong, apprised the Members of the
Committee that this direction of the Committee has been submitted to the
EAC and the EAC has accepted the recommendation of the Committee to
modify the Evironmental Clearance (EC) granted to the cement plants and
captive power plants by the Central Government earlier. The
recommendation of the EAC agreeing to alter the conditions of the ECs has
been submitted to the Competent Authority for approval, pursuant to which
the conditions attached to the environmental clearance granted to the cement
plants and thermal power plants would be suitably modified by the Central

Government.

The Committee directs that the Regional Office of MoEF & CC,
Shillong should place before the next date of the sitting of the Committee the
amended ECs issued in respect of cement power plants and thermal power

plants who have been granted such ECs by the Central Government.

B.1.5 Amendment of consent to establish (CTE) to stipulate additional
conditions to provide for above measures in case same have
not been stipulated

B.1.5 Revocation/ withdrawal of EC and launch of prosecution in case
of non — implementation of aforementioned measures

B.1.6 Revocation/ withdrawal of CTE and launch of prosecution
in case of non — implementation of aforementioned measures

The Member Secretary, Meghalaya State Pollution Control Board (MSPCB)
informed the members of the Committee that CTE has been granted in
respect of cement companies and captive power plants by MSPCB but no

CTE has been granted in favour of the coal mines in Meghalaya so far by the
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B.2

B.3

MSPCB. Hence, the question of withdrawal of CTE does not arise in case of
coal mines. It was also stated by him that component B of the Action Plan

relates to cement factories and captive power plants but not coal.

DUMPS OF ASSESSED COAL

B.2.1 Covering of dumps by water — proof tarpaulin/ permanent sheds
B.2.2 Construction of garland drains along with acid mine drain storage
tanks
B.2.3 Treatment of acid mine drain collected in storage tanks
B.2.4 Promulgation of order under Section 144 or any other relevant
section (s) of IPC to prohibit open/ uncovered dumping of
assessed coal
The issues of the Action Plan covered under this item of agenda relates to
covering of dumps by water — proof tarpaulin/ permanent shed, construction of
garland drains along with acid mine drain storage tanks etc.
The Deputy Commissioners of the coal mine occurring Districts viz.,
East Jaintia Hills, South Garo Hills, South West Khasi Hills and West Khasi
Hills districts are directed to submit status report regarding implementation of
item B.2 of the Action Plan with regard to compliance of the orders issued
under Section 144 CrPC by them within 4 weeks from today.
The Central Pollution Control Board and Meghalaya State Pollution
Control Board are also the monitoring agency. They are directed to submit the
report regarding compliance of the Section 144 CrPC orders to this

Committee after personal visits to the respective sites.

DUMPS OF SEIZED COAL

B.3.1 Construction of permanent depots for seized coal
B.3.2 Covering of dumps by tarpaulin/ permanent sheds
B.3.3 Construction of garland drains along with acid mine drain storage tanks
B.3.4 Treatment of acid mine drain collected in storage tanks
The Director Mineral Resources shall submit a report on the extent of

comp

liance of the aforementioned items of the action plan within a month.
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B.4

B.5

DUMPS OF ILLEGALLY EXTRACTED COAL

B.4.1 Immediate seizure of illegally extracted coal and transfer of the
same to permanent depots

The Secretary to the Government of Meghalaya, Mining & Geology
Department informed the Committee that eleven permanent depots are under
construction in four Districts viz. East Jaintia Hills, South Garo Hills, South
West Khasi Hills and West Khasi Hills districts and clearance from Forest
Department has already been obtained. Simultaneously, clearance from
Meghalaya State Pollution Control Board is also being sought. He submitted
that tentatively within a period of one month the permanent depots would
have been fully constructed.

The Committee noted that the matter will be taken up in the next sitting

again.

COAL IN TRANSIT

B.5.1 Covering of coal by waterproof tarpaulin while its transportation

by road

B.5.2 Seizure of trucks carrying coal without covering it with waterproof

tarpaulin

B.5.3 Promulgation of order under section 144 or any other relevant

section(s) of IPC to prohibit open/ uncovered dumping of

assessed coal
The Deputy Commissioners of the coal bearing districts have informed in their
reports that they are implementing the provisions relating to the Action Plan
relating to insulating of coal while in transit and are taking necessary
measures in this regard.

On behalf of the Addl DG Police (Law and Order) the Assistant
Inspector General of Police, Government of Meghalaya vide report dated
15.07.2020 has submitted a chart of coal seized in transit. However, the chart
is incomplete. It does not disclose the quantity of coal seized in some of the
districts. Besides this, very high quantity of coal seized during the transit are

lying unattended in the open and without covering etc., causing environmental
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hazards. Hence, the Police Department is directed to take necessary action to
sell the seized coal by way of auction after complying with the Government
guidelines in this regard without any further delay. Where necessary,
permission from the concerned Elaka Magistrate (concerned trial court)
should be obtained on urgent basis.

The Police Department is further directed to submit a corrected chart
from January to September within the next one month and periodical
statements in the same format per quarter should be submitted to this

Committee in future.

RAT HOLE COAL MINE OPENINGS

B.6.1 Closure of opening of mines where coal reserve has already been

exhausted by:
B.6.1.1 Controlled blasting or
B.6.1.2 Refilling of debris/overburden

Deliberation on this component of the Action Plan is postponed till CIMFR —

CSIR submit their report and presentation is given to this Committee.

B.6.2 Treatment of AMD originating from openings of rat hole mines
where coal reserve has not been fully extracted

B.6.2.1 Development of cost effective models for treatment
of AMD originating from openings of such rat hole
mines

B.6.2.2 Treatment of AMD originating from openings of such rat
hole mines

The Member Secretary, Meghalaya State Pollution Control Board with
respect to Item B.6.2.1 and B.6.2.2 in relation to AMD originating from
openings of rat hole coal mines where coal reserve has not been fully
extracted, apprised the Committee of the progress achieved in this regard till
date. He submitted that a Memorandum of Understanding (MoU) has been
entered into with CIMFR — CSIR in this regard and the CIMFR — CSIR has
identified one rat hole coal mine in East Jaintia Hills where pilot project on this

behalf could be undertaken after the technology is standardized in their
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B.7

CcA1

laboratory. It is expected that the pilot project would be undertaken within 6

(six) months from today.

COAL MINE SHAFTS LOCATED IN RIVER/ STREAM BED
B.7.1 Closure of such mine shafts by:

i1 Controlled blasting or

B.7.12 Refilling of debris/ overburden

With respect to components relating to B.7.1 it is submitted by the Secretary
to the Government of Meghalaya, Mining & Geology Department that
controlled blasting of such mine shafts located in rivers and stream beds may
lead to pollution of rivers and hence it was suggested by him that the opening
of such mine shafts could be closed manually by taking recourse to civil
construction work by way of erecting walls or ceilings of RCC type and the
expenditure in this regard could be borne from MEPR Fund, since essentially
the matter relates to alleviating the pollution or preventing the pollution of
streams and rivers into which AMD from the openings of such mine shafts is
draining into.

The Mining & Geology Department in coordination with the Deputy
Commissioners in this regard shall submit to the Steering Committee an APO
for implementing the aforesaid suggestion. The Mining & Geology Department
with the help of the Deputy Commissioners shall also make an assessment of
the number of such mines close to river beds. The Mining & Geology
Department shall also submit a survey report in this regard pertaining to East
Jaintia Hills and the cost estimate for undertaking the above project within 2
months along with GPS coordinates of the coal mines contiguous to river
beds.

RESTORATION OF WATER QUALITY IN RIVERS/ STREAMS AFFECTED
BY ACID MINE DRAIN (AMD)

Identification and prioritisation of rivers/ streams to be restored
The Meghalaya Basin Development Authority (MBDA) is requested to submit
cost estimate to the Committee for the purpose of undertaking survey of

rivers/ streams to be restored in Meghalaya in consultation with the District
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c.2

C3

Administration and Public Health Engineering Department. The cost estimate
in this regard shall be submitted by MBDA before the next Sitting of the

Committee for the purpose of consideration of the Committee.

Development, refinement and transfer of AMD treatment technology
This execution of this component of the action plan is in progress and the
MBDA had already made a Power Point Presentation in the earlier sitting of

the Committee.

Restoration of prioritised stretches of rivers/ streams

The Chief Engineer, Public Health Engineering Department has submitted an
exclusive report and the cost estimate for restoration of prioritised stretches of
rivers/ streams on a pilot basis. The Secretary to the Committee is directed to

circulate the report to all the members.

AGENDA NO.3

Status of compliance of the following directions of the Hon’ble NGT in their
order dated 17.01.2020 in O.A. No. 110(THC)/ 2012:

(i)

(i)

Progress by the State of Meghalaya in the matter of realization of royalty,
GST/ VAT, contribution to the MEPR Fund and any other statutory tax
and/ levy payable on the illegally mined coal utilised by the Cement
Manufacturing Plants and the Thermal Power Plants in the State of
Meghalaya (listed in the order of the Hon’ble NGT dated 17.01.2020 after
the ban on illegal rat —hole mining was imposed by the Tribunal in April
2014 in the State of Meghalaya.

Progress by the State of Meghalaya in the matter of realization from each
of the aforementioned Cement Manufacturing Plants and Thermal Power
Plants who have used illegally mined local coal after the ban on illegal rat
- hole coal mining since April 2014, at the rate of Rs.400 per tonne of coal
which is being utilised by each such plant on or after the date of the order
of the Hon’ble Tribunal (17.01.2020)) and deposit the same in the MEPR
Fund.

The Secretary to the Government of Meghalaya, Mining & Geology Department
informed the Committee that they are issuing fresh notices to the Cement

Plants and Captive Power Plants for payment of Royalty, GST/ VAT,

13/16




contribution to the MEPR fund etc. as per the directions of the Hon'ble NGT
dated 17.01.2020 in O.A. No 110 (THC)/2012.

The Committee will await the progress in realization for next 4 weeks.

AGENDA NO.4

Consider the response submitted by the Coke Oven Units with respect to the
show cause notice issued to them by the National Green Tribunal Committee

Pursuant to the decision taken in the last Sitting held on 3™ August,
2020 notices were issued to the 20 coke oven units industries allegedly operating in
the State of Meghalaya mainly West Khasi Hills and East Jaintia Hills. Qut of the 20
industries, only 9 industries have submitted their replies/ written statements, their
replies are also incomplete. The remaining 11 coke oven units have not come
forward to submit the written statements, hence one more notice should be issued to
all the coke oven units named in the Report dated 31.7.2020 giving them last
chance to submit their replies with all necessary documents failing which the

Committee will take exparte decision.

Out of the 9 industries, M/s Rilangam Coke Industries, M/s Abhi Coke
Industries Pvt Ltd and M/s Jaintia Coke Pvt Ltd have admitted the fact that their
industries are operational and they are procuring coal. However, the Member
Secretary MSPCB informed the Committee that CTO has been given to M/s Abhi
Coke Industries Pvt Ltd, M/s Jaintia Coke Pvt Ltd and they are operational of which
there is no doubt given the figures of quantity of coal purchased by them since 2018.
However, no document has been submitted by them to substantiate the fact that the
coal has been purchased by them from legal source. In this way these two industries
are attempting to hide the fact pertaining to the actual source from which this coal

has been procured and the Committee has taken serious note of it.

In the last Sitting, the State of Meghalaya along with MSPCB were also
directed to give written replies to the attached report of CPCB. However, neither the
State of Meghalaya nor MSPCB has submitted any report in this regard. It is noted
here that though the Director, Commerce & Industries Department was intimated
about the agenda in today’'s meeting, however, the Department is un-represented.

Hence, the Chief Secretary to the Government of Meghalaya is directed to direct to
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the concerned Heads of Departments to submit their reply to the Report of the CPCB
dated 31.7.2020 within two weeks from today. Similarly the MSPCB shall also
submit their reply regarding operation of coke oven units in the entire State of
Meghalaya with all necessary documents within next 2 weeks.

The Deputy Commissioners West Khasi Hills and East Jaintia Hills
districts are also directed to submit report to this Committee within 2 weeks as to

how many coke industries are operating in their respective districts and since when.

AGENDA NO.5

Any other item with permission of the Chairperson.

The Secretary, Mining & Geology Department has submitted two proposals

for approval of the Committee:

(i) Engage a reputed firm/consultant to prepare master plan, survey,
DPR, consultancy service and execution of works relating to
restoration of coal mining affected areas and rivers and streams.
Expenditure in relation to the firm would be defrayed from MEPR
Fund.

(i) Engage two project assistants on fixed remuneration to assist the
Mining & Geology Department on matters pertaining to implementation
of directions of the Hon’ble NGT pertaining to rat hole coal mining in
Meghalaya and all other connected issues. Expenditure would be

incurred from interest sum accrued from MEPR Fund.
The decision of the Committee on the aforesaid proposals are as follows:
(1) Engage a reputed firm/consultant to prepare master plan, survey,

DPR, consultancy service and execution of works relating to

restoration of coal mining affected areas and rivers and streams.
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(if)

The Committee agrees in-principle to the proposal pertaining to

engaging a consultancy firm subject to the following conditions:

a. The panel of firms shortlisted by the State Government should be
submitted to the Committee for their perusal and further approval.

b. The Department while drawing the aforesaid panel shall follow the
established procedure and norms laid down by the Finance

: -Department of the State Government in this regard.

c. The agency would be charged with the following activities only
presently: Survey, preparation of master plan, and preparation of
DPR in respect of only those items in respect of which the Mining &
Geology Department has been identified as the implementing
agency in the Action Plan prepared by the NGT Committee for
restoration of environment damaged on account of coal mining in

Meghalaya

Engaging two Project Assistants on fixed pay of Rs 50,000/- (Rs. Fifty
thousand only) per month to assist the Mining & Geology Department

to assist in implementation of schemes under MEPRF.

The Committee agrees to this proposal provided the remuneration of
the Project Assistants are fixed in accordance with the CSIR-UGC
rates pertaining to similar posts. After making the appointments the
Mining & Geology Department shall file a report in this regard with the

Committee.
The Chairman thanked all present and concluded the meeting.
(Justice B.D. Agarwal

Former Judge, Gauhati High Court
And Chairman, NGT Committee, Meghalaya
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Email id: jdsfsO7@gmail.com

Shri. F. Sutnga

Joint Director,

Commerce & Industries Department,
Email id: fsutnga21@gmail.com

Shri. Y. Kyndiah

Mining Officer,

Department of Mineral Resources,
Email id: yohankyn@gmail.com

Shri. P. Ch. Marak
Mining Engineer,
Department of Mineral Resources, Shillong

Smt R. Kynjing

Executive Engineer, Rural Water Supply Division,
Public Health Engineering Department, Jowai,
Email id: ronkyn88@gmail.com,
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Shri. S. Singh,

Chief Executive Officer,

Trinity Impex international

Email id: sukhdevsinghmr@gmail.com

Ol/o Central Institute of Mine Fuel Research —
Council of Scientific and Industrial Research,
(CIMFR - CSIR), Dhanbad

Shri A. S. Sidique,

Counsel of Shri Pawan Sharma,
Applicant in LA. No. 244/ 2020 in O.A. No.
110(THC)/2012

PROCEEDINGS OF 27™ GENERAL SITTING

MINUTES OF TWENTY SEVENTH SITTING OF THE COMMITTEE
CONSTITUTED BY THE HON'BLE NGT UNDER CHAIRMANSHIP OF HON’BLE
MR. JUSTICE B.D. AGARWAL, FORMER JUDGE, GAUHATI HIGH COURT
HELD ON 18™ NOVEMBER, 2020 AT 10:30 A.M. IN THE COMMITTEE ROOM —
Il, MAIN SECRETARIAT BUILDING, MEGHALAYA, SHILLONG- 793001

Agenda

1. Review the progress in implementation of items D & E of the Action Plan
prepared by the NGT Committee for restoration of environment in areas
affected by coal mining in Meghalaya.

2. Consider the application filed by Shri Pawan Sharma, G.S. Road, Shillong in
I.A. No.244/ 2020 in O.A. No. 110 (THC)/ 2012.

3. Consider the response submitted by the Coke Oven Units with respect to the
show cause notice issued to them by the National Green Tribunal Committee.

4.  Any other item with permission of the Chairperson




PROCEEDINGS

AGENDA NO. 1

Review the progress in implementation of items D & E of the Action Plan
prepared by the NGT Committee for restoration of environment in areas affected
by coal mining in Meghalaya.

D. PROVISION OF SAFE DRINKING WATER IN AREAS AFFECTED BY ACID
MINE DRAINAGE.

D.1 Development of potable water purifier to treat acidic water to ensure
availability of good quality potable water in affected areas

Decision was not taken.

D.2 Distribution of potable water purifier in areas affected by acid mine drain

Dr. Z. Changsan, Regional Director of Central Pollution Control Board
(CPCB), Shillong informed that as per the information provided by the Director,
Meghalaya Institute of Natural Resources, MBDA, Shillong, “The Meghalaya Institute
of Natural Resources under the Meghalaya Basin Development Authority, as part of
the NGT sponsored Project to restore acid mine drainage (AMD) have also
distributed 200 portable water filters to 4 AMD affected locations i.e. Pamra Paithlu
(70 nos), Narwan (40 nos), Jalapahet Sutnga (40 nos) and Suchen Mulieh (50 nos)
over and above AMD treatment using Open Lime Canal.” However, according to the
Director, CPCB, the supplied portable water purifier having ultra-filtration membrane
can remove bacteria, virus and iron but not capable to neutralise acidic water, which
is the main concern in the AMD affected area.

The MBDA is directed to submit a report to this Committee about the
performance/feedback of utility and feasibility of portable water purifier being

distributed by them for further consideration.

D.3 Financial assistance for construction of roof top rain water harvesting
structures to store rain water to meet requirement of potable water in

areas affected by acid mine drain

D.4 Assessment of feasibility to provide safe drinking water in AMD affected
areas through deep bore wells

D.5 Provision of safe drinking water in AMD affected areas through deep bore
well wherever found feasible

E. BIOLOGICAL RECLAMATION OF AREAS AFFECTED BY COAL MINING.
E.1 Identification/delineation of areas affected by coal mining.
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E.2 Development of cost of effective models for biological reclamation of coal
mining affected areas

The Hon'ble NGT, in its order dated 09.01.2020 mentioned that “the
State of Meghalaya and the CPCB are allowed to utilize an amount of
Rs.40,36,500.00 from the MEPR Fund to implement a pilot project for afforestation
and reclamation of coal mining affected land and organization of a festival-cum-mass
awareness programme submitted by the Principal Chief Conservator of Forest
(Climate Change Research & Training), Govt. of Meghalaya and North Eastern
Regional Directorate of the CPCB.” The Committee verified that as per the project
proposal, the above sanctioned amount was having three components, viz.,

i) Rs. 31,73,500.00 to be utilised by the Principal Chief Conservator of Forest
(Climate Change, Research & Training), Government of Meghalaya. The
scope includes fencing of entire selected areas of 3.0 ha out of which 1.0 ha
shall be handed over to CPCB for plantation. PCCF (CCR&T), Government of
Meghalaya shall plant AMD resistant species in 1.0 ha of land by conventional
method after necessary treatment of soil with lime and other fertilizer
applications.

i) Rs. 4,63,000.00 to be utilised by CPCB for the implementation of dense
plantation (Akira Miyawaki Method) in an area of 1.0 ha.

i) Rs. 4,00,000.00 for the mass awareness programme in the coal mining

affected areas.

Mining & Geology Department has stated that it has received the project
proposal from the PCCF (CCR&T), Government of Meghalaya for an amount of Rs.
32.09 lakhs. The Committee recommended the release of the amount with
immediate effect. The CPCB will place the demand note for release of Rs. 4.63
lakhs to Mining & Geology Department for the accrued estimate. The CPCB will
undertake plantation work during the month of March or April, 2021 after the Forest
Department completes the fencing work of the identified area. CPCB informed that
plantation festivals-cum-mass awareness programme being an integral part of the
Akira Miyawaki Method of plantation to ensure people’'s participation in the
plantation, 50% of the sanctioned amount for the mass awareness program i.e. 2.00
lakhs shall be spent on the plantation day. The committee agreed to the suggestion
of CPCB.

Dr. Manjunatha C, IFS, Secretary to the Government of Meghalaya, Mining &
Geology Department also suggested that the PCCF (CCR&T), Government of
Meghalaya in association with the CPCB, Regional Directorate, Shillong shall
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prepare and submit proposals for implementation of plantation work as per Miyawaki
method covering 5.0 ha of land each in the 5 coal mining affected districts in the
State, viz., East Jaintia Hills, South West Khasi Hills, West Khasi Hills, South Garo
Hills, West Garo Hills. The Secretary also recommended submission of project
proposals by the PCCF (CCR&T), Government of Meghalaya in 10.0 ha of land by
the conventional method covering two districts, i.e., 5.0 ha each in East Jaintia Hills
and South Garo Hills. The Secretary, Mining & Geology Department suggested that
as fencing of a selected area for plantation incur a huge percentage of the total cost
and, therefore, the new project proposals from the concerned Departments shall not
include the cost of fencing. The suggestion is accepted in principle with exception to
grazing areas.

The Committee also recommended that the Divisional Forest Officer
(Silviculture), Meghalaya, Shillong shall attend also NGT meetings if the agenda

relates to aforestation.

E.2.1 Identification and prioritisation of AMD resistant species

As suggested by the Secretary, Mining & Geology Department, the
Committee also agreed to involve the expertise of the Rain Forest Research
Institute, Jorhat for plantation in the mining affected areas. The Forest Department,
Government of Meghalaya shall request RFRI, Jorhat to submit proposals for a pilot
project aiming at suitable species selection and standardise a method of plantation

for reclamation of the coal mining affected areas in the State.

AGENDA NO.2

Consider the application filed by Shri Pawan Sharma, G.S. Road, Shillong in
I.LA. No.244/ 2020 in O.A. No. 110 (THC)/ 2012

Shri Pawan Sharma together with his counsel were virtually present in
the meeting through video conference. However, it was difficult to hear to the
petitioner/counsel as the audio at the end of the petitioner were not functioning
properly. With the consent of the Petitioner and his Counsel, the hearing of the
petition filed by Shri Pawan Sharma is deferred.

The Secretary to the Committee is directed to convene the next
meeting on 8" December, 2020 (Tuesday) at 10.30 A.M. The Petitioner and his
Counsel shall attend the next Sitting in persons, besides other concerned officers.



AGENDA NO.3

Consider the response submitted by the Coke Oven Units with respect to the
show cause notice issued to them by the National Green Tribunal Committee

The MSPCB as well as the Commerce & Industries Department,
Government of Meghalaya have submitted their written replies to the notices given
by this Committee and also circulated these reports to the Chairman and the
Members.

In the reply of the MSPCB, it has been informed that closure notices
were issued on 5" August, 2020 to 16 coke-oven units due to violation of
environmental conditions and also for not obtaining either CTE or CTO. The MSPCB
is directed to apprise this Committee as to how many units have in fact closed in
compliance to their notices within two weeks’ time.

In the last sitting, the Deputy Commissioners of coal bearing Districts
were requested to submit a report to this Committee as to how many coke industries
were running in their respective Districts. However, no reports from the Deputy
Commissioners have been received by the Committee.

The Committee directed that reminders should be given to all the
concerned Deputy Commissioners to submit their respective reports within a week
positively by 5th December, 2020

During the deliberation, Shri B. Mawlong, MCS, Joint Secretary to the
Government of Meghalaya, Commerce & Industries Department informed the
Committee that Single Window Agency comprises of Hon'ble Chief Minister,
Minister-in-charge of Commerce & Industries and senior executive officers including
the Chairman of MSPCB. However, there is no representation from the Mining &
Geology Department; hence this Committee suggests the Government to include a
representative from Mining & Geology Department as well as most of the industries
in the State depend on various minerals available in the State of Meghalaya.

The Committee decided to have further discussion on the agenda in its
next meeting to be held on 8" December, 2020.

AGENDA NO.4

a) Presentation by Trinity Impex International with respect to progress in
the implementation of the project for Phytoremediation of AMD affected
streams in East Jaintia Hills District.




With respect to the Agenda 3 of 25" Sitting held on 1% September,
2020, Mr. S. Singh, Chief Executive Officer, Trinity Impex International informed the
Committee that the process of culturing the algae is already in the process and
regular dosing of the algae in the streams will begin in the first week of December,
2020. Hence, this matter will be discussed in the next meeting at length. The agency

is directed to give their presentation in the next meeting.

b) Presentation by NESAC, Umiam, Shillong with respect to resubmission
of project proposal entitled “Preparation of Geospatial Database Inputs
for Planning and Restoration of environment of West Khasi, South
West Khasi and South Garo parts of East Jaintia Hills, Meghalaya”.

The Hon'ble NGT vide its order dated 9" January, 2020 noted that
“NESAC was to prepare a geo-reference map and provide the same to CIL. NESAC
was also to undertake analysis of the area where coal was to be handed over to CIL,
using high resolution satellite imageries for the period in question.” In the same order
the Hon'ble NGT also noted that “if NESAC is not able to undertake the said
exercise, the same may be entrusted to National Remote Sensing Centre (NRSC),
Hyderabad. The CPCB may coordinate with NRSC for the purpose.” As per the NGT
order CPCB, RD, Shillong had requested NRSC, Hyderabad vide its letter dated 28"
August, 2020 to carry out the desired exercise. NRSC was also requested by the
Government of Meghalaya for carrying out the assessment as desired by the Hon'ble
Tribunal. However, NRSC vide its letter dated 31 August, 2020 reiterated that
NESAC, which had already completed an assessment covering the area of interest,
would be able to complete the further study. NRSC also endorsed the technical
limitations cited by NESAC with respect to providing satellite based assessments of

the volume and quantity of coal available at depots.

Subsequently, in the 26" sitting of the Committee held on 1% October,
2020, NESAC was asked to resubmit the project proposal by incorporation of coal
dump and coal depots, preparation of land use / land cover map using 2014 satellite
data for East Jaintia Hills District and change analysis w.r.t. 2018/2019 data for the

same area.

Mr. P. L. N. Raju, Director and Mr. S. Somorjit Singh, Scientist was
present in the 27" meeting through video conference. They elaborated the scope of
the project as well as the time requirement of about 18 months to complete the
project. The committee insisted on an early completion of the project. Subsequently,
the director NESAC agreed to complete the project within a period of 12 months after

the agency could procure the data from various agencies which process would take
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about 3 months of time. Accordingly, it is expected that the NESAC shall be able to
complete the project within a period of 15 months. The committee accepted the

project, at a total cost of Rs 80.98 lakhs.

The Committee decided to direct the NESAC to start with the data
procurement process and in the meantime the Committee would recommend to the

Hon'ble NGT to approve the cost of the project from the MEPR Fund.

c) Presentation by CIMFR — CSIR regarding the development of technology
for treatment of AMD.

The Committee had an interaction with CIMFR-CSIR, Dhanbad
regarding the development of technology for treatment of AMD in the affected areas.
The office of the CIMFR — CSIR, through video conference, informed the Committee
that the pilot project could not make sufficient progress due to prevailing COVID-19
situation and also due to delay in getting land clearance for the identified site.
Member Secretary, Meghalaya State Pollution Control Board (MSPCB) informed that
site clearance for the project would be obtained in 3 or 4 weeks’ time. Besides this,
the team is in the process of treating and executing the pilot project. The CIMFR —
CSIR also informed the Committee that characterisation of acidic water to be treated
had been completed and high aluminium in the water was a main concern for the
treatment method.

The CIMFR — CSIR is requested by the Committee to expedite the
work for installation of the field demonstration plan within a month and complete the
pilot project by March, 2021. The Committee also noted that as the COVID-19
situation in the State is improving, CIMFR — CSIR shall be able to start the field work
without further delay.

Secretary, Mining & Geology Department requested CIMFR — CSIR
whether the agency shall be able to develop portable water purifier to be provided in
the mining affected areas either in household level or in community level as suitable.
CIMFR - CSIR also expressed their willingness to take up the pilot project for
development of portable water purifier to treat acidic water.

In addition to the pilot project developed by CIMFR — CSIR, the
Committee also intends to involve a reputed Company like lon-Exchange Ltd,
Eureka Forbes Ltd, etc. for installation and demonstration of portable water supply
system. The Committee also intends to obtain information from Jal Jeevan Mission
(JMM) to know the mission of JMM to cover the coal mining areas in the State under

its mission to supply portable water to various localities in the State.




In addition to the pilot project developed by CIMFR — CSIR, the
Committee also approves that the Secretary to the Government of Meghalaya,
Mining & Geology Department, may be directed to invite the Chief Engineer, Public
Health Engineering Department in person and the Mission Director of JMM in the
State in the next meeting to take a decision as to whether EOI can be floated from

private firms and how to invite firms to develop a technology for water purifier for

supplying drinking water.

The Chairman thanked all present and concluded the meeting.

\ur

(Justice B.D. Agarwal)

Former Judge, Gauhati High Court
Chairman, NGT Committee, Meghalaya
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Annexure-IX

GOVERNMENT OF MEGHALAYA
MINING AND GEOLOGY DEPARTMENT

Fedkdkdk

ORDERS BY THE GOVERNOR

' OFFICE MEMORANDUM
l No. MG.61/2018/149 Dated Shillong, the 20t  August, 2020

Revised Guidelines for utilising the ‘Meghalaya Environment Protection and
Restoration Fund (MEPRF)’.
WHEREAS the Hon’ble National Green Tribunal vide its order dated 25" March,
2015 in Original Application No. 73 of 2014 directed the State Government to
collect 10% of the market value of the coal per metric tonne, in addition to the
| royalty and deposit the said amount in the account titled as ‘Meghalaya
Environment Protection and Restoration Fund(MEPRF)’ to be maintained by the

State under direct control of the Chief Secretary of the State of Meghalaya;

And WHEREAS the Hon'’ble National Green Tribunal vide aforesaid order directed
the State to use the Meghalaya Environment Protection and Restoration Fund
(MEPRF) exclusively for restoration of environment and for necessary remedial and

preventive measures with regard to environment and matters related thereto;

And WHEREAS the State Government has opened an account in a Nationalized
Bank in the name of ‘Meghalaya Environment Protection and Restoration Fund'’
and 10% of the market value of the coal per metric tonne being collected from the
transportation of already extracted coal, as allowed by the Hon’ble Supreme Court

and by the Hon’ble National Green Tribunal from time to time;

| And WHEREAS Hon'ble National Green Tribunal has vide order dated 3 1st August,
' 2018 in O.A. No. 110(THC)/2012 constituted a “Committee”(hereinafter referred to
as the NGT Committee, Meghalaya) headed by a Former Judge of Gauhati High
Court along with one representative from Central Pollution Control Board and
Indian School of Mines, Dhanbad respectively to prepare time bound action plan
for restoration of the environment and rehabilitation of the victims from the
MEPRF funds;

And WHEREAS the State Government has issued Guidelines for operation of the
‘Meghalaya Environment Protection and Restoration Fund (MEPRF)" on 17t
December, 2019 vide Office Memorandum No. MG 61/2918/37:

And WHEREAS the NGT Committee, Meghalaya during 22nd sitting held on 19t

June, 2020 deliberated on the said Guidelines and conveyed approval for the said

guidelines with amendments; //C\miEF Cf;‘:'ur:l?y; .

A Al
R G
to issue the Revisea\'\-;f'

el

Now, THEREFORE, the Governor of Meghalaya is ple

Guidelines for the purpose of operating and utilizing t eghalaya Environment "
SEP 2n0n &

3?;2‘!0=43 .

Protection and Restoration Fund (MEPRF). 1




1. “Revised Guidelines for utilising the ‘Meghalaya Environment Protection
and Restoration Fund (MEPRF)”,

The State Government shall notify institutional mechanism consisting of District
Level Executing Committees, Technical Committee, Steering Committee and
Monitoring Group to ensure utilisation of MEPRF in an efficient, effective and
transparent manner for the purpose of restoration of environment in areas affected
by coal mining in the State and for necessary remedial and preventive measures
with regard to environment and matters related thereto including rehabilitation of

persons affected by coal mining.

2. Steering Committee.-(1)The Steering Committee at State level shall comprise
of following members :-

'Sl | Name and designation Designation in

No the Governing
e [ S T S body

1 Chief Secretary Chairperson

2 f’rincipal_égi-a' Conservator of Forests &HoFF .

3 | Additional Chief Secretary/Principal Secretary/

Commissioner & Secretary, Mining and Geology Dept
Additional Chief Secretary/Principal
Secretary/Commissioner &  Secretary, Forests &
Environment Dept e, S
5 Additional Chief Secretary/Principal Secretary/ |
Commissioner & Secretary, Finance Department/Planning
Department/ PHE Department/ Revenue & Disaster
Management Dept./Labour Department/ Social Welfare
Department/Education Department

Y|

e =4 ———————————— Members
6 Commissioner of  Divisions, Khasi jaintia  Hills
Division/Garo Hills Division. -
Fi Additional Director General of Forests (C) MOEF &CC
| Regional Office North Eastern Zone, Shillong :
8 | Chairman, State Environmental Impact Assessment
Authority g
9 Chairman, Meghalaya State Pollution Control Board
10 | Regional Director, Central Pollution Control Board,'
Shillong A
11 | Secretary to the Chief Executive Member, Autonomous
District Councils | at
12 | Director of Mineral Resources Member
e e secretary
13 | Two non-official members/non-governmental organization | Non-official
| having expertise in the field of Environment and Mining member

Note: Selection of non-official members shall be subject to approval by the NGT
Committee, Meghalaya.

(2) Powers and functions of the Steering Committee:- Without prejudice to the
general powers and functions of fulfilment of the object of these guidelines, the
Steering committee shall have the following powers and functions:

a) Assessment of administrative feasibility and prioritisation of various

activities to be undertaken from the MEPRF.




b)

Determine project area for undertaking various activities and schemes
under the MEPRF.
Recommending the Annual Action Plans prepared by respective District

Level Executing Committee duly scrutinised and approved by technical

committee.

d) Placing Annual Action Plan before the NGT Committee, Meghalaya for
approval.

) Approving such other expenditure in furtherance of the objectives of the
Meghalaya Environment Protection and Restoration Fund (MEPRF) after
obtaining necessary approval from the Committee.

f) Ensuring Inter-Departmental coordination.

g) Approving Annual Reports and audited accounts of the MEPRF

submitted by each District Level Implementing Committee.

h) Laying Annual Reports before the State Legislative Assembly.

1) Ratify the appointments on contractual basis to run the MEPRF.

J) Appointment of auditor for auditing accounts of District Level Executing

Committee.

k) Monitor the progress of the utilization of MEPRF and review the progress

of preceding projects.

1) Placing the Annual Report before the NGT Committee, Meghalaya.

(3)Meetings of the Steering Committee:-

3. Technical Committee.

a) The Steering Committee shall meet at least once in three months or as

decided by the Chairperson.

b) The quorum for such meeting shall be half of the total members of the

Steering Committee.

the following members:-

-(1) The Technical Committee shall be constituted with

SI | Name and designation Designation in
No the Technical
) = committee
1 Principal Chief Conservator of Forests &HoFF Chairperson
2 | Additional Principal Chief Conservator of Forests (CC, | Member ‘
R&T) i |
3 Chief Conservator of Forests (SF &E) Member Secretary
Bl Director of Mineral Resources. .
5 | Chairman, State Expert Appraisal Committee (SEAC)
6 | Member Secretary, Meghalaya State Pollution Control
Board 2
7 | Additional Director, Central Pollution Control Board,
| Shillong i :
8 | Scientist ‘E’/Scientist ‘D, MOEF & CC Regional Office
L | North Eastern Zone, Shillong.
LQ | Director of School Education and Literacy Members
' 10 | Chief Engineer PHE - ==

Labour Commissioner




12 | Director of Social Welfare
13 | Head, Department of Environmental Studies,
North-Eastern Hill University .
14 | Representative from CSIR -Central Institute of Mining
| and Fuel Research, Dhanbad. Lol
15 | Representative from Environment Protection Training
|| and Research Institute (EPTRI), Hyderabad

(2)Powers and functions of the Technical Committee:-

a)

b)

c)

d)

e)

To examine and certify technical feasibility of the proposals for restoration of
environment damaged due to coal mining.

To scrutinize and recommend the received proposals and submit before the
NGT Committee, Meghalaya through the Steering Committee.

To scrutinize and recommend Annual Action Plan prepared by respective
District Level Executing Committee and forward to Steering Committee.

To approve rates/estimated costs of the proposals for various activities with
regard to restoration of environment damaged due to coal mining.

To suggest best possible technology/technical solution for each activity
proposed to be undertaken from the MEPRF by holding brain storming

sessions and consulting reputed organizations involved in restoration of

environment damaged due to mining activities.

(3) Meetings of the Technical Committee:-

a) The Technical Committee shall meet at least once in every month or as

decided by the Chairperson

b) The quorum for such meeting shall be half of the total members of the

Technical Committee.

4. District Level Executing Committee.- 1) District Level Executing Committee

shall be constituted in each district affected by coal mining with following

members:-
Sl | Name and designation Designation
No
1 | Deputy Commissioner = Chairperson
2 | Divisional Forest Officer, Territorial Division /Social | Member secretary
Forestry Division
3 Representative from the Directorate of Mineral Resources | Members
4 Representative from Autonomous District Councils
S | Executive Engineer, PHE
6 | District School Education Officer
7 | Deputy Labour Commissioner/Assistant Labour
|| Commissioner
8 | Representative from the Meghalaya State Pollution
Control Board
9 Representative from Meghalaya Basin Development
Agency (MBDA)
| 10 | Representative from Institute/Firm/Organization |
‘ implementing the projects |
11 | Three representatives from villages affected by coal Non official W‘
mining in the District | Members |

Note: Selection of non-official members shall be subject to approval by the NGT
Committee, Meghalaya.



<) Powers and functions of the District Level Executing Committee:-

a) Take all steps for implementation of various activities/schemes for the
restoration of environment in project areas,

b) Preparation of Annual Action Plans as per the projects/schemes approved
by the Technical Committee and Steering Committee for various activities
permissible under the Guidelines.

¢) Submission of Annual Action Plan to the Technical Committee.

d) Execute, coordinate and supervise the Annual Action Plans and the
approved schemes and projects with the assistance from line Departments.

€) Prepare Annual Report for each Financial year.

f) Maintain the books of accounts and place audited accounts along with
Annual Report before the Steering Committee for approval.

3) Meetings of District Level Executing Committee:

a] The meeting of District Level Implementing Committee shall be held at least
once in every month or as decided by the Chairperson.

b) The quorum for such meeting shall be half of the total members of the
District Level Executing Committee.

5. Monitoring Group.-(1)The Monitoring Group shall be constituted with following

members:-
' S1 | Name and designation 24 Designation
No

1 Non-official expert in the field of MiTling or Environment éhairperson
2 |Two Non-official experts in the field of Mining or | Members

! Environment
'3 Representative from NESAC Member
4 | Mining Officer, Directorate of Mineral Resources Member secretary

Note: Selection of non-official members shall be subject to approval by the NGT
Committee, Meghalaya.

(2)Powers and functions of the Monitoring Group:-
a) Monitoring quantitative and qualitative progress of activities under taken
from MEPRF,
b) Submits periodic reports to the Steering Committee and the NGT
Committee, Meghalaya for their perusal.
¢) Conducting field inspection of the activities undertaken from MEPRF for
preparation of periodic reports.
6. Operation of Account.-
1) Funds accrued under MEPRF shall be kept under Savings Bank Account in
a Nationalised Bank.
2) The account shall be operated under joint signature of the Secretary to the
Government of Meghalaya, Mining & Geology Department and Director of

Mineral Resources,




!

3) Portion of the fund accrued may be invested in 2-3 Fixed Deposits for
various periods ranging 6 months to 3 years.

4) The Member Secretary of the Steering committee shall maintain the books of
accounts for this Fund.

7. Utilization of the Fund.-1)The Meghalaya Environment Protection and
Restoration Fund (MEPRF) shall be utilized for implementing the Action Plan
prepared by the NGT Committee, Meghalaya for restoration of environment in
areas affected by coal mining in the State of Meghalaya.

2) The MEPRF can also be utilised for following activities:-

a) Undertake pilot projects on reclamation of abandoned coal mines by
involving reputed institutes;

b) Engaging consultant to prepare master plan and provide consultancy
service in the field of restoration of coal mining affected areas:

c) Closing of underground mine where mineable coal has been exhausted with
suitable manner, procedure and technology, so that there is no threat of
fire, undue subsidence or any other damage to human and environment;

d) Sealing of entry of mines, which is not in use but has the potential of
becoming productive mine in future;

e) Drinking Water Supply;

f) Providing compensation for loss of life or property due to coal mining;

g) Rehabilitation of persons affected by coal mining activities in the State of
Meghalaya;

h) Expenses towards strengthening regulatory framework to prevent illegal
mining and illegal transportation of coal;

i) Any other activity with the prior approval of the NGT Committee, Meghalaya.

3) A portion of interest received from the Funds invested in Fixed Deposits, with
the prior approval of the Chairman NGT Committee, Meghalaya, may be used for
paying wages or remuneration of contractual appointees, sitting fee & TA/DA of
non-official members of the Committees constituted under these Guidelines,
miscellaneous expenses, administrative expenses, institutional expenses, and
payment towards monitoring and evaluation purpose.

8. Execution of works .-

1) The funds in relation to execution of the approved projects/works/schemes may
be released in favour of the District Level Executing Committee, concerned
Department or the implementing agency/organization /firm as deemed fit.

2) Goods and services may be procured by District Level Executing Committee or
concerned Department or implementing agency/organization after following the
procedure prescribed by the State Government.

3) The works undertaken under the MEPRF shall normally be executed through
Government Departments, agencies, statutory body, Public Sector undertakings
and Autonomous District Councils which will follow the relevant norms applicable

to the organization while executing or awarding contracts.




4) Technical approval of the estimates for the work will be looked after by officers
competent to do so under the administrative delegation of powers as applicable to
the Department concerned.

5) In respect of such works which cannot be executed through Government
Departments, agencies, statutory body or public sector undertakings, the Steering
Committee or concerned Department or the District Level Executing Committee
may award the work to any other competent and reputed agency following a
transparent process, after obtaining prior approval of the State Government.

9. ACCOUNTS AND AUDIT.-

1) The District Level Executive Committee and the concerned Department shall
maintain or cause to be maintained proper books of accounts.

2) The accounts shall be audited every year by qualified auditor.

3) The auditors of the MEPRF shall be appointed by the Steering Committee
from the list of approved auditors notified by the Accountant General of the
State on such terms and conditions as decided by the Committee.

4) The Steering Committee may remove and replace auditors with any other
auditor notified by the Accountant General of the State.

9) District Level Executing Committee and concerned Department shall submit
to the Steering committee a quarterly progress report relating to physical
and financial achievement, and utilization certificate every year in respect of
the Schemes and Projects.

6) Within three months from the date of closure of the financial year, the
District Level Executing Committee and concerned Department shall
forward Annual Report and audited accounts in respect of MEPRF to the
Steering Committee.

7) The consolidated compiled annual report pertaining to all the District Level
Executing Committees and the concerned Department/Agency shall be laid
before the State Legislative Assembly and the NGT Committee, Meghalaya.

10. Administrative arrangements.-1) The concerned Departments shall provide
services of the personnel under their control for execution of the Annual Action
Plan and for providing administrative and technical assistance to all the 4 (four)
Committees constituted under these guidelines.

11. These Guidelines are issued with the approval of the NGT Committee,
Meghalaya headed by Hon'ble Justice Mr B.D Agarwal, Former Judge of Gauhati
High Court.

Sd/-
(Dr. Manjunatha C, IFS)
Secretary to the Government of Meghalaya

Mining and Geology Department
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~ No. MG.61/2018/149-A Dated Shillong, the 20t August, 2020

Copy forwarded to:-

T
8.
9.

i Fhe PSS

. The P.S. to the Chief Minister of Meghalaya for kind information of the Hon'ble

Chief Minister.

. The P.S. to the Minister, I/c Forests & Environment Department for kind

information of the Hon'ble Minister.
the Chief Secretary of Meghalaya for kind information of the Chief

S ary.

he Member Secretary, NGT Committee, Meghalaya for kind information of the
Hon'’ble NGT Committee, Meghalaya.

The Principal Chief Conservator of Forests &HoFF, Meghalaya, Shillong.

The Additional Chief Secretary/Principal Secretary/ Commissioner &
Secretary to the Govt. of Meghalaya, Forests & Environment Dept/ Finance
Department/Planning Department/ PHE Department/ Revenue & Disaster
Management Dept./Labour Department/ Social Welfare
Department/Education Department.

The Chairman, Meghalaya State Pollution Control Board.

The Chief Executive Officer, Meghalaya Basin Development Agency (MBDA).
The Deputy Director General of Forests (C) MOEF &CC Regional Office
North Eastern Zone, Shillong.

10.The Director of Mineral Resources, Meghalaya Shillong.

11.All the Deputy Commissioners Meghalaya

12.The Chairman, State Environmental Impact Assessment Authority.

13.The Regional Director, Central Pollution Control Board, Shillong.

14.The Secretary to the Chief Executive Member, Autonomous District

Councils.

15. State Informatics Officers, National Informatics Centre, Shillong with a request

to upload the above notification in the Government website.

By Order Etc.,

& VTR

(P.L. Lawai, MCS)
Joint Secretary to the Govt. of Meghalaya
Mining and Geology Department




Annexure-X

QUORUM

HON’BLE MR. JUSTICE B. D. AGARWAL,
FORMER JUDGE, GAUHATI HIGH COURT, GUWAHATI

SHRI S. C. BHOWMIK, PROFESSOR
(through VC)
REPRESENTATIVE OF INDIAN SCHOOL OF MINES,
(IT — ISM), DHANBAD
(Email id: bhowmik44@gmail.com)

DR. SHANTANU KUMAR DUTTA, ADDITIONAL DIRECTOR
REPRESENTATIVE OF CENTRAL POLLUTION CONTROL BOARD
(Email id: shantanucpcb@gmail.com)

IN THE MATTER OF

Threat to Life Arising Out of Coal Mining in South Garo Hills District
Vs-

The State of Meghalaya & Ors.
And other connected matters

PRESENT

Shri D. P. Wahlang, IAS

Principal Secretary to the Government of
Meghalaya, Forests & Environment Department
Email id: dwahlang@yahoo.com

Shri B.K. Lyngwa, IFS

Principal Chief Conservator of Forests & HoFF

& Chairman, Meghalaya State Pollution Control

Board, Government of Meghalaya.

Email id: lyngwabk@yahoo.com,
pccfmegh@gmail.com,
megspcb@rediffmail.com

Prof Shri S.C. Bhowmik,

(through VC)

Member, NGT Committee, Meghalaya,
[IT-ISM, Dhanbad. Sardar Patel Nagar,
Jharkhand-826004.

Email id: bhowmik44 @gmail.com.

Dr. Shantanu Kumar Dutta,
Member, NGT Committee, Meghalaya,
Addl. Director, Central Pollution Control Board,
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Regional Directorate Shillong, Nongthymmai,
Meghalaya.
Email id: shantanucpcb@gmail.com

Dr. Manjunatha C, IFS

Secretary to the Government of Meghalaya,
Mining & Geology Department

Email id: manju2020@gmail.com

Dr. Z. Changsan

Regional Director, Central Pollution Control Board,
Regional Directorate North East, Shillong.

Email id: zchangsan.cpcb@nic.in

Shri J. H. Nengnong

Member Secretary,

Meghalaya State Pollution Control Board.
Email id: megspcb@rediffmail.com

Shri B. Mawlong, MCS

Joint Secretary to the Govt of Meghalaya
Commerce & Industries Department, Shillong.
Email id: barnari.mawlong@nic.in

Shri D. D. Sangma, MCS

Joint Secretary to the Govt of Meghalaya,
Mining & Geology Department, Shillong.
Email id: daviddandali@gmail.com

Shri G. K. langrai, MPS

Assistant Inspector General of Police (A)
Meghalaya, Shillong.

Email id: gkiangrai@gmail.com

Shri T. Lyngwa, I1AS

(through VC)

Deputy Commissioner, West Khasi Hills
Email id: lyngwa123@gmail.com

Shri P. M. Sangma
Deputy Commissioner, Transport Department,
Government of Meghalaya.

Shri Y. F. H. Laloo

Assistant Environmental Engineer,
Meghalaya State Pollution Control Board.
Email id: megspcb@rediffmail.com

Shri P. C. Marak
Mining Engineer,
Directorate of Mineral Resources
Government of Meghalaya
2




Shri F. Sutnga

Joint Director,

Commerce & Industries Department.
Government of Meghalaya

Email id: fsutnga21@gmail.com

PROCEEDINGS OF 28™ GENERAL SITTING

MINUTES OF TWENTY EIGHTH SITTING OF THE COMMITTEE CONSTITUTED
BY THE HON’BLE NGT UNDER CHAIRMANSHIP OF HON'BLE MR. JUSTICE B.
D. AGARWAL, FORMER JUDGE, GAUHATI HIGH COURT HELD ON 8"
DECEMBER, 2020 AT 11.00 A. M. IN THE CONFERENCE HALL, O/O PRINCIPAL
CHIEF CONSERVATOR OF FORESTS & HOFF, SYLVAN HOUSE, LOWER
LACHUMIERE, MEGHALAYA, SHILLONG-793001.

Agenda

1. Consider the application filed by Shri. Pawan Sharma, G.S. Road, Shillong in |.A.
No. 244/2020 in O.A. No. 110(THC)/ 2012.

2. Report by Meghalaya State Pollution Control Board on closure of illegal Coke
units and reports from the concerned Deputy Commissioners on the operation of
Coke industries in the respective Districts.

3. Consideration of the revised estimate submitted by NESAC, Umiam in respect of

geospatial study to be carried out by them

e

Steps to be taken to achieve scientific coal mining in Meghalaya

&

Any other item with permission of the Chairperson.

PROCEEDINGS

AGENDA NO. 1

Consideration of the application filed by Shri. Pawan Sharma, G.S. Road,
Shillong in I.A. No. 244/ 2020 in O.A. No. 110(THC)/2012.

The Petitioner, Shri Pawan Sharma as well as his Counsel, Shri A. S.

Sidique are absent though they were duly notified in the last meeting. The Petitioner




and his Counsel were requested to present their case physically before this
Committee as the audio and video system at their end was not perfect.

However, today, both of them are absent. Neither have they appeared
personally before the Committee nor they have joined the proceeding through Video
Conference. After waiting for some time, the Deputy Conservator of Forests
(Monitoring & Evaluation) had contacted Shri Pawan Sharma over telephone and he
assured him that they will be attending the sitting within a couple of minutes.
However, till 12.05 P.M. both the Petitioner and his Counsel are absent. This shows
that the Petitioner is not interested to pursue his complaint, despite that the

Committee will pass appropriate order on the basis of the pleadings of the Petitioner.

On behalf of the State, Dr. Manjunatha C, IFS, Secretary to the
Government of Meghalaya, Mining & Geology Department presented his case. The
Committee will consider his submission. Order is reserved, and it will be

communicated in due course.

AGENDA NO.2

Report by Meghalaya State Pollution Control Board on closure of illegal Coke
units, reports from the concerned Deputy Commissioners on the operation of
Coke industries in the respective Districts.

Shri B.K. Lyngwa, IFS, Chairman, Meghalaya State Pollution Control
Board (MSPCB) was present in the sitting in person. The MSPCB informed the
Committee that still 17 Coke factories are running in West Khasi Hills District despite
serving closure notices. In the previous meeting also, the MSPCB had informed the
Committee that the closure notices were issued to the factories which do not
possess CTE/ CTO. In the meanwhile, the MSPCB has already filed an FIR in the
Court against M/s Mongri Coke. Today, the MSPCB was directed to file similar FIRs
against other Coke industries also who are flouting the Water and Air Act, and also
violating other necessary Rules and Regulations.
Contrary to that, the Deputy Commissioner, West Khasi Hills District has

submitted a report dated 04.12.2020, wherein it has been stated that closure notices
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were issued to 15 Coke factories and those are presently non—functional. In this

way, contrary reports have been submitted to the Committee.

Accordingly, the Committee takes the decision to direct the MSPCB as
well as the Deputy Commissioner, West Khasi Hills District to take all necessary
legal action against the illegal Coke Industries running in West Khasi Hills District
and other districts as well. The Deputy Commissioner, West Khasi Hills District is
also directed to submit a fresh status report within next 2 (two) weeks without fail to
this Committee regarding status of operation of Coke industries in West Khasi Hills
District.

The Member Secretary, MSPCB has also given the list of Coke industries
established in the East Jaintia Hills District. As per the chart, out of these 16 Coke
industries (i.e.15 in East Jaintia Hills and 1 in West Jaintia Hills), few industries are

yet to apply for CTE and few industries have not yet been issued CTO.

From among the 18 industries in East Jaintia Hills and West Jaintia Hills
Districts respectively, 2 industries have been granted CTO viz. M/s Abhi Coke Pvt
Ltd and M/s Jaintia Coke Pvt Ltd, whereas rest of the industries have not obtained
CTE. From among these industries, 10 have been granted CTE whereas the rest
have applied for CTE. So among these 16 industries, 10 have obtained CTE and the
remaining have applied for CTE. However, the remaining Coke industries who have
been granted CTE, have also applied for CTO and there are few other industries
who are yet to apply CTO, despite having been granted CTE. Final status report in
respect of the aforesaid industries is to be submitted by the MSPCB as well as the
Deputy Commissioners of the East Jaintia Hills District and West Jaintia Hills District
within 2 (two) weeks without fail.

Status report to be submitted by the MSPCB shall include status of
installation whether completed or not, and the number of ovens in respect of each
industry with details of capacity of the installed oven and whether they are presently

running or not.

AGENDA NO.3




Consideration of the revised estimate submitted by NESAC, Umiam in respect
of geospatial study to be carried out by them

The North-Eastern Space Applications Centre (NESAC), Umiam in their
earlier report to the NGT Committee had submitted a project report for a total sum of
Rs. 80.98 lakhs. However, the Committee is in receipt of a revised and corrected
estimate for the same task which was entrusted to them earlier by the NGT
Committee. The fresh estimate is for a total sum of Rs. 90.80445 lakhs. The
Committee deliberated over the revised estimate and accepted the revised estimate
submitted by NESAC in this regard.

The Committee also decides to recommend to the NGT for release of
Rs. 90.80445 lakhs from the MEPR Fund, presently held by the Mining & Geology
Department to enable NESAC to execute this geospatial study in coal mine affected

districts of Meghalaya.

AGENDA NO.4

Steps to be taken to achieve scientific coal mining in Meghalaya

The Secretary, Mining & Geology Department informed that there is
requirement to start scientific environment friendly coal mining in the State. As per
the Hon'ble Supreme Court order, coal mining is allowed only in compliance with
Mines and Minerals (Development and Regulation) Act 1958, Mines Act 1952, the
Environment Protection Act 1985. To start scientific mining, mining plan needs to be
prepared which would suggest mining methods suitable to Meghalaya. The mining
plan needs to be approved by the Ministry of Coal. It was suggested to the
Committee to request the Indian School of Mines Dhanbad, Central Mine Planning
and Design Institute (CMPDI) to develop suitable mining methods for Meghalaya for

the purpose of requiring mining plan to start scientific coal mining in the State.

The Committee agreed to address letters to these organisations seeking
their opinion on the mining method which is suitable to Meghalaya coal mines and
salient features of the environmental plan for submission of the same to this

Committee within 6 (six) weeks of receipt of the letter of request. For any further




clarification on the matter, the above institutions would be at liberty to contact the
Secretary to the Government of Meghalaya, Mining & Geology Department and

obtain further details on the matter

AGENDA NO.5

Any other item with permission of the Chairperson

The Secretary to the Government of Meghalaya, Mining & Gealogy
Department pointed out that in the last meeting it was approved that Research &
Training Wing of the Forest & Environment Department will submit proposal for
implementation of Miyawaki method in association with Central Poliution Control
Board. He is of the opinion that if the Social Forestry Division of the Forest &
Environment Department is involved in execution of the plantaticn work, it would be
easier for implementing the project. The Secretary to the Government of Meghalaya,
Mining & Geology Department also pointed out that if possible. an area of 10 ha
should be covered under Miyawaki plantation in each of the five Districts, instead of
5 ha in each of the five districts. The Committee approved the suggestions of the
Secretary Mining & Geology Department

The Committee decided to hold the next sitting i e, the Twenty Ninth
Sitting of the Committee on 8™ January, 2020 (Fricay) at Umiam, Ri - Bhoi District
at 11.00 AM.

The Chairman thanked all present and concluded the meeting.

(Justice B.D. Agarwal)
Former Judge, Gauhati High Court
And Chairman, NGT Committee, Meghalaya



Annexure-XI

BEFORE HON'BLE JUSTICE (RETD.) B.D. AGARWAL
COMMITTEE CONSTITUTED BY THE HON'BLE NATIONAL

GREEN TRIBUNAL
IN THE MATTER OF:
Pawan Sharma ...Applicant
Versus
State of Meghalaya ...Respondent

REPLY TO THE APPLICATION ON BEHALF OF GOVERNMENT
OF MEGHALAYA

[, Dr-Manjunatha C., S/o Sh. C hannabasappa T., Aged about 42 years,

Secretary to the Government of Meghalaya, Mining & Geology Department,

having office at Main Secretariat, Shillong — 793001 do hereby solemnly

affirm and state as under-

I That I am the Secretary to the Government of Meghalaya, Mining &
Geology Department and as such am aware of the facts and records of
the case in my official capacity and competent and authorized to swear

this affidavit on behalf of Government of Meghalaya.

(=]

That I have read and understood the content of the application filed by
the above named applicant and at the outset | say that the application is
frivolous, bereft of any merit, politically motivated and filed with

oblique motive to derail the regulation of coal mining in the State of

Meghalaya.

3: PRELIMINARY OBJECTIONS:

a.  That the content of the application filed by the applicant shows on

the face of it that the same is politically motivated, mala-fide and
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frivolous and has nothing to do with compliance of directions

passed by the Hon’ble NGT.

That the Applicant has titled the application as compliance of
orders passed by the Hon’ble NGT dated 17.01.2020 and except
from quoting the directions in paragraph 3 of the application and
stating vaguely that the State Government is not complying with
the same in Paragraph 4, the application is aimed at making
politically motivated statements maligning Ministers of the
Government and contains no specifics of the alleged nony

\

compliance of the order passed by the Hon’ble NGT.

That the Applicant has made vague allegations of non-compliance
of the directions of the Hon’ble NGT dated 17.01.2020 without
placing anything on record to substantiate the bald and mala-fide

allegations.

That it is most respectfully submitted that the Deponent is only
replying to the content of application which is relevant for the
present proceedings insofar as compliance of the directions issued
by the Hon’ble NGT in order dated 17.01.2020 is concerned and
the deponent is neither have knowledge nor the deponent is
competent or authorized to give reply to personal allegations
labelled by the applicant against Hon’ble Minister of the

Government of Meghalaya and his subordinates.

That it also relevant to mention here that the Applicant has
criminal background and he has been charge sheeted for the

offence of extortion in P.S. Case No. 117 (7) of 2004 under

Y

10 tha Govt of
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Section 384/511 LP.C. Therefore, the applicant lacks bonafide
and is having criminal antecedent and has allegations are actuated
with malafide intention only. A copy of the report of
Superintendent of Police, East Khasi Hills, Shillong dated 30"
September, 2020 is annexed herewith and marked as

ANNEXURE-1.
PARAGRAPH WISE REPLY:

I. That Paragraph-1 of the Application is denied as incorrect an
frivolous as the bare reading of the application shows that the
applicant is a busybody who has filed the instant application for
oblique purposes, out of politically motivated vendetta and has no
concern for public interest, which is being taken care of by this

Committee constituted by the Hon’ble NGT.

rJ

That Paragraph-2 of the Application is denied as incorrect and
frivolous as the present case was pending before the Hon’ble NGT
since 2012 and disposed of vide order dated 31.08.2018. Further,
Hon’ble Supreme Court has settled all issues related to coal mining
and transportation in the State of Meghalaya vide its detailed
judgment dated 03.07.2019 reported as State of Meghalaya v. All
Dimasa Students Union, Dima-Hasao Committee (2019) 8 SCC
I'77. The Hon’ble NGT is only considering the issue of restoration
of environment and rehabilitation of victims for which this Hon'ble
Committee stood constituted. The Hon’ble Supreme Court has
further conferred the responsibility of disposal of already extracted

coal on this Committee. The applicant has not participated in any of

eghalaya
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those proceedings going on for last eight (8) vears and has suddenly
woken up only in the year 2020, when all the issues have been
settled by the Hon’ble Supreme Court, only to derail the ongoing
efforts being made by this Hon’ble Committee with sincere
assistance of the State Government to commence legal,
environment friendly and regulated coal mining in the State of
Meghalaya. It is reiterated that the illegal mining in the State of

Meghalaya has been completely prohibited.

That Paragraph 3 of the application, insofar as it quotes the
directions passed by the Hon ble NGT, the same is matter of record

and all concerned are bound by the said directions.

That Paragraph-4 of the Application is denied as incorrect, false and
frivolous. It is reiterated that all the directions passed by the
Hon'ble NGT are being complied with and any illegal mining has
been prohibited in the State of Meghalaya. It is submitted that
reports have already been placed before this Hon’ble Committee
from time to time regarding seizure of illegally mined/transported
coal if any illegal mining and transportation is attempted by some

unscrupulous elements.

That Paragraph-5 of the Application is denied as incorrect, false and
frivolous. There is no such observation by the Hon’ble NGT in
order dated 17.01.2020 of any alleged corruption and there is no
such direction to conduct investigation by an independent agency
into any allegation of corruption. The insinuations of the applicant

have no basis. It is reiterated that illegal mining has been prohibited

eghalaya
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in the State of Meghalaya and no illegal mining or transportation is
being done. As and when, any illegal act or omission are noticed or
found, action is being taken in terms of Section 21of MMDR Act.
1957. Moreover, the Hon’ble Supreme Court in the case of State of
Meghalaya v. All Dimasa Students Union, Dima-Hasao

Committee (supra) has held in Para 196.25 of the said judgment

which reads as under:

“25) The coal which has been seized by the State in illega

transportation and illegal mining for which different cases have
been registered by the State, is not 1o be dealt with as directed
above. The seized coal shall be dealt by the State in accordance
with Section 21 of the Act, 1957 and on being satisfied, the State
can take a decision to recover the entire quantity ot coal so
illegally raised without lawful authority.”

6. That Paragraph-6 of the Application is denied as frivolous and

misleading. It is most respectfully submitted that similar politically
motivated petitions were filed by the accomplices of the applicant
before the Hon’ble Lokavukta Meghalaya, Hon’ble High Court of
Meghalaya and also Hon’ble Supreme Court of India and before the
Hon’ble NGT making identical allegations. Upon verification of the
background of those petitioners/applicants it was discovered that
they are all part of a coal smuggling racket who are criminal
history-sheeters against whom cases of forgery, theft.assault,
cheating criminal intimidation, smuggling, il]égal coal mining and
transportation etc. were pending and some were even declared
absconders from law. The orders passed by the Ld. Lokavukta,
Meghalaya was limited to alleged illegal export of coal from

Meghalaya to Assam and Bangladesh and was passed without

P
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jurisdiction and contrary to the provisions of the Parliamentary
legislation. Hence, these orders have been challenged by the State
of Meghalaya before the Hon’ble High Court and because of the
present pandemic situation the case has not been taken up for
hearing after 18.03.2020 as the Hon’ble High Court is not
t‘uncliﬁning normally after the said date. The Applicant, who is not
even party to these cases, is now imputing intention to the orders
passed by the Hon'ble Court in furtherance of his mala-fide design
and oblique purpose. It appears that the applicant has not disclose

his source of information and it further appears that he is acting at
the behest of one Abdul AhadChudary against whom more than 50
criminal cases have been registered including recent case by C.B.1.
against Abdul Ahad Chaudhary. Earlier, Abdul Ahad Chaudhary
got filed the case through one AbhijeetBasumatary before learned
Lokayukta and having failed in his illegal design, it appears that
the above named person has got filed the instant complaint through
the applicant. The answering respondent craves the leave of the
Hon’ble Tribunal to place all relevant material in support of above

contention during the course of hearing.

That Paragraph-7 of the Application is denied as incorrect, false and
frivolous. It is reiterated that best efforts are being put by the
Government of Meghalaya, under guidance of this Hon'ble
Committee for commencement of legal coal mining and
simultaneous improvement of environment to ensure that the
principles of sustainable development are followed in letter and

spirit. Further, there is no issue of loss to public exchequer as

eghalaya
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royalty and other statutory charges are being collected even while

disposing of the extracted coal as per Supreme Court orders.

That Paragraph-8 ol the Application is denied as false, frivolous
and politically motivated as constitutional body of legislative
assembly is being defamed by the Applicant herein. The allegations
labelled in the corresponding paragraph of the application has no
connection whatsoever with the issues involved in the present case
and the applicant has not placed any material on record to
substantiate the allegations. Further, the deponent is not conversant
with the basis of personal allegations labelled by the applicant and

no specific reply can be given for want of knowledge.

That Paragraph-9 of the Application is denied as frivolous and
politically motivated. The allegations labelled in the corresponding
paragraph of the application has no connection whatsoever with the
issues involved in the present case and the applicant has not placed
any material on record to substantiate the allegations. Further, the
deponent is not conversant with the basis of personal allegations
labelled by the applicant and no specific reply can be given for

want of knowledge.

. That Paragraph-10 of the application is denied as frivolous and

misleading. That insofar as directions of the Hon’ble NGT qua
Cement Companies is concerned, it is observed that the said
companies have paid royalty to the Government as per disclosure
made by them to the Government qua locally sourced coal and

other minerals. The directions of the Hon'ble NGT in relation to

eghalaya
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. That Paragraph-11 of the Application is denied as false, frivolous

K

cement companies has now been challenged by the Cement
Companies before the Hon'ble Supreme Court in Civil Appeal
Diary No(s).15528/2020 and the Hon’ble Supreme Court has been
pleased to issue notice both on Appeal and stay application vide
order dated 17.09.2020 and which is pending adjudication before
the Hon'hle Supreme Court. However, the insinuations made by
the Applicant that there is tacit Government approval is baseless,
frivolous and mala-fide and is vehemently denied. Further., n
material whatsoever has been placed on record to substantiate the

bald allegations.

and politically motivated. It is most respectfully submitted that the

Hon’ble Supreme Court, in its judgment in the case of State of

Meghalaya v. All Dimasa Students Union (supra) dated
03.07.2020 has categorically observed that the State of Meghalaya
is not liable to pay any compensation to the CPCB and that the
amount directed to be paid by the Hon’ble NGT is not
compensation. Accordingly, the Hon’ble Supreme Court modified
the directions of Hon'ble NGT and directed that the amount of
Rs.100 crore be taken out of the MEPR Fund which is collected
from the persons who are actual polluters. This amount has also
been directed to be used tor the state of Meghalaya only. The matter
has been fully adjudicated upto Supreme Court and the applicant
has concealed material facts from the Hon’ble National Green

Tribunal and this Hon’ble Tribunal with oblique motive.

Y

ecrel

to the Govt of

“w

eghalaya

W

Mining & Gealagy Department




12

9

That Paragraph-12 of the Application, insofar as it relates to report
of this Hon’ble Committee and directions passed by the Hon’ble
NGT are matter of record and are being duly complied with and
report of compliance is being filed from time to time. However. any

insinuation of the applicant is denied as false and frivolous.

- That Paragraph-13 of the Application, insofar as it relates to report

of this Hon’ble Committee and directions passed by the Hon’ble
NGT are matter of record and are being duly complied with.|
However, the allegations of the applicant as to non-compliance of

directions of Hon’ble NGT is denied as incorrect and false.

. That Paragraph-14 of the application is denied as frivolous and

misleading. The Hon'ble NGT has appointed this Hon’ble
Committee for supervising and monitoring compliances of the
directions passed by the Hon’ble NGT. This Hon’ble Committee is
an independent body monitoring compliance of directions passed
by the Hon’ble NGT. It is reiterated that no illegal rat hole mining
or transportation of coal is being allowed in the State and strictest
action in accordance of law is being taken against any violator and
action taken reports have been filed before this Hon’ble Committee

in this regard from time to time.

. That Paragraph-15 of the Application is denied as false, frivolous

and politically motivated. It is most respectfully reiterated that no
illegal mining or transportation of coal is being allowed in the State
and strictest action in accordance of law is being taken against any

violator. The instant application has been filed with an oblique
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motive to derail the strenuous efforts made by this Hon'ble
Committee to ensure that legal, environment friendly and regulated

coal mining in Meghalaya may commence at the earliest.

4. That in view of the facts and law stated as above, it is most respectfully
prayed that the application of the above-named applicant may please be
rejected at the threshold with observations as to the mala-fide intention
and oblique motive of the applicant in preferring the instant

application. G

It is prayed accordingly. &

DEPO#d#za
to the Govt of Meghalaya
Mining & Geology Cepartment

VERIFICATION:

Verified at Shillong on thisl™ day of October, 2020 that the content of the
above reply affidavit is true and correct to the best of my knowledge and
belief based on official records of the Government of Meghalaya. That

nothing is false and nothing material is concealed therefrom.

DEP Ryrf
to the Govt of Meghalaya
Mining & Geology Dapartment










Annexure-XIl

BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Original A lication No. 110 THC)/2012

Threat to life arising of coal mining

in South Garo Hills District, Meghalaya Applicant .

-Versus-

state of Meghalaya and ors. Respondents

|N THE MATTER OF:

A Rejoinder by the

Applicant to the reply filed

on behalf of government of

Meghalaya.
-AND-

IN THE MATTER OF :-

Shri Pawan Sharma,

...Applicant

Versus

State of Meghalaya and ors.

....Respondents

1. That under the heading “Preliminary Objection” the State

Respondents could not say anything except making vague allegations of




“politically Motivate, malafied and frivolous” and stating that “the
petitioner aims at maligning Ministers of the Government” and the
alleged “criminal background of the petitioner” as weli as non-specific
instance of non-compliance of the orders passed by the HON’BLE NGT,
there is nothing which hits at the root of the points raised in the petition
and as such the same needs no consideration and the petition requires to

be proceeded with in accordance with law.

2. That the reply is evasive as it does not s-pecifically say as to which of
the directions contained in the order dated 17.01.2020 has been complied
with. Otherwise also, had it been complied as claimed ,the rat hole mining
and consequent illegal transport of coal would have been stopped, but
the print as well as the electronic media are full of the news of hundreds
of illegally extracted coal laden trucks passing through the National
Highway with impunity causing traffic jam everywhere , although the
State Government is tight lipped and shy of admitting the continuance of
rat hole mining and the transportation of illegal extracted coal in
complete violation of the ban as imposed by this Hon’ble Tribunal.

In this connection the deponent begs to l;ring on record the
following instances of violation of ban as reported in print media :-
(i) The Shillong Times dated 12.03.2020
East Jaintia Hills Police seized 23 coal laden trucks illegally
transporting coal which include 12 (twelve) trucks on 10.03.2020 at
Kuliang; 9 (nine) trucks on 11.03.2020 at Sonapur Umkiang and




accordingly several cases were registered by the Police at Lumshnong
Police Station.
(ii) The Shillong Times dated 19.03.2020
lllegal coal transportation on March 16 around 4.30 p.m Police
detected two containers transport vehicles, transporting coal in violation
of N.G.T. order at Lumshnong Eat Khasi Hills . However , driver of the truck

managed to escape.

On March 15, around 3 a.m. Police detected one truck transporting

coal in violation of N.G.T. order at Mukhep, Lad Longkaluh East Khasi Hills
(iii)The Shillong Times dated 29.03.2020

Despite curfew and lockdown illegal transportation of coal continues.

According to Police on March, 26 around 1.30 p.m. 10 ten coal laden

trucks were detected and seized from Umbir Village in Ri-Bhoi District for

violation of N.G.T. order.

On 24.03.2020 around 7.30 p.m. Police detected 2 (two) trucks while
transporting coal in violation of the N.G.T. ORDER OF Umkiang check
gate, East Jaintia Hills.

(iv) The Shillong Times dated 07.04.2020
Despite the curfew and lockdown in the State, illegal transportation of

coal trucks in violation of the N.G.T. orders, continues in the State.

Only recently 5 (five) coal laden trucks at Nongsning and Mynkre

Village from East Jaintia Hills District were seized. At Mynkre Village,
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however the members of the Village Defence Party VDP were ones to seize
4 (four) trucks for flouting the lockdown and N.G.T. order.
(v) The Shillong Times dated 10.04.2020
ltegal coal transportation on April, 3 around 7.30 p.m. Police seized 3
(three) coal laden trucks at Mawlien Mawkhoon village in Ri-Bhoi District.

{vi) The Shillong Times dated 13.04.2020

In violation of the N.G.T. Order as well as lockdown imposed in the
State along with the rest of the Nation, Poﬁcé on April, 7 around 2.05 A.M.
detected one stationary coal laden dumper truck MH-12-TRDK-2796
without driver at Rymbai Road, East Jaintia Hills.

(vii) The Shillong Times dated 14.04.2020

Shri 5. Marwein, E.A.C. Khliehriat lodged a complaint that on April, 11
around 11.30 A.M. while conducting mine raids along with the Police at
Moopynien, Khliehriat East, 6 to 8 labourers were seen mining in 2 (two)
coal mines, however they managed to escaped. 2 (two) mining
equipments were seized from the spot.

(viii) The Shillong Times dated 09.05.2020

Coal truck seized - A.Nongdhar, Mines and Royc;!ty Inspector, D.M.R.
Umkiang, East Jaitia Hills lodged a complaint that on May, 6 around 4
A.M. 1 (one) truck was detected at Umkiang check gate while illegally
transporting coal in violation of the N.G.T. order.

(ix) The Shillong Times dated 21.05.2020
Waorkers unload freshly mined coal at Moolang village in East Jaintia

Hills on Wednesday. Eariier on May 13 the Police seized 22 trucks carrying
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coal illegally which were parked at Ratacherra and Malidor in East Jaintia

Hills.
(x) The Shillong Times Dated 26.05.2020

Despite the ongoing lockdown and restrictions there seems to be no
end to illegal coal mining in the State. The Ri-Bhoi District Police in the last
one week have detected as many as 4 (four) trucks laden with
unauthorized coals.

(xi) The Shillong Times Dated 16.07.202

On July 11, around 5 p.m., the Police detected and seized 1 (one)
truck while illegally transporting coal under Shillong Police Station in West
Garo Hills.

(xii} The Shillong Times Dated 06.10.2020

On 1" October around 9.30 A.M. Police detected transporting coal in
violation of N.G.T. order at Sohiong petrol pump East Khasi Hills.

(xiii) The Shillong Times Dated 07.10.2020

According to media report in Assam , 150 trucks entered Assam on
the night of October 5 and only 2 were detained in Beltolla in Guwahati,
while on the morning of October 6 as many as 650 trucks entered Assam.
There is no way anyone can check the veracity of the numbers quoted but it
is an incontrovertible fact that is being  clandestinely sold in
Assam.......ceuw . Shri Lakhmen Rymbui was entrusted with the Home
Portfolio in controversial circumstances when his predecessor James
Sangma’s name figured in smuggling of coal — a lucrative trade for the coal
rich State. Informed sources claimed that the State Police are like a caged
parrot unable to function freely i.e. they sometimes intercept coal laden
lorries as an eyewash........................ It may be mentioned that the issue




pertaining to the illegal transportation of coal even forced a group of
Cabinet Ministers to take it up with the Chief Minister, Conrad Sangma.
Although the Home Portfolio got shifted from one minister to another, not
much change seems to have occurred and the coal seems to be finding
their way out of the State, inspite of the N.G.T. ban.

(xiv) The Shillong Times Dated 08.10.2020

While the M.D.A. Government continues to be on denial mode on the
allegation of syndicated supply of coal to Assam led to James Sangma
being stripped from his portfolio earfier this year.

(xv) The Shillong Times Dated 10.10.2020

The clamour for action against coal racketeering in the State is
apparently getting louder. For its part, the N.P.P. led M.D.A. Government
seems to be getting concerned with unremitting allegations over illegal
transportation of coal from several quarters.

Soon after B.J.P., an ally in the M.D.A., demanded arrest of Power
Minister James Sangma over the matter, civil society groups in the State
are now demanding a C.B.1. inquiry into the alleged coal syndicate.

(xvi) The Shillong Times Dated 12.10.2020

Meghalaya B.J.P. which has been demanding arrest of Power
Minister ~ James Sangma for his alleged involvement in illegal
transportation of coal has asserted that t.;:ey would approach the Prime
Minister’s Office, P.M.O., on the matter.

(xvii) The Shillong Times Dated 13.10.2020

Sangma further said that the Government was serious about dealing
with the illegal transportation of coal and hence the Government has also
prepared selling up of integrated check gates which will have live C.C.T.V.
cameras along with other technological solutions to check all the trucks.



(All the above newspaper cuttings are enclosed herewith and marked as
Annexure | to Annexure X Vlirespectively)

3. That the allegation that the Applicant is having a criminal background is
false, mischievous and the product of vicious mind as the case mentioned
in the reply was a false case filed by vested interests to tarnish the image
of the Applicant and as such it has failed to stand the test of Judicial
Scrutiny as no witness came forward to substantiate the aforesaid false
and motivated allegations and the case resulted into honourable acquittal
of the Applicant.

4. That the Applicant has set up a case for the failure of the State to
comply with the direction of this Hon’ble Tribunal. In para 3 of the
application, the Applicant has specifically mentioned about the 19
directions of this Hon’ble Tribunal which has not been complied been with.

For instance no steps have been taken =

a) For electronic recording of movement of coal including by
way of G.P.S and R.F.I.D. Tags and having Central Server for the purpose.

b) Monitoring of sourcing of illegally mined coal by Cement
Manufacturing / Thermal Power Plant for enforcement of Mining Law
including punitive and remedial action for sourcing of illegally mined
materials as found by the Committee.

c) Building of Board’s home in Khliehriet and Sutnga area in
East Jaintia Hills District, Meghalaya for preparation of Geological Report
and Feasibility Report for scientific coal mining.

d) Compiling information about locations of dumps of coal.

e) Finalizing mode and manner of handling of coal and its
disposal including e-auction;

f) Transfer of coal to Coal India Limited;

g) Adopting Satellite Surveillance systems,




5. That had the aforementioned directions of this Hon’ble Tribunal been
complied with the illegal extractions of coal by way of rat-hole mining and
transportation would have stopped but as would transpire from the above
media reporting that thousands of illegally mined coal laden trucks would
not have been moving out of Meghalaya.

6. That it took almost 9(nine) months for the Chief Minister of the State to
declare that it was serious about the dealing with the illegal transportation
of coal and hence, the government is proposing to setup integrated check
gates which will have live CCTV cameras along with other technical
solutions to check all the trucks as published in The Shillong Times dated
13.10.2020 (Annexure XVII) and that to mere lip service to cover up the
inaction in complying with the Hon’ble Tribunal’s direction.

7. That as stated in the above media report i.e. the Shillong Times dated
07.10.2020 (Annexure - XVII) the police as an eyewash has been detecting
merely one or two trucks while leaving hundreds of trucks to pass through
unchecked, which speaks volume of the conspiracy of the coal syndicate
causing immense loss to the public exchequer.

That the statements made in paragraph 1,3-7 are true to the best of
my belief and those made in paragraph 2 are true to my information being
derived from the record which | believe to be true.

Dated, Shillong '
The 15" October, 2020

Verification

Verified at Shillong on this the 14" day of October, 2020 that the contents
of the above rejoinder is true and correct to the best of my knowledge and
belief based on records. That nothing is false and nothing material is
concealed herein.



To,

Hon’ble Chairperson,

The National Green Tribunal,
Faridkot House,
Coperrnicus Marg,

New Delhi-110001

Reference: Original Application No. 110(THC)/2012

Threat to life arising of coal mining in South Garo Hills District, Meghalaya
-Versus-

State of Meghalaya

Sir,
Please find here with a copy of the rejoinder by the applicant to the

reply submitted by the government of Meghalaya.

Thanking You,

Yours Sincerely,
Dated, Shillong
The 15" October, 2020 A.S.Siddiqui,

. Advocate for the Applicant
Shri Pawan Sharma.
Email: asamad2210@gmail.com
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uay | haved with the complainamt  HQ, Eastern Ajr Command

SHILLONG: The state BIP on Monday abserved s 40 and his siaff, when she was (Unit), Air Force, 7th Mile,
loundation day at the pam headquarters here in the c:l_\'J‘ advised i undergo compul- Upper Shillong.
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{was formed under the leadership of Atal Bihari Vajpayee oal t.l"lleS :
and LK Advami. Due to the ongoing lockdown, very few continue S a,

members and party officials participated in the programme 5. 3
while BJP state president, Emest Maw e, hoisted the ﬂolltlllg curfew

g}mu)m E:;gm a.'nd paid floral tributes to the yeteran leaders orders From Qur Correspondent gg;ngf i
AR | By Our Reporter NONGSTOIN: The Hyn-  The %
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i 7 3 : ] SHILLONG: Despite the (HYC), West Khasi Hills 48 houss
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e g this regard -
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Illegal coal trallsportatlon

. on April 3, around 7.30) pm, gplu:c -seized three coal-
Hladen trucks ML=06-7627, A&ECW?WM—O%?
at Mawlein Mawkha.n village iRy i Bhoi.
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Modi ordered 21 days of
lockdown, resorted -to
spending time in the forests
huunng innocent creatures.’
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. From CK Navak

NEWDELHI: Wild ammals
and birds all over the nutld
are «coming out o buman
locality that tao-n capitals
and even. metropolis during
the 1o1al lockdown period
because of the COVID-1Y,
but a pair of pandas started
something which they hard-
ly do and never in public.
\’{nung

In their enclosure, with
no visitors and not mych
else to do, o pair of pantlas
in Hone-Kone zoo finally

ing singe coronavirus-
caused lockdowns shut off
the flow of guests to the
200.

~ In Noida adjacent to New
* Delhi, a-nilgai, the largest.of

mtclopms was found stroll-

ing in aimlessly across a
once. very, busy mall. In De;
hradoon Sambar, deer were
spotted walking on the
streets, while, an endan-
gered lodian civel was secn
crossing the road in Kera-
la's Kozhikode.

Olive Ridley Turtles came

ashore a beach in Qdisha .

" theough 8 markes

laca m
Karuataka. Peacocks have
started dancing on the
streets in-Mumbai, and: 2
leopard reached- close 10 an
Air Force base.near Pama
w),ulc a bear muds it o the
MTNL office in Gangtok.
Not oaly in our country,
from the US to France, Taly
to Japau, Poland to Eng-
land, have animals truly
come out of the wild. In
neighbouring Nepal u Rhi-
no chased a man on the
streets as if Lo force isala-
ton during the p:mdcmic.‘.

en months. Since Vi

and ke les arval in Ho:
‘Kong-in 2007 and attemp
at mmfalmaﬁngqmcc 201
they, nnfqnunatuly have y
to.succeed until this ye
upon years of tial and lear
ing. The park officials 1
leased photos of the p:
embraciog in an enclosu
uncharac!erliﬂﬁmy fr
from pryipg eyes and clic
ing camera phones. Th
are elated since the spec
hmdly ma‘se and never

. L lla anlila athar a
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its in mdy of

IVID:9
¢ guide-
[ institu-
provide
zatment
aical -
tich are
futonal

frastothe. avm‘la%:ﬁ(%par- blpd o patients wio pran

ticipate®in & clini al to

study the safety and

cy of convalescent plass

in COVID-19 patients, sijbL

sequent to necessary ap-

provals and clearances.
"Instingtions which are

_interestad to collabosate

'Aﬂtb ICMF: o nndenahgg‘ :

lhei[' sl. A

g the ’i!blaﬁs,
ICHR said,

T cogvalescent plasma

therapy, ies Trom the

infected * pativats.  The
study fis" gimed at assessing
the: efficacy of convales=
cent plasma to limit compli-
catigds in COVID-19 pa-
.neutsmn& ;u-cifa.inate the

al, tht:_'_

‘the
ga letter
dutions

and 1n- plit‘imfl therapy. {FTI)

gnandn, secretary, Ramakrishna’ .Mmiam. Sh.illong,
slunteers distribude velief in the ¢ity on S-unda]f‘Co : J
mum numbemﬂndlgmz members of the society with foc

aisation provided 5 kg rice, 5 kg potatoes and masks to as
many as 150 families from Rynjah area. !

recovered from. COVIR-19 :
are Uted 10 wﬁseivmﬂy

commjence convalescent

.uhcm on: Thurs

Crime update
Coal truck detected

//
r'd
¢/ In violation of the NGT order as well ‘as the lockdown

lasma thera OTmpmed in the state .nlong with the rest of tha nation,
police, on April 7, around 2.05 am, detected pae station-|

ont driver at Rymbai Road, East Iamqa_ﬁi'ﬂ’s.
Lockdown vmlamm

. OnAprl %, aronnd 7.30am, police deteeted.tfmg;;owr_a
cycle ridden by “Binash Marak while m&p%bﬂ‘
'tapping materials at Mandipathar i North Garo i
violation of the order {ssued by the district: magistrate.

- Bike stolen -
Arim Knmar Ray lodged ¢ conipilaisit-that. 911 April 2,

lary coal-laden dumper truck (MH- mRBKﬁ%} wnh- ;

- ,.::mmssmlcms mowrcyde Mrﬁs‘s-—baén w‘hjc'h was'

plary imcgﬁtj{,ﬁt;dibauon
and industry,th ¥ SaW

Bz' ur Reporter

SHIIE[‘J@NG. Saiﬁ;mdfa the expansion of household

Mohan Dand of Lumdieng- electrification during the six-
sob, Shillong, passed 4Way tes and seventies. Afier his
at the age of 94 dueto cardi-  retirement in 1984.many a

ac arrestat & local hospital Dorbar Shnong hea,dmm
diy andehis wouldid
‘was crenuated. " . and 4
.%um%ﬁgg‘ ﬁ‘ﬁm a‘urg'ﬁ; i
B up . R LD A ‘::’ = __6_ I
e S

| Kamini Mohan Das; Extiz: his laeday e o

i Government of Assam apd  ing plants in E:S*ﬁnmt at
! Late Hemanta Kumari Dat-

“fectable s

Additional Comm:fkmnc.(‘

Lumdiengsoh. 2

ta, Late Datta began-his = He was available anytime
school educafion dd Guwa- forthe needy: gnd helpless
hatiand completed’his Bach-" in socisty ‘which: reflected
elor of Elegtrical Engineer- -His philambropic proclivity
ing from Jadavpur Univer- -and responsible citizenship.

He had served as an en-
gineer for ten years m Dig-
boi-apd Duliajan with the

Assam Oil Company (for-
merly Bugma 01l Company).
Later, he joiped the Shil-

| long Hydro Electric Compa-
I ny, 'hv. first pow:r genera-

EETI 3 S | PR

v et

sity, Calcutta in 1951. He is survived by hig wife
He was a singer, cricket- Reba Dafta, $on Shyamal
er and an excellent athlete.  Datia,daughter Mondakini-

Basu, son-in-law Apurba
Basu, grandson Kaustav
Basu and grand-daughters
Aven lvy Basu and:Aware-
ness-Paksang.

Due 10 the COVID-19
autbreak and the accompa-
nving lockdown, there will

T o wrmall Aisl an Anel 71
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High Court for |
status quo on
unlifted coal

By Our Reporter

SHILLONG: The High f.
Court of Mgghalaya has
asked.the government 10
maintain stafus,quq regard- |
g the quantity sof coal .|
which.is yet to be lifled. 51
ﬁ:egxmg a_petition on | the
% oongtm;_ the
?“ de‘ﬁ P
- Anwed Yo b *ratisp ;
subjem hckdmm‘vglﬁdl" -

Th-e suthovities. Hive |-

been asked 1o keep-ue dos

. 'mﬂ_s.pfﬁle trudksvﬁcﬁwiﬂ
ﬁxﬁpm

urg Iran, oooxﬂmg—'m
John Hop ins.. Umver
ty data, .| 7.

e

L TrreR, N st
- v

e LRt

i He Elso ﬂWhW will

{ keep strictvigil in-Eintroi and' |
! Urmiam 1o check illégalcoal |
| wransportation.

. ChisE N 1
P ke

sthaf there is.any dlegal-mm-“"-: ;
dmg'ofcoal inthe state. ¢
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_an area under Kensimphlang

*zation also met the exceutive

awkyrwat D:nsmn, and SDO

“ 5 Sub-Division of the PHE
" mking water facllifies Tor Ken-
¢ llage including Maylar.

ers told us ﬂxm:ihe  departme

MPDCL to prtmde eledmny'

PSiharil Alin (22 Abed

trucks {(AS-10AC-3673 &
AS-10HC-4701), illegally
transporting coal in viola-
tion nf NGT order, Enguiry
fonpd Vicky Sumec (31},

Hussain [21), Jasim Ugddin

- condncted SUIVEY 10 extend | yatumd i fha rnea

and Isfamr Uddin to be in-

: Jirang MLA. Sosthehes Sobtun, ont
| Wednesday inspected the construction-progress ‘ofi”
“IModel Degree College. Patharkhmah. honine that withs -

%\ne:q,m—: ZE E

;Q*st - R0 @j 2

Clty schools shine
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the upscale Sadashivanagard jocally 1 wit Ly

Ad o g2 pEpcre. e restless supporters started | GETLLONG: Member of Rajy Sabha, Rakesh Staha, has

a flash protest across the key Junctiol® in the city Causiii } sicessed on the need to reduce dilferences and bolster
and throwing social distancing gorms 10 the | jiversification of ideas.

e i ine launch event of his official web-

1 he Shiliong '

u?.fmic jaras
WIRLL -t = g i S g al an online
vakumar and hi o : sid leaderehip is mulsi-facetcd.
feadership can feves be effective

never support @ system pect him| - Par- - - these } oo this
which is meant to free small  liament." serted. growthinthe | B0t S e action
and marginal farmers from She said the new laws agriculure sector, but crit= ik wedm i

the clutches of middlemen,”  give farmets the right w sell  ics say the reforms would | be followe! ::‘h‘h gricsts’
Irani. who had defeated their produce to anyone, \ead o the exploitation of P'_“sm“‘;f“ g “’h_*“E:f
Gandhi in Amethi in the anywhere at the price he  farmers. (PTI “m o y_cm*s.( i
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ing dawn into  state has o control over
the alleged:misuse of funds  tribal affairs.
in GHADC, the state BJP "The state government

sequent lockdown.

: _ Marak further alleged
(Contd on P-10) | on Tuesday said the state hasa limited role in the Sixth  that people invoived in cor-

the

{ has no autharity to allow or  Schedule arcas as
3 a J A lﬁ.._ 11 L)

ruption were so powerful
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| Sangma over the matter.

committee chatrperson,

coal racketeers gets

By Our Reporter

SHILLONG: The clamour
for putting an end to illegal
coal racketeering in the state
is apparently getting louder.
For its part, the NPP-led
MDA povernment seems o
be getung cornered with
unremitting allegations over
illegal transportation of coal
from several quartcrs.
Soon after BIP. an ally in
the MDA demanded arrest
of power minister James

==

civil socicty groups in the
state are now demanding 2
CBI inquiry into the alleged
illegal coal syndtcm%
The United Demfocratic
Party, an importanl con-
stituent of the MDA

| Ass—éi‘nﬁly

leavesitt

- Sl ..
Coal-laden trucks seized
coalition, mcanwhile, has left
it 1o the government (o deal
with the allegations.

UDP president, Mctbab
Lyngdoh said, “It is the role
of the government. They
have to take a cal! on how

¥ | e 468 B
8 B8 ~EE B B

% - 4 . 3 4 *
B WS .g.a r;—%i. -

.,
1aF

charges.”

committee

NGO wants CBI probe: uDP
0 govt to handle situation

in East Jaintia Hills. (File)

10 manage the allegatons or

Asked if the UDP also workn
wants @ CBI probe. Lyngdoh
said, “Let the chief minister
take a call on this.. What is
right, what is wrong, whom

asks govt

% & Iwis EE % %

4 -J§r IR TR LY

3 a,‘,g;,.na.iz &, 38
&>

louder

to arrest and whom not t0.”

On the other hand, Civil
Sociely Women's Organisa-
tion (CSWO) president,
Agnes Kharshiing who has
been spearheading the
movement against illegal
coal minng and transporia-
tion of cedl, demanded that
the matter should be handed
aver to the CBI for the reality
o come out “as there has
beer & lot of government’s
revence leakage.”

- are hiding a lot of
informaton and I am telling
you tney are stll digging
and rat-hole mines are stll

! So we need an in

dependsnt inquiry and the
matrer shouid be handed
pver o e CBL” she said.

Contd on P-10)

to subsidise COVID-19 test rates

B\.' Qur Reporter

SHILLONG: The Meghalaya Legis
lative Assembly Committee on Wom-
en's Empowerment has asked the stute
government 10 subsidise the "high”
rate of COVID-19 tests

Stating that the test rates in Meg-
halaya are exceptionally high com-
pared fo those across the couniry, the
Ampareen
Lyngdoh said that the common pea
ple would <tand b giter if the g

y

mment does oot brng ry Whye P

ol tlesis.

1yngdoh also noted that there was
marked difference in the rates charzed
in private hospitals, adding that pa-
rients who 2o to private hospitals 1o7
COVID trextment were forced 0 bes
Al to 70 per cent of the treatment Cost
despite being vavered by the Meghz
Health Insurance Scheme (MHIS:

“This matier nceds 10 be reviewed
with all private hospitals,” Lyngdeh

executive officer hers on Fnday. Lyn-
gdoh also expressed her disappoini-
ment with the
by MHIS" so far

fn East Khas: Hills, $3.97 per cent |

f the populanion has been covered
undey MHIS as of now while in North
Gao Hills only 47.3% per cent of the
population has bz2n covered In Ri

Bhot, 49.46 per cent of the population '

has heen covered under the heaith in-
surance scheme

The commitiee was informed thas
the (Contd on P-4

g0 Cimment

R 1 o

sub-optimal coverage !
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Annexure-XIl|

OFFICE OF THE NGT COMMITTEE
MEGHALAYA, SHILLONG
(Constiutedby the Hon’ble National Green Tribunal vide Order dated
31.08.2018 in OA No. 110 (THC)/2012)

PRESENT

HON’BLE MR. JUSTICE B. D. AGARWAL,
FORMER JUDGE, GAUHATI HIGH COURT, GUWAHATI

SHRI S. C. BHOWMIK, PROFESSOR
REPRESENTATIVE OF INDIAN SCHOOL OF MINES,
(IIT - ISM), DHANBAD
DR. SHANTANU KUMAR DUTTA, ADDITIONAL DIRECTOR
REPRESENTATIVE OF CENTRAL POLLUTION CONTROL BOARD

IN THE MATTER OF

Petition of Shri Pawan Sharma, G. S. Road,
East Khasi Hills, Shilling, Meghalaya.

Date of Hearing: 08.12.2020
Date of Order: 10.12 .2020

This petition, in the nature of public interest litigation, has been filed by
one Shri Pawan Sharma, a resident of Shillong, Meghalaya alleging inactions
and omissions by the State of Meghalaya in implementing various directions of
Honble National Green Tribunal. The petition was initially submitted before
the Honble NGT, Principal Bench, New Delhi. Susequently the petition was
transferred to this Committee by the Hon’ble NGT vide its Order dated
27.07.2020.

2 After obtaining reply of the State and rejoinder by the applicant the
petition was listed for hearing in person on 08.12.2020. It was because on the
previous date the audio and video system of the petitioner’s lawyer was not
working well. However, on 08.12.2020 neither the petitioner nor his lawyer
Shri A.S Siddiqui appeared before the Committee for advancing their
arguments, despite being notified through mail and personal contact. On the
other hand, the State was represented by Dr Manjunatha C, IFS, Secretary in
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the Mining & Geology Department, Government of Meghalaya. We have also
perused pleadings of both the parties.

3. In his petition the petitioner has quoted all the directions of the Hon'ble
NGT given in their Order dated 17.01.2020 in OA No. 110 (THC)/2012. After
quoting the directions of the Hon'ble NGT verbatim the petitioner has made
sweeping and general allegations that all the wings of the Government have
failed in implementing the directions of the Hon'ble Tribunal. At the end of the
petition the applicant has sought a direction from the Tribunal that the State
of Meghalaya should initiate necessary actions u/s 21 of the Mines and
Minerals (Development and Regulation) Act, 1957 against the persons
responsible for export of the illegally raised coal out of Meghalaya from
different exit points. Truly speaking, in the rejoinder the applicant has
attempted to substantiate his allegation of transportation of coal, illegally
mined in the State of Meghalaya, by appending photo copies of a particular
newspaper reporting about movement and seizure of trucks transporting coal
from Meghalaya illegally.

4. Per contra, the Government has raised serious objection about the
intention of the applicant in filing this application. In the reply the State has
alleged that the petition is politically motivated, malafide and frivolous and it
has nothing to do with compliance of the directions of the NGT. The State has
also referred to a Police case against the applicant to show that his credentials
are not worthy to be a whistleblower and disentitles him to file a PIL. It has
further been alleged that with similar allegation of corruption in the coal
transportation accomplices of the applicant has also filed petitions before the
Hon'ble Lokayukta and Hon’ble High court of Meghalaya and also before the
Hon’ble Supreme Court with identical allegations and upon verification of the
antecedents of the petitioner it has been found that thev are part of a coal
smuggling racket and the present applicant is also acting at the behest of one
Abdul Ahad Choudhury against whom 50 criminal cases, including one case
with CBI are pending.

4.1. However, keeping in mind the nature of the prayer in the petition we are
not inclined to close this petition on the preliminary objections of the State and

g 2
* it

instead would like to examine the issues on merit.




5. On the merit of the case the department has denied the allegation of
illegal mining or transportation of illegally raised coal. It has further been
stated in the reply that as and when any illegal act or omission is noticed
actions are being taken u/s 21 of the MMDR Act, 1957. It has also been
submitted that some of the directions have already been complied with and
certain directions are in the process of implementation and it is being
monitored by this Committee.

6. As noted earlier thrust of the complaint is on alleged illegal
transportation of coal from Meghalaya. Neither in the original petition nor in
the rejoinder a single instance of illegal coal mining has been mentioned. All
the newspaper reports only highlight about illegal transportation of coal. Had
the applicant substantiated his allegation of illegal rat-hole coal mining
contrary to the ban imposed by Hon'ble NGT this Committee could have taken
the matter further. In the absence of any admissible evidence in this regard the
Committee possesses no authority to pass any sweeping remarks holding that
illegal rat-hole coal mining is still continuing. However, the petitioner is
permitted to raise this issue again with substantial evidence in future.

7 The entire focus of the applicant was concentrated on the allegation of
illegal transport of coal. In the opinion of the Committee this allegation cannot
be totally brushed aside in view of numerous media reports. Strangely, there is
no categorical denial also from the State in this regard. On the other hand, it is
the stand of the State that as and when it is noticed that illegally raised coal is
being transported actions are taken u/s 21 of the MMDR Act.

7.1. Initially, when this Committee was constituted by the Honble NGT its
mandate was confined to monitor the restoration of degraded environment due
to illegal rat-hole coal mining. Subsequently, the Hon’ble Supreme Court also
involved this Committee to auction the illegally raised coal and since
transportation of coal without proper protection involves degradation of
environment this Committee also monitors movement of coal laden trucks etc.
Besides this, since the Hon'ble NGT has banned any kind of illegal mining of
coal it is imperative that there should be no transport of illegally mined coal as
well. As of now, the process of scientific mining has not yet started in

Meghalaya. Therefore, the entire quantity of coal extracted before and after the

Ve



ban order of Honble NGT is within the purview of this Committee and this
Committee will be well within its jurisdiction to check, control and movement
of coal from and within the State of Meghalaya. The Hon'ble NGT has also
accepted the recommendations of this Commirtee regarding monitoring of
illegal raising and transportation of coal in its Order dated 17.01.2020.

7.2 On the directions of the Committee the Police Department has
submitted a chart of cases registered u/s 21 of the MMDR Act wherefrom it is
gathered that from 2014 to November, 2020 as many as 1535 cases of illegal
transportation of coal were registered. The break-up of the cases reflects that
numbers of cases are almost steady and there is no sign of sharp decline in the
offences. During the short period from January 2020 to November, 2020 as
many as 166 cases have already been registered in various Districts of
Meghalaya and nearly 450 trucks (including Gypsy, Dumper etc) of coal laden
trucks have been seized by the Police Department. However, from January to
November, 2020 the total quantity of seized coal from 450 trucks would be
around 13500 MT coal if per truck transports 30 MT coal is taken in average.
Lump-sum quantity has been assessed by us since the police department is
yet to quantify the seized coal in good number of cases. The total quantity of
coal sei:zed since 2014 must be abysmally high. There may be many more
seizures by the Mining and Forest Department Offices. Be that as it may, from
the statistics provided by the Police Department it is apparent that
transportation of illegally mined coal is unabated. Regular detection of illegal
coal transport cases is an abundant proof that the smugglers must have been
successful to export the coal from Meghalaya or at least doing illegal coal
business within the State. During the audit of cement and power plants of
Meghalaya by this committee it was detected that nearly 40 Lakh tons of
illegally procured coal was used by those industries during 2014 to 2018,
causing a whooping loss of Govt. revenue to the tune of nearly 614 Crores.
Despite, regula;" reporting of illegal transportation of coal in the media and
public resentment the menace of illegal coal transportation is unabated.

8. Hence, the Committee directs the Government and, more particularly to
the DGP, Meghalaya to take the following actions immediately to arrest the

offence of transportation of illegally mined coal:- ~
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{1) File Charge-sheets in all the cases, registered u/s 21 of the MMDR Act
within a period of 2 (two) months from the date of registration of the case. This
will deter the coal smugglers from violating the ban order of the Hon'ble NGT.
(il The Chief Secretary and DGP, Meghalava are also directed to issue
necessary instructions to the investigating officers and other concerned officers
to sell the seized coal within a period of 3 (three) months. This step will also
discourage the owners of coal from transporting it illegally without payment of
royalty and taxes. In case, there is any delay in giving orders for auction of the
seized coal and equipments by the courts/magistrates the Government should
approach the Hon’ble Meghalaya High Court for appropriate directions to the
concerned magistrates. Till now the seized coal are lying in open causing
environment hazardous. Hence, disposal of seized coal at the earliest is also
imperative on this count.

(iiiy The Chief Secretary and DGP, Meghalaya are also directed to issue
necessary instructions to the investigating officers and other concerned officers
to confiscate and sell the seized trucks, dumpers, conveyances and
equipments in accordance with law within a period of 3 (three) months. This
step will.also discourage the owners of coal and trucks from transporting it
illegally without payment of royalty and taxes.

(ivy As per resolutions taken by this Committee in various meetings and
recommendations to the Honble NGT (subsequently approved by the Hon'ble
NGT by its Order dated 17.01.2020) the Govt. of Meghalaya is directed to
install centralized server, uploading of transport permits/challans and
tracking of coal laden trucks through GPS and RFID tags, as stipulated n
Appendix XII to the EIA Notification, 2016 and also introduce high security
mineral challans to prevent and detect multiple use of transport challans
within a period of four weeks. It is further ordered that no new challan for coal
transportation shall be issued by the Director of Mineral Resources, Meghalaya
till the aforesaid system is put in place.

{v) Take legal action against the officials who fail to detect and detain the
trucks and other conveyances from their respective check points.

(vij To increase the Police patrolling in the coal bearing areas to prevent

mb u;f—‘;. ,

illegal coal mining, if any.




(viij The Government should also expedite the process of implementation of
the project “Meghalaya Mineral Truck Scanning and Monitoring System?”,
Every endeavour should be made to make this system operational within three
months.

9. With regard to the allegation of non implementation of directions
regarding preventing acidic water, GPS and RFID tags on coal trucks, audit
of cemented power plants, study of land use and land cover, payment of
compensation to victims etc we can only say that perhaps the petitioner is not
aware of the origin of these agenda. To apprise the petitioner these agenda are
the out-come of the ‘Action Plan’ prepared by this committee as per the
directions of the Hon’ble NGT to check the degradation of the environment due
to coal mining. All the agenda are elaborately deliberated in the meetings and
periodical reports are submitted to the Honble NGT with the resolutions of the
committee. The reports are also uploaded in the official web site of Mineral &
geology department of Meghalaya. Hence, we are not inclined to deliberate
each and every issue in this order. The petitioner is advised to first update
himself with the Committee’s reperts and then come with specific issue.

The Chief Secretary and DGP, Meghalaya are directed to submit a
compliance report of the directions given in this Order to this Committee
within three months.

With the aforesaid directions and observations the petition is disposed-
of.

The Secretary of the Committee is directed to circulate a copy of this
Order to the Chief Secretary, DGP, Meghalaya and all other concerned

departments and also to the petitioner urgently
a0
Q\ o0
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SHRI JUSTICE B. D. AGARWAL (RETD),
CHAIRMAN

SHRI S. C. BHOWMIK DR. SHANTANU KUMAR DUTTA
MEMBER MEMBER




Annexure-XIV

GOVERNMENT OF MEGHALAYA
MINING & GEOLOGY DEPARTMENT

Fdedek

No.MG.44/2020/56 Dated Shillong the 24t July, 2020

From: Dr. Manjunatha C. IFS
Secretary to the Govt. of Meghalaya
Mining énd Geology Department

"
To: \ THe Member Secretary
Hon'ble Justice Mr. B.D. Agarwal Committee
constituted by the Hon'ble National Green Tribunal.

Sub: Compliance Report on the directions of the Hon’ble National Green
Tribunal vide Order dated 17t®January, 2020 in O.A. No. 110(Tuc) /2012,

[n inviting a reference to above cited subject, | have the honour to submit
herewith the Compliance Report on the directions of the Hon'ble National Green
Tribunal vide order dated 17" January, 2020 in O.A No. 110(Tic) /2012.

Kindly place the Compliance Report before the Committee constituted by the
Hon'ble National Green Tribunal under the Chairmanship of Honble Mr Justice B.D.

Agarwal, Former Judge, Gauhati High Court for kind consideration.

Encl: As above

Yours faithfully.~ "

/-Q.\(’ N

(Dr Mtha C, IFS)

; ;'.‘l_"‘;,,‘—'- T ';'.‘f: T Secretary to the Govt. of Meghalava
wge 9 e~ Mining and Geology Department
SNy -0d? U
A Fo. Secretgry
: oy to the Govt of Meghalaya
o Mining & Geology Department



Compliance Report on the directions of the Hon’ble National Green Tribunal vide
order dated 17t*January, 2020 in OA No. 110(THC) /2012 submitted before the

NGT Committee, Meghalaya

Directions

' 10.3.3(i).Release and utilisation of an
Rs.96.59 lakh from the
| MEPR Fund in favour of the Deputy
| Hills |

amount of

;Commissioner, East Jaintia
i
District for purchase of the six!
|

- vehicles mounted with water tankers.

An amount of

| drinking water

Compliance

Rs.96.59 lakh has been
released from the MEPRF and 5 nos of
vehicle mounted water tankers have been
purchased by the Deputy Commissioner,
East Jantia Hills District for supplying
to coal mining affected
villages. One more vehicle could not be
purchased due to shortage of funds and the

balance amount is returned back to DMR.

i

10.3.3 (ii). Installation of Digital

Display Boards at the Headquarters ofé

»coal mining affected Districts and
Sub-Divisions and display thereon

quality of water in ten worst polluted
rivers/streams in the District/Sub

Division.

Digital Display Boards have been installed
in the following places, namely: -

District Headquarter: - Jowai, Shillong,
Mawlkyrwat, Khliehriat, Ampati,
Resubelpara, Tura, Nongpoh. Nongstoin,
Baghmara and Williamnagar.

Sub-Divisions: -Ranikor, Mawshynrut,
Pynursia, Chokpot, Raksamgre, Sohra,

. Mairang. Amlarem and dadenggiri.

10.3.3 (iv). Mechanism to be adopted |

for effective action against

illegaltransportation of coal such as |
manifest

electronic system |

forregulating movement of vehicles !

; and issuance of challans.

S| S

a) The Mining and Department has

introduced high security Transport
Challans embedded with hologram and
fugitive ink printed on maplitho paper.
The OR codes will be used in the
Transport challan to prevent misuse of

the transport challans.

" s
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Compliance Report on the directions of the Hon’ble National Green Tribunal vide
order dated 17t:January, 2020 in OA No. 110(THC) /2012 submitted before the

NGT Committee, Meghalaya

Directions

Compliance

10.3.3(i).Release and utilisation of an
amount of Rs.96.59 lakh from the
MEPR Fund in favour of the Deputy
Jaintia Hills

of the

vehicles mounted with water tankers.

Commissioner, East

District for purchase six

An amount of Rs.96.59 lakh has been
released from the MEPRF and 5 nos of |
vehicle mounted water tankers have been
purchased by the Deputy Commissioner,
East Jantia Hills District for supplying |
drinking water to coal mining affected |
villages. One more vehicle could not be
purchased due to shortage of funds and the i

balance amount is returned back to DMR.

10.3.3 (ii). Installation of Digital
Display Boards at the Headquarters of
coal mining affected Districts and
Sub-Divisions and display thereon
quality of water in ten worst polluted
rivers/streams in the District/Sub-

Division.

Digital Display Boards have been installed |
in the following places, namely: - ]
District Headquarter: - Jowai, Shillong,
Mawkyrwat, Khliehriat, Ampati,
Resubelpara, Tura, Nongpoh, Nongstoin,
Baghmara and Williamnagar. |

Sub-Divisions: -Ranikor, Mawshynrut,
Pynursla, Chokpot, Raksamgre, Sohra, i
Mairang, Amlarem and dadenggiri.

10.3.3 (iv). Mechanism to be adopted

for effective action against

illegaltransportation of coal such as
cloctronic marnifcot DYy DLGIIL
forregulating movement of vehicles

and issuance of challans.

a) The
introduced high security Transport 1
Challans embedded with hologram and ‘
fugitive ink printod on maplithe paper. |

|
The QR codes will be used in the3i

Mining and Department has |

Transport challan to prevent misuse of |

the transport challans. l




a) The Department has initiated a project |
‘Meghalaya Mineral Truck Scanning and |
Monitoring  System’ to  set up
computerized checkgates for automatic

scanning and validation of mineral laden

trucks, and CCTV video recording and
capturing of vehicle number with thé
objectives to prevent illegal
transportation of minerals and plug the
leakage of revenue. Under the said |
project, mineral laden vehicle and QR
code transport challans will be scanned
at the checkgate to permit mineral laden
trucks with valid documents only to exit |
from the State. A centralized dash board |
will give data on number and type of |

mineral laden trucks exited through

each checkgate. Copy of minutes of ‘
meeting chaired by the Secretary,
Mining and Geology Department on 25th
June, 2020 enclosed as Annexurel
(Page No 17-20).

11.4.1(i)). Efforts be expedited to
identify victims who have sufferedat
least since 01.07.2012 and to assess
loss to theenvironment and the

manner of restoration.

The Mining and Geology Department has

issued public notice in newspapers in
English Khasi and Garo languages to
receive claims for compensation to victims
who have lost lives or received injury in coal
mining. Consequently, 10 nos of claims

have been received and verification of

claims is under process. Labour |
Department has been asked to formulate |
simple procedure to verify claims for |

compensation.




16.1 The State of Meghalaya shall
constitute a  MonitoringCommittee
under Chairmanship of the Chief
Secretary toundertake monthly review
of actions taken by various'Authorized
Officers' to file complaints before
concernedCourts of Law under
Section 21 of the MMDR Act against
thepersons involved in illegal raising

and transportation of coal.

a) The Chief Secretary held a meeting on

b) A monitoring Committee has been

d) Police have registered 99 cases under

26t  February, 2020 with Director
General of Police, Mining and Geology
Department, Forests and Environment |
Department and Meghalaya State |
Pollution Control Board to monitor
compliance of directions passed by
Hon’ble National Green Tribunal. Copy |
of Minutes of the meeting enclosed as
Annexure2 (Page No.21 to 27).

constituted under Chairmanship of |

Chief Secretary for monthly review of

actions taken by various'Authorized
Officers' to file complaints before |
concerned Courts of Law under Section |
21 of the MMDR Act against t.he%
persons involved in illegal raising and |
transportation of coal. Copy of
Notification enclosed as A.nnexure:

3(Page No. 28).

c) Monitoring Committee held review;

meeting on 29t June, 2020. Copy of
minutes of the meting enclosed as
Annexure 4 (Page No.29 to 32).

Section 21 of the Mines and Minerals
(Development & Regulation) Act, 1957

against persons involved in illegal
raising and transportation of coal |
during the period of January, 2020 to |

i
June 2020 (up to 26t June). B J




e) Authorized officers under the Director
of Mineral Resources have filed 10 FIRs |
against the persons involved in illegal
raising and transportation of coal.

f) Till date, 215 cases have been |
registered under Section 21 of MMDR |
Act, 1957, of which 154 wunder
investigation, 56 are charge-sheeted

and 5 ended in Closure of Report (CF). |

16.4 The State of Meghalaya shall in
exercise of powersconferred by Section
23 (C) of the MMDR Act formulate
rules for preventing illegal mining,
transportation and storage of minerals
and shall notify the same in the

official Gazette within one month

Draft Meghalaya (Prevention of illegal

mining, transportation and storage of |
minerals) Rules, 2020 has been prepared. |
The draft rules will be placed in the Cabinet |

for consideration and approval.

16.7 In case any fresh illegal mining,
storage or transportation ofcoal in the
State of Meghalaya is detected by the
Police orDistrict Administration or the
Mining and GeologyDepartment, apart
from  initiation of  proceedings
underrelevant provisions of the MMDR
Act against the personsinvolved in
such mining, storage and
transportation of thecoal, the same
shall also be intimated to the MSPCB
andCPCB for initiation of necessary

actions to file compliantagainst

relevant section(s) of the Water Act

Authorized officers under the Directorate of
Mineral Resources have filed 10 nos of
FIRs during the period of January 2020 to
June 2020 (up to 26t™) against illegal coal |

mining and transportation incidences.
Details of cases have been furnished tt:)i1
MSPCB and CPCB and MOEF&CC, North
Eastern Regional Office, Shillong fori
initiation of necessary action under Water :

Act and Environment Protection Act, 1986.
Copy of letter enclosed as Annexure Si[

(Page No. 33 to 34 ). |
i

e




against suchperson. Details of all
such cases detected after imposition

ofban on illegal rat hole coal mining in

April, 2017 shall also
be communicated to the MSPCB and
CPCB for similar
actions.

16.8. In case any fresh raising of coal
in the State of Meghalayais detected
by the Police or District
Administration or theMining and
Geology Department, apart from
initiation ofproceedings under relevant
provisions of the MMDR Actagainst
the persons involved in such illegal
raising of thecoal, the same shall be
intimated to the North
EasternRegional Office of the Ministry
of Environment, Forest andClimate
Change, Government of India for
initiation of
necessary actions to file complaint
against relevant section ofthe EP Act
against such persons. Details of all
such casesdetected on or after
15.01.2016 shall also be
communicatedto the North Eastern
Regional Office of the Ministry
ofEnvironment, Forest and Climate
Change, Government oflndia for

similar actions




16.10 The State of Meghalaya shall
within one month put inplace a
mechanism stipulated in Appendix XII
of the EIANotification 2006 to regulate
transportation of coal in theState. No
transportation of coal in the State of
Meghalayashall, after a period of one
month, be allowed till suchsystem
containing all the features stipulated
in the saidNotifications is fully

operationalized

b) The Mining and Department has

introduced high security Transport
Challans embedded with hologram and
fugitive ink printed on maplitho paper.
The QR codes will be used in the

Transport challan to prevent misuse of

the transport challans.

c) The Department has initiated project |

‘Meghalaya Mineral Truck Scanning and |
Monitoring  System’ to set up
computerized checkgates for automatic
scanning and validation of mineral laden
trucks,and CCTV video recording and
capturing of vehicle number with the

objectives to prevent illegal

transportation of minerals and plug the |
leakage of revenue. Under the said
project, mineral laden vehicle and QR‘;
code transport challans will be scanned |
at the checkgate to permit mineral laden !
trucks with valid documents only to exit i
from the State. A centralized dash board
will give data on number and type of
mineral laden trucks exited through
each checkgate. (copy of minutes of
meeting chaired by the Secretary,
Mining and Geology Department on 23t

June, 2020 enclosed as Annexure 1)

16.11 The State of Meghalaya shall
operationalize a system to video record
consignment of each truck passing

through all probable routes likely to

a) CCTVs have Dbeen installed in

checkgates to video record trucksi

carrying coal. -‘




be used for illegal transportation of
coal. The State of Meghalaya shall
identify suitablelocations which may
cause least disturbance to non truck
traffic and install a system of Close
Circuit Cameras to ensure video
recording of registration number and
consignment of each truck passing
through each such routes. To
minimize inconvenience to non-truck
traffic, feasibility of installation of
such system at existing toll gates,
checkpoints, parking lanes/ bays etc.
may be explored. In case no such toll
gates, check points, parking lanes/
bays etc. exist at the required
locations, the State of Meghalaya in
consultation with and/or assistance of
the National Highways and

Development
(NHIDCL)
National Highways Authority of India
(NHAI) shall construct additional lanes
to facilitate checking of trucks without

Infrastructure

Corporation and/or

causing inconvenience to other traffic.
Temper proof continuous video
recordings made at the check points
shall be retained at least for a period
of one year and shall periodically be
reviewed / checked by the authorities
in the Police, Civil Administration and
Mining & Geology Department from

time to time.

‘Meghalaya Mineral Truck Scanning;

and Monitoring System’ to set up

computerized checkgates for automatic

scanning and validation of mineral
and CCTV video

recording and capturing of vehicle

laden  trucks,

number with the objectives to prevent
illegal transportation of minerals and

plug the leakage of revenue. Under the

b) The Department has initiated project |

said project, mineral laden vehicle and |

QR code transport challans will be
scanned at the checkgate to permit

mineral laden trucks with valid

documents only to exit from the State.

A centralized dash board will give data |

on number and type of mineral laden
trucks exited through each checkgate.
(copy of minutes of meeting chaired by
the Secretary, Mining and Geology
Department on 25% June, 2020

enclosed as Annexure 1)

a¢




16.13 The State of Meghalaya with the
assistance of North Eastern Space
(NESAC),
Department of Space, Government of

Applications Centre

India, shall within a period of three
months put in place a Coal Mine
Surveillance System (CMSS) in the
State of Meghalaya and also develop a
Standard Operating Procedure (SoP)
providing for effective follow up action,
in case any illegal mining or dumping
of coal is detected by the MSS. The
CMSS to be developed may be similar
to one which has already been
developed by the Ministry of Mines
and Indian Bureau of Mines (IBM)
with assistance from the
Bhaskaracharya Institute for Space
Application and Geo-Informatics
(BISAG), Gandhinagar and Ministry of
Electronics and Information

Technology

The Department has submitted request toi
the North Eastern Space Applications
Centre (NESAC), Umiam Meghalaya to
submit proposal to set up Coal Mine
Surveillance System (CMSS) in the State of
Meghalaya. Copy of letter sent to NESAC |
enclosed as Annexure 6 (Page No. 35). |

16.15 The State of Meghalaya shall
expedite drilling of requisite number of
bore-holes in 1 sq. km. area in
Khliehriat-Sutngaarea in East
JaintiaHills District and complete
preparation of Geological Report and

a) Status report of drilling works at |

Khliehriat-Sutnga coal block is enclosed ;
i
|

at Annexure 7(Page No. 36 to 62)

b) The coal block selected is not a virgin t

area and it is worked out area with full

97




4%

Feasibility Report for scientific coal
mining in the said area within two

months.

of existing shaft and adits, so lot of |
cavities encountered which affected
drilling rod alignment and caused |
jamming. Due to these problems, the
Government is contemplating to
discontinue the drilling works in
Khliehriat-Sutnga coal block and looking
for virgin coal blocks to start fresh works
of exploration for preparing model

mining plan. '

16.18 The State of Meghalaya shall
within one month formulate draft
guidelines, strictly in conformity with
the broad parameters suggested by
the Justice Katakey Committee in its
fourteenth Sitting held on 03.06.2019,
for utilization of amounts available in
the MEPR Fund in an expeditious and
transparent manner and submit the
same to the Committee. The
Committee shall examine the draft
guidelines and place the same along
with its comments thereon before this
Tribunal within one month of receipt

of the guidelines

a) The Mining and Geology Department has
submitted draft guidelines for utilizing
the Meghalaya Environment Protection
and Restoration Funds (MEPRF) before
the NGT Committee, Meghalaya for

consideration and approval. ]

b) The Committee during the 22nd sittingj
held on 19t June, 2020 deliberated on |
the said Guidelines and conveyed ;
approval for the said guidelines With1
amendments. Copy of proceedings and
draft guidelines approved by the
Committee enclosed as Annexure 8
(Page No. 63 to 73).

18.3.2.1. The Chief Secretary of the
State of Meghalaya shall undertake
monthly review the quantity of clinker
and/or power produced by each
Cement Manufacturing Plants and

thermal Power Plant in the State of

a) Committees have been constituted at
District level to facilitate monthly review
of the quantity of clinker and/or power
produced by each Cement
Manufacturing Plants and thermal

Power Plant in the State and the




Meghalaya and the quantity of coal
purchased by each such plant from
legal

reported quantities of clinker and/or

sources to produce such
power. Such review for a month shall
be undertaken on or before tenth day
of the next month. A quarterly report
stating therein the month-wise
quantities of clinker and/or power
produced, quantity of coal consumed
to produce such quantities of clinker
and/or power by each such plant and
action(s), if any, taken against any
such plant in case of any anomaly
observed during the review shall be
submitted to this Tribunal by the
Chief Secretary, Meghalaya. Such
report for a quarter shall be submitted
to this Tribunal on or before fifteenth

day of the next quarter.

quantity of coal purchased by each such
plant from legal sources to produce such {
reported quantities of clinker and/or
power. Copy of notification enclosed as

Annexure 9(Page No. 74 to 75).

b) Monthly review was conducted on 29th

June, 2020 to review the quantity of |

clinker and/or power produced bys

8(eight) Cement Manufacturing Plants
and 5(five) thermal Power Plants/captive
thermal power plant. Copy of minute of
the meeting enclosed as Annexure 10
(Page No.76 to 85).

18.3.2.3.The State of Meghalaya shall
realise royalty, GST/VAT, contribution
to the MEPR Fund and any other
statutory tax and/levy payable on the
illegally mined coal utilised by these
Cement Manufacturing Plants and the
Thermal Power Plants in the State of
Meghalaya after the ban on illegal rat-
hole mining in the State of Meghalaya
was imposed by this Tribunal in April
2014.

Demand notices have been issued to the

Cement Manufacturing Plants and the

Thermal Power Plants in the State to pay!
royalty, GST, MEPRF on the illegally mined |
coal wutilised by respective companies.
However, no response received from theé
cement plants and thermal power plants.
Reminder has been sent to defaulters to
make payment. Copies of notices senti
enclosed as Annexure 11(Page No.86 to

92).
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18.3.2.4 To restore the damage
caused to the flora, fauna, rivers,
streams, water bodies and the
environment in general by illegal rat-
hole mining of coal and also to
mitigate the suffering caused to the
local tribal residents by the illegal rat-
hole coal mining, the State of
Meghalaya shall realise from each of
the aforementioned Cement
Manufacturing Plants and Thermal
Power Plants who have used illegally
mined local coal after a ban on illegal
rat-hole coal mining was imposed by
this Tribunal in the month of April
2014, an amount of Rs. 400 per tonne
of coal to be utilised by each such
plants on or after the date of this
order and deposit the same in the
MEPR Fund. Such amount for coal
utilised during a month shall be
realised on or before fifteenth day of
the next month. Not less than fifty
percent of these amounts shall be

utilised for restoration of damage

It has been decided during the meeting
chaired by the Chief Secretary on 26th
February, 2020 to collect Rs 400 per tonne |
of illegally mined coal utilized by the
cement plants and thermal power plants
after the ban imposed by Hon'’ble NGT in
April, 2014. Draft guidelines for utilizing |

|
this amount will be framed shortly and will |

be submitted before the NGT Committee,
Meghalaya for approval.

19.6.1 The State of Meghalaya shall,
immediately, provide to the North
Eastern Space Application Centre
(NESAC), Department of Space,
Government of India, Umiam, the

location (latitude and longitude) and

Details of location (latitude and longitude)
and other details of each dump has been |
furnished to NESAC to prepare geo-
referenced map depicting location of each of |
coal dumps. Copy of letter sent to NESAC |
enclosed as Annexurel2 (Page No. 93). |

11



other details of each dump where coal
to be auctioned is located. The
NEASC, shall within one week from
the date of receipt of these details
prepare a  geo-referenced map
depicting the location of each of these
dumps and provide a copy of the same
to the Secretary to the Government of
Meghalaya, Mining and Geology
Department and the Coal India limited
for placing a copy thereof along with a
list containing name and address of
the owner and quantity of coal
available at each such dump on their

respective websites.

19.6.2.The Secretary to the
Government of Meghalaya, Mining and
Geology Department shall,
immediately, place on website of the
Department a copy of the additional
affidavit  containing  details of
32,56,715 MT coal stated to be
available at various depots filed before
the Hon'ble Supreme Court on
10.04.2019 by the Commissioner and
Secretary to the Government of
Meghalaya, Mining and Geology
Department.

Copy of additional Affidavit filed before the
Hon’ble Supreme Court has been placed in
the Mining and Geology Department’s
Website.

19.6.7.The State of Meghalaya and the
Coal India Limited shall provide all the

information and documents sought by

\
a) Copy of Copy of additional Affidavit filed i
before the Hon'ble Supreme Court has l

|

been submitted before the NGT |

12




the Katakey Committee for finalization
of mode and manner of handing over
of the coal available at various Depots
Coal India Limited. The

Committee shall finalize the mode and

to the

manner for handing over of the coal
available at various depots to the Coal
India Limited strictly in conformity
with the directions issued by the
Hon'ble Supreme Court. The State of
Meghalaya and the Coal India Limited
shall abide by the mode and manners

finalised by the said Committee.

Committee, Meghalaya. Copy of letter |
enclosed as Annexure 13(Page No. 94) |
b) Comprehensive plan for handing over of

32,56,715 MT of extracted coal to Coal

India Limited for auction has been |

jointly  prepared by the  State
Government and CIL. The plan was
deliberated and approved by the NGT
Meghalaya.
approved plan is enclosed as Annexure |

14 (Page No. 95 to 117).

Committee, Copy of

19.6.15.The State of Meghalaya shall
install and make fully functional,
within a month, a system involving
establishment of a centralised server,
uploading of transport
permit/challans and tracking of coal
loaded trucks through GPS and RFID

tags as in the

Appendix-X[1 to the EIA Notification,

stipulated said
2016 to prevent and detect multiple
use of transport permit/challans.
Transportation of the coal in the State
of Meghalaya shall not be permitted
till the said system is made fully

operational

The has initiated project

‘Meghalaya Mineral Truck Scanning and

Department

Monitoring System’ to set up computerized
checkgates for automatic scanning and
validation of mineral laden trucks, and
CCTV video recording and capturing of |
vehicle number with the objectives to
prevent illegal transportation of minerals
and plug the leakage of revenue. Under the
said project, mineral laden vehicle and QR
code transport challans will be scanned at
the checkgate to permit mineral laden
trucks with valid documents only to exit
from the State. A centralized dash board |
will give data on number and type of
mineral laden trucks exited through each
checkgate. (copy of minutes of meeting
chaired by the Secretary, Mining and
Geology Department on 25t June, 2020

enclosed as Annexure 1).
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19.6.21.The State of Meghalaya shall
within three months, establish
integrated check post and temper-
proof weigh-in- motion weighbridge at
each of the seven LCSs in the State of
Meghalaya. Each such integrated
check-post and weigh- in-motion
weighbridge shall jointly be manned
by the representative, one each from
the Mining and Geology Department
and the Forests & Environment
Department in the State of Meghalaya
and the Border Security Force (BSF)
and the Customs Department in the
Union of India. Each such integrated
check-post and  weigh-in-motion
weighbridge shall be provided with an
adequate number of CCTV cameras to
ensure video recording of the
registration number and the
consignment loaded in each truck
passing through such integrated
check-post and the weighbridge. The
network of CCTV cameras to be
installed at the weighbridge shall also
ensure video recording of the display
panel indicating weight of each truck
passing through such weighbridge.
The footage of each CCTV camera
installed at each integrated check-post
and the weighbridge shall be retained

for a minimum period of one year.

|

Matter has been referred to the Transport
Department to take up with Ministry of E
Home Affairs, Govt. of India to set up’
integrated check post and temper-proof
weigh-in- motion weighbridge at each of the |

seven LCSs in the State of Meghalaya.

14



19.6.22. Vigilance wing in the
Customs and the BSF in the Union of
(Police)
Department in the State of Meghalaya

India and the Home

shall undertake regular inspection of
the integrated check-posts and weigh-
in-motion weighbridge and submit a
quarterly report on such inspections
to the Chief Secretary, Meghalaya and
their respective Departmental Heads.

Copy of order of the Hon’ble NGT has been
forwarded to BSF, Commissioner of f
Customs (Preventive) and Home (Police)
Department Govt. of Meghalaya for E
necessary action. Copy of letter enclosed as
Annexure 15 (Page No. 118 to 119).

19.6.25. The State of Meghalaya shall,
within a month, formulate a simple
procedure for verification of the claims
for receipt of ex-gratia from the
labourers who received injuries while
working in illegal rat-hole coal mines
in the State of the Meghalaya and also
from the next-of kin of laborers who
were killed while working in such
mines. Suchprocedure may contain
adequate safeguards to detect, deter

and reject false claims.

Matter has been taken up with Labour

Department to formulate a simple
procedure for verification of the claims for

receipt of ex-gratia from the labourers who

received injuries while working in illegal‘
rat-hole coal mines in the State of the
Meghalaya and also from the next-of kin of
laborers who were killed while working in |
such mines. Copy of letter enclosed as
Annexure 16 (Page No. 120).

19.6.28. State of Meghalaya shall
disburse an amount of rupees five
lakh to next of kin of each of the
labourers who were killed and rupees
two lakh to each of the labourers who
received serious injuries while working
in any illegal rat-hole coal mining in
the State of Meghalaya including the

labourers which were killed or

Ex-gratia of an amount of Rs 5.00 Lakh
(Fve lakhs) has been disbursed to next of

kin of each of labours who died in Ksan

coal mines, East Jaintia Hills District |
during December, 2018. Copy of letter from
enclosed as

Deputy  Commissioner

Annexure 17(Page No. 121).

/ :
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| received serious injuries in a tragic
accident in an illegal rat-hole mine in
Ksan village in East Jaintia Hill
district in December 2018 and in
South Garo Hills District in the year
2012

Dated Shillong the 24tk July, 2020

Submitted by

e

(Dr. Manjunatha C, IFS)
Secretary to the Govt. of Meghalaya
Mining and Geology Department

Secretary
to the Govt of Meghalaya
Mining & Geology Department
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Annexure-XV

GOVERNMENT OF MEGHALAYA
MINING & GEOLOGY DEPARTMENT

*kkk

No.MG.44/2020/302 Dated Shillong the 30t September, 2020

From: Dr. Manjpfiatha C, IFS
Secretasy to the Govt. of Meghalaya
Minpfg and Geology Department

To: he Member Secretary

NGT Committee Meghalaya

Sub: Compliance Report on the directions of the Hon’ble National Green Tribunal

vide order dated 17t January, 2020 in OA No. 110(THC) /2012
Sir,

In inviting a reference to above cited subject, I have the honour to submit
herewith ‘Compliance Report on the directions of the Hon’ble National Green
Tribunal vide order dated 17t January, 2020 in OA No. 110(THC) /2012.’

Kindly place the Compliance Report before the Honble NGT Committee,

Meghalaya.

Encl: As above

f "4‘[,-* ' bl - e \® (Dr Manjunatha C, [FS)
151 et 1 Al b= Secretary to the Govt. of Meghalaya
J;\ /:: Mining and Geology Department
%, /5
0 <%
k 11.‘;}\ A = e ‘j ,/
SlakAs A 1



Compliance Report on the directions of the Hon’ble National Green
Tribunal vide order dated 17t January, 2020 in OA No. 110(THC) /2012
submitted before the Hon’ble NGT Committee Meghalaya headed by
Hon’ble Justice Mr. B.D. Agarwal former Judge Gauhati High Court.

1. An amount of Rs.96.59 lakh has been released from the MEPRF and 5 nos of
vehicle mounted water tankers have been purchased by the Deputy
Commissioner, East Jantia Hills District for supplying drinking water to coal
mining affected villages.

2. The Mining and Department has introduced high security Transport
Challans with hologram, fugitive ink and QR codes to prevent misuse of the
transport challans. CCTVs have been installed in checkgates to video record
trucks carrying coal to detect illegal transportation of coal.

3. The Department has initiated a project ‘Meghalaya Mineral Truck Scanning
and Monitoring System’ to set up computerized checkgates for automatic
scanning and validation of mineral laden trucks, and CCTV video recording
and capturing of vehicle number with the objectives to prevent illegal
transportation of minerals and plug the leakage of revenue. Under the said
project, mineral laden vehicle and QR code transport challans will be scanned
at the checkgate to permit mineral laden trucks with valid documents only to
exit from the State. A centralized dash board will give data on number and
type of mineral laden trucks exited through each checkgate. (copy of minutes
of meetings chaired by Secretary Mining and Geology enclosed as Annexure
1 and 2).

4. The Mining and Geology Department has issued public notice in newspapers
in English Khasi and Garo languages to receive claims.for compensation to
victims who have lost lives or received injury. Consequently, 10 nos of claims
have been received and verification of claims is under process. Labour
Department has been asked to formulate simple procedure to verify claims for
compensation.

S. The Chief Secretary held a meeting on 26t February, 2020 with officials of
Home (Police) Department and Mining and Geology Department to monitor
compliance of directions passed by Hon'ble National Green Tribunal(copy of
minutes of meeting enclosed as Annexure 3).

6. A monitoring Committee has been constituted under Chairmanship of Chief
Secretary for monthly review of actions taken by various 'Authorized Officers'
to file complaints before concerned Courts of Law under Section 21 of the
MMDR Act against the persons involved in illegal raising and transportation
of coal. (copy of Notification enclosed as Annexure 4).

7. Monitoring Committee held review meeting on 29t June, and 11t August
2020 to review the action taken by Police and DMR officials against illegal
mining and transportation of coal (copy of minute enclosed as Annexure 5
and 6). Total 245 cases have been booked under section 21 of MMDR Act,
1957 since March 2019. Total 112 cases have been booked under Section 21
of the MMDR Act, 1957 against persons involved in illegal mining and
transportation of coal during the period of Jan 2020 to July 2020.

8. Procedure laid down for exercise of the powers conferred on the State under
sub-section (5) of section 21 of the MMDR Act to recover mineral raised
unlawfully from such person or where such mineral has already been disposed
to recover price (copy of order No. MG.94/2011/588 dated 10.09.20 enclosed
as Annexure 7)



9. Draft Meghalaya (Prevention of illegal mining, transportation and storage of
minerals) Rules, 2020 has been prepared. The draft rules will be placed in the
Cabinet for consideration and approval.

10.Authorized officers under the Directorate of Mineral Resources have filed 14
nos of FIRs during the period of January 2020 to July 2020 against illegal
coal mining and transportation incidences. Details of cases have been
furnished to MSPCB and CPCB and MOEF & CC North Eastern Regional
Office, Shillong for initiation of necessary action under Water Act and
Environment Protection Act, 1986. (copy of letter dated 23.07.20 enclosed as
Annexure 8 )

11.Scheme to reward informer for giving credible information on incidences of
illegal coal mining/transportation has been introduced (copy of order No.
MG.44/2020/120 dated 10.09.20 enclosed as Annexure 9)

12.The Department has submitted request to the North Eastern Space
Applications Centre (NESAC) to submit proposal to set up Coal Mine
Surveillance System (CMSS) in the State of Meghalaya. (copy of letter dated
30.06.2020 is enclosed as Annexure 10 ). NESAC has asked the Department
to provide shape file and names of mining district and mining areas/coal
blocks for developing coal surveillance system.

13.With regard to drilling of requisite number of bore-holes in 1 sq. km. area in
Khliehriat-Sutnga area in East Jaintia Hills District, the coal block selected is
not a virgin area and it is worked out area with full of existing shaft and adits,
so lot of cavities encountered which affected drilling rod alignment and caused
jamming. CMPDIL has been asked to submit report on feasibility of drilling
and exploration in this area. Due to these problems, the Government is
contemplating to discontinue the drilling works Khliehriat-Sutnga coal block
and looking for virgin coal blocks to start fresh works of exploration for
preparing model mining plan.

14.Revised guidelines for utilizing the MEPRF fund duly approved by NGT
Committee issued on 20th August, 2020 (copy of guidelines enclosed as
Annexure 11).

15.Committees have been constituted at District level to facilitate monthly review
of the quantity of clinker and/or power produced by each Cement
Manufacturing Plants and thermal Power Plant in the State and the quantity
of coal purchased by each such plant from legal sources to produce such
reported quantities of clinker and/or power. (copy of notification dated
13.03.2020 enclosed as Annexure 12 )

16.Monthly review was conducted on 29t June, and 11th august 2020 to review
the quantity of clinker and/or power produced and legal sources of coal for
8(eight) Cement Manufacturing Plants and 5(five) thermal Power
Plants/captive thermal power plant. (copy of minutes of the meeting enclosed
as Annexure 13 and 14)

17.Demand notices have been issued to the Cement Manufacturing Plants and
the Thermal Power Plants in the State to pay royalty, GST, MEPRF on the
illegally mined coal utilised by respective companies. However, no response
received from the cement plants and thermal power plants. Reminder has
been sent to for payment. No response received. (copies of demand notices
served enclosed as Annexures 15)



18.1t has been decided during the meeting chaired by the Chief Secretary on 26t
February, 2020 to collect Rs 400 per tonne of illegally mined coal utilized by
the cement plants and thermal power plants after the ban imposed by Hon’ble
NGT in April, 2014. DMR has been asked to issue demand notice to cement
plants for payment of Rs. 400 per MT. (copy of letter dated 25.09.2020
enclosed as Annexure 16) Draft guidelines for utilizing this amount will be
framed shortly and will be submitted before the NGT Committee, Meghalaya
for approval.

19.Details of location (latitude and longitude) and other details of each dump has
been furnished to NESAC to georeferenced map depicting location of each of
coal dumps.

20.Copy of additional Affidavit filed before the Hon’ble Supreme Court has been
placed in the Mining and Geology Department’s Website.

21.Copy of Copy of additional Affidavit filed before the Hon’ble Supreme Court
has been submitted before the NGT Committee, Meghalaya.

22.Comprehensive plan for handing over of extracted coal to Coal India limited
for auction has been jointly prepared by the State Government and CIL. The
plan was deliberated and approved by the NGT Committee, Meghalaya.

23.In compliance of Honble NGT order dated 27.07.2020 a Revised
comprehensive plan duly approved by NGT Committee has been prepared and
published on 24t august 2020.

24.Scheme stipulating terms and conditions of auction has been prepared. (copy
of scheme enclosed as Annexure 17)

25.Procedure for transportation of extracted coal from pitheads to depots laid
down. (Copy enclosed as Annexure 18)

26.Designated depots have been selected in each of 4 districts (copy of order
enclosed as Annexure 19). The Deputy Commissioners have been asked to
transport extracted coal to depots for auction. Tendering process for selecting
transporter completed in West Khasi Hills and East Jaintia Hills.

27.Periodical details (viz. name & full address) of the exporter for each
consignment of coal originating from the Meghalaya which was allowed by the
Mining and Geology Department in the Government of Meghalaya for export
to the Bangladesh from each of the seven LCS in Meghalaya since the ban on
rat hole coal mining in Meghalaya was imposed by the Hon'ble NGT in April,
2014 has been submitted NGT Committee Meghalaya on 22nd July, 2020.(copy
of compliance report dated 24.07.20 enclosed as Annexure 20)

28.Matter has been referred to the Transport Department to take up with Ministry
of Home Affairs to set up integrated check post and temper-proof weigh-in-
motion weighbridge at each of the seven LCSs in the State of Meghalaya.

29.Copy of order of the Hon’ble NGT has been forwarded to BSF and
Commissioner of Customs(Preventive) and Home (Police) Department Govt. of
Meghalaya to undertake regular inspection of the integrated check-posts and
weigh-in-motion weighbridge and submit a quarterly report on such
inspections to the Chief Secretary, Meghalaya and their respective
Departmental Heads. (copies of letter dated 22.07.2020 enclosed as Annexure
21)



30.Ex-gratia of an amount of Rs 5.00 Lakh (Five lakhs) has been disbursed to
next of kin of each of labors who died in Ksan coal mines, East Jaintia Hills
District during December, 2018.

Dated 30th September, 2020

Submitted

( tha C, IFS)
Secretary to the Govt. of Meghalaya
Mining and Geology Department



Annexure-XVI

GOVERNMENT OF MEGHALAYA
OFFICE OF THE DIRECTOR GENERAL OF POLICE
MEGHALAYA ****** SHILLONG

Letter No. MG/Court-334/201%/Pt.11/123 Dated, Shillong the 9™ December, 2020,
From Shri. G.K.langrai, MPS

Asstt. Inspector General of Police (A)
Meghalaya Shillong.

To : \&firi. M.B.K Reddy, IFS
Additional Principal Chief Conservator of Forests
(Planning, Development & Legal Matters).

Sub Matter relating to NGT Cases — regarding.
Sir;
With reference to the subject cited above, [ am directed to furnish herewith

summary data on NGT Cases registered in the State w.e.f 2014 to 30" November 2020

which is self-explanatory for favour of kind information and perusal.

Yours fgithfully

Enclo: As stated.
(G.K.la
Asstt. [nspector Ge ot Police (A)
Meghalaya, Shillong.
Memo No. MG/Court-334/2019/Pt.11/123-A Dated, Shillong the 9™ December, 2020.

1. The Director General of Police, Meghalaya, Shillong for favour of kind information.

2. The Addl Director General of Police (L&O), Meghalaya, Shillong for favour of kind
information.

3. The Chairman Principa!l Chief Conservator of Forests (Territorial), Meghalaya State

Pollution Control Board, for favour of kind information.

4. The Inspector General of Police (Hqr/Admn), Meghalaya, Shillong for favour of kind
information.

5. The Secretary, Mining and Geology Department, Meghalaya for favour of kind

information.
= i /"
/

Asstt. Inspector General of Police (A)
Meghalaya, Shillong




SUMMARY ON TOTAL NO OF CASES
REGISTERED IN CONNECTION WITH ILLEGAL
TRANSPORTATION OF COAL IN MEGHALAYA
FROM YEAR 2014 UPTO 30.11.2020

~SL District Cases | Charge  Final Pending |
‘F ~ Registered | Sheet Report | Investigation
"1 East Khasi Hills T 16 8 |
2 | West Khasi Hills e 102 7 2 B
3 South West Khasi 7 | 6 1 ]
Hills o |
4 | Ri-Bhoi 443 361 31 51
" 5| West Jaintia Hills 78 65 2 1|
| 6 | East Jaintia Hills | 547 494 17 36
-7 | West Garo Hills ? 20 8 - g
8 South West Garo NIL NIL NIL NIL
| | Hills |
"9 | North Garo Hills 160 40 112 8
- 10 | East Garo Hills | 2 i R 2 1
© 11 | South Garo Hills | 10 5 4 1
A ( TOTAL 1535 1203 196 136 I



ILLEGAL TRANSPORTATION
SUMMARY ON TOTAL CASES REGISTERED IN CONNECTION WITH ILLEGAL
TRANSPORTATION OF COAL IN MEGHALAYA YEAR WISE

2014 )
3 District Cases Charge Final Report Pending
; ) Registered Sheet Investigation
| !EastKhasiHills | 26 28 0 0
2 | West Khasi Hills 68 61 7 0
3 | South West Khasi Hills 5 = 4 ! 0
4 ' Ri-Bhoi - il 34 0 0
5 | West Jaintia Hills | 14 14 0 0
6 | East Jaintia Hills 40 40 0 0
7 | West Garo Hills ,, 3 ! 2 0 1 1
8 | South West Garo Hills | 0 0 0 | 0
9 | North Garo Hills I 8 5 3 | 0
i 10 | East Garo Hills 0 0 0 ! 0
{ 11 | South Garo Hills 1 1 0 gt 0
' TOTAL 199 J 187 11 1
SL } District [ Cases Charge | Final Report E P_ending
Registered Sheet | _Investigation
| | East Khasi Hills 48 46 | 02 {7 L |
|2 [ West Khasi Hills ! 28 28 NIL | NIL
3 South West Khasi Hills i ] NIL NIL
4 | Ri-Bhoi 77 Fis 01 01
5 | West Jaintia Hills , 18 18 NIL NIL
6 | East Jaintia Hills | 184 179 05 NIL
7 | West Garo Hills 05 04 01 NIL
8 | South West Garo Hills NIL NIL NIL NIL
9 | North Garo Hills ' 116 08 107 01
10 | East Garo Hills 13 12 01 NIL
11 | South Garo Hills 02 02 NIL NIL
TOTAL i 492 373 117 2 ]
2016 7 _
! District Cases Charge  Final Report Pending
Registered Sheet Investigation |
| | East Khasi Hills 07 06 01 NIL
2 | West Khasi Hills NIL NIL NIL NIL
3 | South West Khasi Hills | i Wil ol NIL NIL
4 | Ri-Bhoi Lo ] -y 17 NIL 01
5 | West Jaintia Hills ; 13 12 Of - F - NI !
6 | East Jaintia Hills R 70 04 5 02
7 | West Garo Hills NIL NIL NIL NIL
8 | South West Garo Hills NIL NIL ~_NIL NIL
9 | North Garo Hills NIL NIL NIL NIL s
10 | East Garo Hills 7 04 04 ~ NIL NIL
11 [SouthGaroHills | ol NIL 01 NIL
TOTAL 120 110 - 3




2017 i B ]
Sl District Cases  Charge  Final Report Pending |
Registered Sheet ' Investigation H!
1 | East Khasi Hills 21 13 02 06
2 | West Khasi Hills 01 01 _NIL NIk
3 | South West Khasi Hills NIL NIL NIL NIL
4 | Ri-Bhoi 86 74 6 6
5 | West Jaintia Hills 16 12 01 03
6 | East Jaintia Hills 21 ] 114 06 0l
7 West Garo Hills NIL NIL NIL NIL
8 | South West Gare Hills NIL NIL NIL NIL
9 | North Garo Hills 04 03 01 | NIL
10 | EastGaroHills _NIL NIE L NI NIL
| 11 ! South Garo Hills NIL NIL NIL NIL
{ ' TOTAL 249 217 16 16 |
2018
SL ‘T District | Cases Charge Final Report Pending
| _ Registered Sheet Investigation
1 | East Khasi Hills 10 06 01 03
2| West Khasi Hills 05 05 NIL NIL
3 | South West Khasi Hills NIL __NIL NIL NIL
4 | Ri-Bhoi 102 80 15 T
| 5 | WestJaintiaHills | 03 0”2 __NIL oL
6 | East Jaintia Hills 14 13 01 NIL
7 | West Garo Hills 03 01 0l 01
8 | South West Garo Hills NIL NIL NIL NIL
9 | North Garo Hills 15 13 01 0l
10 | East Garo Hills NIL NIL NIL NIL
11 | South Garo Hills 01 NIL 0l NIL
TOTAL 153 120 20 13 !
2019 ) "
SL | District Cases Charge Final Report Pending
- Registered Sheet Investigation
1 | East Khasi Hills 19 6 10 3
2 | West Khasi Hills 07 ] | NIL NIL
| 3 | South West Khasi Hills NIL NIL NIL NIL
| 4 | Ri-Bhoi 62 46 9 T
|5 | West Jaintia Hills 12 7 NIL 5
6 | East Jaintia Hills 33 29 1 3
7 | West Garo Hills 4 ! | 2 } 1
8 |SouthWestGaroHills | NIL |  NIL NIL NIL |
9 | North Garo Hills [ 12 1 NIL e
10 | East Garo Hills | 3 ? 2 1 NIL
11 | South Garo Hills 4 1 f, 2 1
TOTAL 156 110 25 | 21




| UPTO 30.11.2020

- SL T District Cases Charge | Final Report Pending
! . Registered | Sheet Investigation
1 East Khasi Hills 6 = A 0 6
S0 i MWestKhasilllls < | | ¢ 2% i 0 [
3 | South West Khasi Hills | 0 0 R 0
' 4 | Ri-Bhoi I 64 35 0 ’ 29
"5 | West Jaintia Hills E 2 0 0 2
6 | East Jaintia Hills 79 49 0 30
7 | West Garo Hills 5 0 0 5
8 | South West Garo Hills 0 0 0 A
9 | North Garo Hills | 5 0 0 5
10 | East Garo Hills | 2 | 0 L
_I1 South Garo Hills e ! 0 0
o TOTAL 166 86 0 80




SUMMARY ON TOTAL CASES REGISTERED IN
CONNECTION WITH ILLEGAL EXTRACTION OF
COALIN MEGHALAYA FROM YEAR 2014 UPTO
30.11.2020

[ 8L ] District ~ Cases Charge Final Peﬁding i
| Registered Sheet Report  Investigation |
1 | East Khasi Hills 1 1 & 0 i
2 | West Khasi Hills 5 & B 5
3 |South West Khasi | 1 i T T
| Hills | e S——
4 ! Ri-Bhoi 0 0 0o | 0 |
5 West Jaintia Hills 7 N 1
| 6 | East Jaintia Hills 115 86 26 3
|7 [WestGaroHills | 3 | o | 2 1
"8 | South West Garo 0 i 0 | 0 0
i Hills IS . N S
i 9 | North Garo Hills 0 | 0 0
10 | Fast Garo Hills 2 ? 2 0 0
Ul SowhGarolfills [ 3 1 0o [ 2
TOTAL 139 98 32 i 9




ILLEGAL EXTRACTION

SUMMARY ON TOTAL CASES REGISTERED IN CONNECTION WITH ILLEGAL

EXTRATION OF COAL IN MEGHALAYA YEAR WISE

2014 ¥
Sl District Cases Charge Final Report Pending
‘ Registered | Sheet Investigation
|1 | East Khasi Hills 0 0 0 0
2| West Khasi Hills 0 0 0 0
'3 | South WestKhasi Hills | 0 - = R [ 0
4 | Ri-Bhoi D d i Jos .
5 | West Jaintia Hills i A} 0 ke 0
6 | East Jaintia Hills e 2 1 1 0
7 | West Garo Hills i o B 0 0 0
8 | South West Garo Hills 0 0 0 0
| 9 | North Garo Hills 0 i B 0
10 | East Garo Hills 0 B 0 L0
11 | South Garo Hills 0 0 0 0
TOTAL 2 1 1 0
12015 i ol
- SL District Cases Charge Final Report Pending
|  Registered Sheet Investigation
1| East Khasi Hills 01 ; 01 NIL | NIL
2 | West Khasi Hills 01 ' 01 NIL | "NIL
3 | South West Khasi Hills 01 01 NIL NIL
4 | Ri-Bhoi ; NIL NIL NIL NIL f
5 West Jaintia Hills | 02 02 NIL o1 PO
i 6  EastlaintiaHills [ 46 43 03 Nl .
7 | West Garo Hills 4 EEiE w1 R NIL
8 | South West Garo Hills NIL : NIL s NIL NIL
| 9 [ North Garo Hills NIL NIL ! NIL NIL
10 | East Garo Hills 0l 01 NIL NIL 1
_ 11 | South Garo Hills NIL NIL NIL NIL |
| TOTAL ol VO 49 3 0
12016 i
BE District Cases | Charge  Final Report | Pending
p gl _ Registered Sheet | Investigation
1 | East Khasi Hills | NIL NIL | NIL HiE
2 | West Khasi Hills o NI NIL NIL NIL -
3 | South West Khasi Hills NIL NIL NIL NIL :
.4 | Ri-Bhoi NIL NIL NIL NIL }
5 | West Jaintia Hills 03 02 , 01 NIL '
6 | East Jaintia Hills 08 07 - 01 NIL
7 West Garo Hills O I 5 e VR . ~ NIL NIL
8 | South West Garo Hills | NIL NIL NIL NI
9 | North Garo Hills NIL NIL NIL NIL
10 | East Garo Hills 01 01 NIL NIL
11 | South Garo Hills NIL NIL NIL NIL |
| TOTAL 12 10 2 0 ]




2017

| SL | District Cases '_emi(rf‘h;'ge ~ Final Report Pendin—éfi_'
. Registered Sheet Investigation
| | East Khasi Hills } NIL__ | NIL NIL NIL
2 | West Khasi Hills 1 NIL NIL NIL NIL
3 |SouthWestKhasiHills t  NIL ~ ~ NIL BN . c S N . ||
4 {Ri-Bhoi NIL NIL NIL | NIL
|5 | West Jaintia Hills 01 NIL - ¢ ..ol J NIL |
| 6 | East Jaintia Hills e 17 11 { NIL
|7 | West Garo Hills NIL NIL NIL | NIL
8 | South West Garo Ilills NIL NIL NIL i NIL
9 [ North Garo Hills NIL NIL NIL NIL
10 | East Garo Hills NIL NIL NIL NIL
11 | South Garo Hills NIL _ NIL NIL NIL
: TOTAL 29 M 12 0
2018 i
Sl | District Cases Charge | Final Report Pending
i L] = Registered | Sheet | | Investigation
] {EastKhasiHills | NIL | NIL | NIL | NIL :
2 | West Khasi Hills NIL NIL NIL NIL i
3 | South West Khasi Hills | NIL NIL NIL NIL
4 | Ri-Bhoi NIL NIL NIL NIL
5 | West Jaintia Hills NIL NIL NIL NIL
6 | East Jaintia Hills 16 08 07 01
7 | West Garo Hills NIL NIL NIL NIL
8 | South West Garo Hills NIL | NIL NI . A B
9 | North Garo Hills NIL NIL NIL NIL
10 | East Garo Hills NIL NIL NIL NIL
11 | South Garo Hills 01 NIL | NIL 0l
 TOTAL BN 8 | ; 2
2019
SL District Cases Charge Final Report Pending
| Registered Sheet Investigation
1 | East Khasi Hills NIL NIL NIL NIL
2 | West Khasi Hills | L L 4 2 it 2 NIL
3 | South West Khasi Hills  NIL NIL NIL _NIL |
|4 | Ri-Bhoi S | O (A || P NIL NIL
| 5 | West Jaintia Hills NIL | NIL | NIL NIL
6 | East Jaintia Hills 13 10 T A 2
7 |WestGaroHills | 2 NIL "y WD NIL
8 | South West Garo Hills NIL NIL NIL NIL
| _9 | North Garo Hills N T NIL |
| 10 | East Garo Hills L NIL NIL ' NIL___ | NIL |
11| South Garo Hills : L3 1 NIL ! |
TOTAL TN il 5 3 |




2020

Sl District ‘ Cases ‘ Charge  Final Report Pending
Reglstered Sheet | Investigation
E | | East Khasi Hills ' L | BT A
_ 2| West Khasi Hills | R i_ﬂﬁ il . #sC
3 | South West Khasi Hills | Q { - 0 0
4 | Ri-Bhoi 0 0 0 : 0
5 | West Jaintia Hills I 0 | 8. | 1 it
6 | East Jaintia Hills 2 0 | 2 | 0
| 7 | West Garo Hills 1 i 0 i 0 1
| 8 | South West Garo Hills 0 1 0 } 0 0
' 9 | North Garo Hills | 0 0 0 0
. 10 | East Garo Hills | 0 0 0 0
{ 11 | South Garo Hills 0 o 0 0
| TOTAL ] 6 0 2 4




